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LEGISLATIVE ASSEMBLY 
Monday, 18th NotUJ",beT, 1940. 

T.be Aaaembly met iD. the Assembly Chamber of the Council Bouse 
at Eleven of the Clock, Mr. President (The Honourable Sir Abdur 
Rahim) in the Chair. 

STARRED QUESTtoNS AND ANSWERS. 

(a) ORAL ANSWBB8. 

. . 
SuPs 1'0. 'hrcmBA8B .um DISt'BDlU'l'lOlf 01' THB SmPPIliQ A~OD.t'J'Olf_ 

101. -Dr. Sir Zlaud4tn .Ahmad: (a) Will the Honourable the Commeroe-
Member please state whether Government arE: aware that the export tracle 
is at present hampered for want of shipping accommodation:? 

(b) If so, what action have Government taken to increase the-
shipping ac:commodation for the service of private exporters '1 

(c) Are Governmeat aware that the distribution of shipping accommo-
dation is controlled'? If so, by whom it is controlled '1 

(d) On what J»tinciples is this accommodation allotted? 
(e) Will Government be pleased to lay on the table of this House, or' 

send to Members when the Legislative Assembly is not in Session, a 
munthly statement showing the total accommodation allotted to •• ch 
group of articles and to exponers'? 

The Honourable Diwan B&badur Sir A. Jr.amaswaml )ludaliar: (a) Yes. 
(b) Ths Government are keeping 8 close watch over the position, 80 as 

to satisfy themselves, as far as possible, that the available shipping space is 
utilised to the best advantage. ~ 

(c) and (d). Shipping accommodation, so far as British Registered 
shipping is concerned, is controlled by His Majesty's Government. All 
ships on the British Register are being run on IIccount of His Majesty's 
Government's Ministry of Shipping, whose representative in India is 
responsible for'the best possible despatch of the vessels and their most eco-
nomical use on the basis of instructions received from the Ministry them-
selves. 

(e) No, as the Government of India do not mainbin any statistics ~t 
accommodation allotted to each group of articles and to exporter!. 

Jlr. )lanu Subedar: May I know if the Shipping Controller appointed 
by the Government of India is the same person as the Shipping Controller 
appointed by His Majesty's GQwrnmen.t'1 

ft. BOIlO1Irable »iwan Bahadur Sir .... Kamalwaml 1hd&U8r: NO'. 
There is no Shipping Controller appointed DY tb~ Government of Inelia,. 
There is a Shipping Adviser appointed by the Government of India to ad-
ville tile C0mme1'C8 Deparliment and he is an officer of the Govetnnient of 

, '(8s6) , , 
s' 
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India a.nd is different lrom the Controller of Shipping who is operating on 
behalf of His Majesty'a Government. 

Mr. T. S. Avinybiljnpm Ohettiar: May I know whether Government 
have made any attempt to expand the shipping accommodation? 

'!'he JlonOl1l'able Diwan Bahadur Sir A. Ramaswami lIudaJ1ar: I do not 
know what attempt the Government of ' India are expected to make, Sir; 
but at this time, it is not possible to get. any additional shipping tonnage. 

][r, T. S. AviDasbtlingam Ohettiar: May I know whether any attempts 
have been made to build further shipping accommodation and whether the 
.Board of Trade at home have opposed such proposals? 

'The Honourable Dlwan Babadur' Sir A. B.amaaw&m.l lIudaliar: The 
<Government of India have recently. come to an agreement with one of the 
'oompanies to afford facilities for laying a ship building yard at Vizagapatam, 
-and to the extent t ~t it is within the power of the Government of India 
rthey are affording every facility for the purpose. 

JIr. E. Sanfhan&m: May I know if Japanese and other foreign shipping 
'is'taking advantage of this scarcity of accommodation? 

The HonOl1l'able Diwan Bahadur Sir A. Ramaawami lIudaliar: No, un-
"fortunately not. 

Mr. Manu Subedar: What happened to the share of the Government of 
India in the enemy snips eaptured in the Dutch East Indies, and to what 
use they are being put now? 

'lbe' Honouratile Diwan Bahadur Sir A. :aa.maawaml Mudaliar: The 
Government of Inaia nave no share in the enemy ships captured in the 
'Dutch East 'Indies. 

-Pandlt "LakShmlltanta lIaltra: Is it a fact that since April there haa 
'been a growing diminution in the accommodation of shipping? 

c'lbe"lfonourable Diwan Bahadur Sir A. B.amuw&m.l Kudallar: It ia a 
'fact that accommodation for private carro. apart from what ia termed aa 
priority or Governmental carro. to the United Kingdom, is not as satisfac-
~  since April as we hoped that it would be. 
r 

Dr. Sir Zlaliddin Abmad: With regard to part (d) of the question, may 
"I know whether the Government of India have got information, as to on 
-what principles this accommodation is allotted? 

-'lbe HonOl1l'able Diwan Bahadur Sir A. ltamaswaml Mudallar: I under-
<stand the"fihlt'haSic Tlrincinle ill the QueRtion of prioritv for Governmental 
oea.rgo ~  is dictated by the Ministry of Shipping. . 

, 'SIr B. ~  1Ias lui" attemnt been made to acquire shipping from 
-neutt'>ll ('ollntries like thp. 'Dutch East 101tJies? T understand that there is a 
'Possit;.lity of acquiring snipa, 
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-
J ~ ~ ••• James: The Dutch East Indies is not neutral. 

Sir H. P. Kody: If it is llOt neutral, so much the worse for it, but the 
:Dutch East Indies are specifically mentioned as a possible sourCe of supply 
()f ships. . 

The Honourable Dlwan :Qahadur -Sir A. Ramaawami KudaUar: Those 
:ships are operated by the present. Dutch Government. 

)lr. Kanu Subedar: Have the (',-overnment of India r:presented tq His 
.Majesty's Government that in the enemy ships which they captured'iD the 
Dutch East Ind:es and which were working in the eastern waters,· the 
'Government of India should have some share owing to the general shortage 
o()f shipping? 

The Honourable Dlwan B&hadur Sir A. Kamaswami )ludaliar: No ship 
bas been captured by His Majesty's Government from the Dutch· East 
Indies. Those ships which operate in the Dutch East ~  come under 
the control of the Dutch Government and it is possible that by some 
arrangement between His Majesty's Government and the present Dutch 
Government those ships are being operated; 

Pandlt Lakshmi Kanta Kaitra: Is it not a fact that a considerable 
tonnage of. shipping from Norway and Denmark has come into the hands of 
the British Government? Have the Government of India tried to avail 
themselves of the opportunity of increasing their shipping accommodation 
in this? Have they been in communication with the Home Government 
iu that respect? 

The Honourable Diwan Babadur Sir A. Bamaswaml J[udaliar: I am not 
-aware of what neutral tonnage has come to the possession of His Majesty's 
<Government, but that is obviously by arrangement with neutral countries. 

STEPS FOR INCREASING THE EXPORT TRADE OF INDIA.. 

107. *Dr. Sir Ziauddbl Ahmad: (a) Will the Honourable the Commerce 
Member bc pleased to lay on the table a statement describing the action 
11e hRS taken to inrrease the export. trade in view of the cessation of Indian 
"43xports to European countries? 

(b) Have Government got any organisation competent to initiate pro-
1>osals for inaugura.ting trade agreements with other countries? 

(c) Have Government studied the problem in the light of similar 
<organisations (lxisting in other countries? 

(d) Til there any agreement made by the Government of India at their 
-own initiation'! . 

(e) Have Government got any organisation to examine the effect of 
-existing agreements and the need for their revision? 

The Honourable Dlwan Bahadur Sir A. ltamuwaml KadaUar: (a) I lay 
'on the table a statement giving a summary of the action taken. . 

(b) and (el. Yes, Sir. The Commerce Department of the Government 
.of India. ~ 

(c) The question., has be.E!ngenerally examined in the paA. 
(d) Yes. 

"  2 
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Statement 01 action taken tOitA a l.oielll ~ atimulating 1"d.ia', ""Pewt tratl&,. 

(1) Constitution of an Export Advisory Council, one of whose functions i, to malt. 
recommendations regarding the methods of expanding the export t~ l  of this country. 

(2) Deputation of Dr. Gregory and Sir David Meek to America to atudy the prospecU. 
of increasing Indian Trade with that country. 
(3) Appointment of an Indian Government Trade Commissioner in Australia. 

The qaestion of appointing Trade Commissioners in some other countries is aoo 
under coniiideration. The Government of India are also utilising the opportunity of 
having exploratory talks with some of the delegationa attending the Eastern Group 
Conference as rewd. new opportunities for mutual trade. 

1Ir. '1". S. Avi.aabUiagam Ob.eWar: Is it a very long statement? Can it. 
IlQt be read? 

The Honourable Diwan Babadur Sir A. Bamuwami Kuda1iar: I have n() 
objection to reading the statement. 

1Ir. Pr8lldent (The Honourable Sir Abdur Rahim): Unless it is a long 
one. 

The Honourable Diwan Bahadur Sir A. Bamuwami J[udallar: It cover. 
a full page. . 

Mr. T. S. AviD,asbiJingaDl Ohettiar: It is an important question, Sir. 

Kr. Pr8lldent (The Honourable Sir Abdur Rahim): Tben the Honour· 
able Member can read it out. 

The Honourable Diwan Babadur Sir A. Bamuwaml Kuda1l&r: Very 
well, Sir. 

(Reads the Statement.) 

Mr. K. Santhanam: May I know if the mission headed by Dr. Gregory 
and somebody else has resulted in the prospect of having negotiations for a 
trade treaty between the United States and India? 

fte Honourable Dlwan Bahadur Sir A. Bamaswami Kud&Uar: The 
report of Dr. Gregory and Sir David Meek is being considered by the 
Government of India and I hope to place that report before the Export 
Advisory Council which meets at Calcutta in January next year. As a 
result of discussions in that Council the question of whether a trade mission 
should go or a trade agreement should be entered into will arise. 

JIr. T. S. Avinasbllingam OhetUar: May I know whether the Govern· 
ment of India have any ~ t  with the Provincial Governments 
on the subject of curtailment 'of acreage areas under commercial crops? 

'I'Ile Honourable Dlwan Bahadur SirA. B.&maawami KudaUar: I have 
circulated to Provincial Governments and to commercial bodies s statement 
that I made to the Export Advisory Council at the last meeting in Bombay, 
wherein the qnestion of the curtailment of acreage of commercial crops 
comes in incideritally 8S one of the possible means by which a fall in prices 
of these ~ l t  may be averted. 

1Ir. KaDu ~  May I know whether any attempt is being made by 
the Governmet«; either in the Commerce Department or in the Finance 
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'Department, to induce the Reserve Bank of India to put up a few ctores of 
l'upees free of interest to those holders of commodities where the commodity 
prices have fallen very low, ,in order that the prices may be sustained and 
there may not be any further 1all? 

'l'he Honourable Diwa.n Bahadur Sir A.. Bamaswaml Kudallar: As I 
-said, the question of the prices of those commodities which have suffered 
owing to the loss of export markets is under consideration. I cannot now 
"88y what positive steps the Government of India may take in this matter. 

lIr. Ka.nu Subedar: Have His Majesty's Government ff~  to purchase 
the whole of the jute crop of India as they have offered to purchase the 
whole cotton crop of Egypt? 

fte Honourable Diwan Bahadur Sir A.. B.amaswami Kudaliar: No, Sir. 

Mr. E. Santhanam: Have any steps be9n taken to have a trade mission 
to South America? Now that a British trade mission has already gone 
there, does it contain any representatives from India? 

'!'he Honourable Diwa.n B&b.adur Sir A.. Bamaswami Kud&1lar: The 
-question of promoting trade with both parts of America will ari!ic on a 
<consideration of the report of Dr. Gregory and Sir David Meek. 

Pa.ndit I,aksbmj Xants J[&i.tra: MavI know if the Honourable Mem-
ber is aware that staple crop such as· jute of the quantity of one crore 
and forty lakhs of bales now awaits disposal, and will Government take 
.any step!:; to find a market for it as European markets are now practi-
<!nlly dosed against it1 

The Honourable  Diwan Bahadur Sir A. lI.amaawami )[udaliar: We 
ll t~ been very actively considering this question and I had the privilege 
of more than one talk with the MinisterR from Bengal who have just 
now come over here and possibly we may be in a position to issue a 
communique on the subject this afternoon. 

Mr. K. S. bey: What will be the line that the Honourable Member is 
likely to pursue to see that the prices of cotton do not go down much 
bp,low the ordinary level? 

The Honourable Diwan Bahadur Sir A.. Bamaswa.mi lIbdaliar: I have 
indicat.ed in the extract which was circulated to various Provincial Gov-
ernments and commerCial organisations that the fonr commodities on 
'which primary consid-eration will be bestowed by the Government of India 
8Te jute, cotton, ground-nuts and wheat. 

Dr. Sir Zlauddin AlIttLad: With reference to part (d) of the question, 
1rilpt are the countiies with which the Governmwt of India carried on 
trade agreements on their own initiation l' 

TIle HOhoarable Dlwan Bahadur Sir A. :aamaswami Kudaliar: Greece 
m 1926, Poland iii. 1931, Brazil in 1932, Burma in 1937, the Union of 
«"'utb Africa in 1938, J span in 1934 and as ~ Honourable friend knows 
tot present trade negotiations are pending with Japan and with Burma 
and even DOW. I hope, with Ceylon. 



66() [18TH Nov. 1940 

OFnCEBS .AND MINISTERIAL STAn OJ' '!'BE LADOW DEl'ABTDNT WHO J ~ 

Ul' TO Sua.A LAST SUJDlBB AND EXPEliDlTUBB IliCUlIBBD Ili THE MoVE. 

108. *Sardar San' Singh: (a) Will the HOIlourable the Labour Member 
please state: . 

(i) the number of Superintendents, Assistants and clerks of hi& 
I>epartment who moved up to Simla with the Govel'IllDt\n\ 
of India camp offices in April 1940; 

(ii) the number of officers who accompanied the camp office tJOo 
Slmla; 

(Iii) the number of Superintendents. Assistants and clerks who 
were called up in each month during last summer to Simla 
and the period for which they were called and why; . 

• '(iv) the number of statl and the officers. separately. who were re-
quired to attend duties at. Simla and New Delhi •. and: how 
many times each went to Simla. and what was the period 01 
his stay on each occasion; and 

(v) the total cost on account of .the last move from and to New 
Delhi of his Department uader the mIIowing heads: 

(1) travelling allowance, etc.; 

(2) house reut allowance; 

(Ii) daily allowance; 

(4) a.ll other expenditure in t.hlS (:tmnection? 

(b) What efforts do Government propose to make to curtail the expendi-
~  on account .of the move of thE: eamp oftice-of tlris Department? 

The Honourable Diwan B&hadur Sir A. Jr.amuwa,mi ¥udaliar: (a) A 
statement giving the required information is Jaid on the table. 

(L) The e!Kpenditure incurred in connection with the move of the 
camp office of this Department is the minimum and no reduction 'is: 
practicable. 

Statement. 
(.).-

(i) The number of Superintendents, Two clerks. 
Awistants and clerks of the Depart-
ment of Labour who moved up to 
Simla with the Government of India 
camp offices in April 1940. 

(ii) The number of oJIioers who &ecom· Four. In acI:Iition, one omcer was appoint-
panied the camp ofBce to Simla. ed in Simla in June 1940. 

(.) The number of Superintendents, Apn1.-1 Assistant lor three weeis in order 
Assistants and clerks who were called to iacilitate the disposaJ ot eertam imme. 
up in each month during last 1l1IJJl. diate work; 
m8!' to Simla and the period for MaY.-Nil; 
which they were called and wily. JUDe.-Five. One A88iste.nt and two clerka 

. for the rest of the' _on to deal with the-
new work which devolved on this Depart-
ment in ·consequeDce o( tile war ; 
I Assistant for 8 days and I Assistant for 
I day. in Ol'der to facilitate the disposal or 
certain immediate work; 

J'uIy.:-I. Assistant for 1 da.y COl' tile ..... 
. litated above : 
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(tv) The number ofstaft' and the olBeara, 
separately, who were required to 
attend duties at Simla and New 
Delhi, and how many times each 
went to Simla, and what was the 
period of his stay on each occasion. 

(v) The total cost on account of the 
last move from and to New Delhi of 
tb~ Department of Labour under the 
following heads :-

(1) travelling allowance, etc. 

(2) house rent allowance 

(3) daily allowance 

August.-Four. One ..usista.nt and one" 
clerk for the rest ofthe season to deal with; 
the increased volume of work oonneciteci-:! 
with war; 
1 Assistant for 4, days and 1 olerk for 2 days, 
in oonnection with the formation of the 
Court of Enquiry oonstituted under the 
Trade Disputes Act, 1929. 
September and October.-Nil. 

Officers.-Nil. 

Staft".-The required infonnat,ion iB,hown m. 
the preceding part. One person· wedt-
to Simla twice for ODe day on each 0cca-
sion, and the rest went only once, except 
a person who was ~ to Simla .-
second time for the rest of the _on. 

(4) all other expenditure in this connection 

Rs.5,900· 

Rs.l,260 

RB. 400 

Rs.2,560 

JIr. LaJ.chand lfavalrai: May I know if this list shows how much 
saying was made on account of the Superintendents, Assistants and 
clerks not being taken to Simla? 

The Honourable Diwan Bahadur Sir A.. :a.amaawaml JludaUar: This. 
statement will show the expenditure incurred in the last year. 

CONJ'EBENCES, COMlllITl'EBS OR SUB-CoMMITTEES HELD AT SIMLA. LAST SUJODm 

UNDER THE CONTROL OF THE LABOUR DEPARTMENT. 

109. ·Sardar Sant Singh: Will the Honourable the Labour Member 
please state: 

(a) the names of the different conferences, committees or sub-
committees held at Simla during the last summer seasoD 
under the control of his Department; 

(b) the name of the chairman or presidents of each of such com-
mittees, etc.: 

(c) the names of Government Members stationed at Simla and whO' 
were required to, attend f'lOch conferen('es, etc.; 

(d) the number of members who came to Simla from outside to 
attend the meetings of such conferences, etc., and the tOtal 
cost on account of their travelling and other charges paid 
by Government; 

(e) the number of ministerial staff sent for from New Delhi to 
attend to the requirements of such conferences, etc. I and the-
expenditure on their travelling, ete., and other charges; 

(f) the savings in each case if the meetings of these conferencu. 
etc., had been held at New Delhi; 
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19) the reasons for holding each of these conferences, etc., a,t Simla 
and for Incurring expenditure on account of payment of 
travelling allowance and other charges to the members who 
came to attend from outside; and 

·(h) whether he proposes to curtail the expenditure on account of 
all of these conferences, etc., by holding their meetings at 
New Delhi ~t  of Simla in future; if not, why not? 

The Honourable Diw&D Bah&dur Sir A. Jr.&maawami .udallar: (a) to 
(c). A statement is laid on the table. 
(d) and (e). 'A member of the Technical Training Enquiry Committee, 

accompanied by his stenographer, went from New Delhi. His tours to 
Simia were not however solely connected with the work of the Com-
mittee. . He had also to attend to other departmental work in Simla. 
The travelling allowance, etc., of this member and his stenographer 
arucunted to Rs. 562 and Rs. 45 respectively. 

(f) and (g). Nil. As all the members o! both Committees except 
one were stationed at Simla. it would have Eeen more expensive. if the 
meetings had been held at New Delhi. 

(b) Does not, therefore, arise. 

Name of Committee. 

1. Committee appointed to 
investigate the need 
for tlls OOlllPuJ.ory 
reoi'Uitment of s1dlled 
personnel in India. 

2. ~ l'eohDical Trainiog 
Enquiry Committee. 

BkJUment. 

Names of personnel. 

OIBoera lIta tioned 
at Simla who were 
required to attend 
meetings of the 
Committee. 

Ohairman. 
The Honourable Mr. M. S. A. Hydari, 
C.I.E., I.C.S., 8eoret&r7, Department 
of Labour. 

Mem.bef-8. 

General Sir Roger C. Wilson, x.c.B"l 
D.S.O., }l.C., Adjutant General in 
India. 
The Honourable Sir Alan Lloyd, C.S.I., 
C.I.E., LC.S., Secretary. Department . 
of Commerce. 
A representative of the Air Officer AU. 
Commanding-in-Chief in India. 
A representative of the Railway Board. 
Mr. C. K. Rhodes, C.I.E., I.C.S., Estab-
lishment Officer to the Government 
of India. 

Commander J. Ryland, R.I.N:, Naval 
Liaison Officer. 

ChaiNIICIR. 
1. The Educational COlIIJDiaaioner with 
the Govermnent of India. 

Member&. 
2. A representative of the DireotOl" of 1 
Civil Aviation in India. 

3. A representative of the :Master 
General of Ordnance. 
'" A rep1W8atative of the :Railway AllaoeptNo. J. 
Board. 

IS. A' ~t  of the Air OlIloer 
Cftmm"'ng-in-Chiefin India. 
8. A ~t  of the Adj ..... 
Ge .... in ladia. 
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, Bardar S&1lt SiDgIl: I do not want h) ask questions Nos. 110 to 114, 
but I want to ask No. 115. 

'.l'Ile lI0D0urab1e Diw&D Bahadur Sir A. Ramaswami lIudaliar: May 
I make a submission. I am quite prepared to answer all the questions 
,of the Honourable Member as put down in the list, but I understand 
,that according to a ruling of yours, only the first five questions can be 
:answered. 

Mr. President (The Honourable Sir Abdur Rahim): That is so. The 
"Honourable Member must ask the questions in the order in" which they 
'have been put down. 

" " 

AbDP1'10NS AND AL!r.ImA2'IONS CABlUBD OUT IN PEBFuNCl'OBY MANNEB IN 

enTAIN II D " TYPE ORTHODOX QUABTEBS IN NEW DELHI. 

110. ·Sazdar SaDt Singh: (a) Will the Honourable the Labour Member 
please state whether an inspection was made by any officer or officen; of 
the Central Public Works Department of the additions and alterations 
<larried out last summer in D type of orthodox clerks' quarters in the 
D. I. Z. area. of New Delhi? If so, what rank did the officer hold? 

(b) Did this officer inspect each quarter? If not, ~t was the 
method of inspection adopted by him? 

(c) Is the Honourable Member aware that the said ",Iteration work 
was done very hastily and crudely, for example: 

(i) 'the kutcha floor of the courtyards was not properly levelled 
and pressed before bricks were laid on, which have sunk and 
a.re sinking in places in most of the courtyard, and water 
remains standing and can only be cleared off with consider-
able difficulty; 

(li) the plaster of the roofs la.id over the galleries in these quarters 
has not been properly levelled and shows very rough sur-
face; nnd 

(iii) the stone slabs placed over the drains which pass through 
these galleries have not been properly fitted and cause in-
convenience when anybody walks on them? 

(d) Were any complaints made to the Executive Engineer, 'B' Divi-
sion, either verbally or ill writing, about the sta.te of the work done? 
If so, was any action taken by him in the matter? If so, what? If not, 
why nob? 

De Bonoura.ble Dlwan .&hadur Sir A. B.amaswami lIudaU&r: (8) 
Yes. The work was inspected by the Chief Engineer, the Superintend-
ing Engineer, II Cirole, amd the Executive Engine&, New Delhi 'B' 
Division. 

(b) No. The last' mentioned officer inspected the majority of the 
qusr1Sr8 aDd the other officers inspected some of them at reasonable in-
tervals. 

(c) No, but I will call for a report. 

(d) I understand that the complaints l'eCeiVed were attended to. 
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USE OF GOVElUOONT FuB.NITURB BY CnTAD CBOWl[]DAB8 UGAGJID BY 

THE CENTRAL PuBLIC WORKS DEPABTKENT. 

111. ·Sardar Sant Singh: (a) Will the Honourable the Labour Member 
please state whether he is aware that during last summer the Central 
Public Works Department engaged a number of chowkidars and lodged 
them in certain D type of orthodox clerks' quarters in the D. 1. Z. area 
of New Delhi, ill order to look after Govel"nment furniture, etc., lying 
in unoccupied quarters? 

(b) Were any of these chowkidars allowed to use Government 
furniture, e.g., chairs, cots, etc.? If so, under whose orders? Is this 
USE'! permissible? 

'(c) If these chowkidars were not allowed the use of Government 
furniture officially, will the Honourable Member please st_ whether any 
reports were made in writing to the Executive Engineer, • B' Division, 
that some of these chowkidars were making use of Government furni-
ture? If so, did the Executive Engineer take any aetion in the matter?' 
If so, with what results? 

(d) If any chowkidar contravened Government orders in this respect, 
was any of them punished, and if so, in what manner? 

(e) Were any complaintR made against any chowkidar for misbehaviour 
towards tenants living in thE'! area? If RO, was any action taken in the 
matter? If not, why not? 

The Honourable »Iwan Ba.h&dur Sir A. Bamaswaml Kud&liar: (a) 
Yes. 

(b), (c) ~  (e). No. 

(d) Does not arise. 

NBGLECT OF .Pu.NTEn TBEES AND MAnlTAINli:D LAWNS IN THE D. 1. Z . .ABJU. 
OF NEW DBLBI. 

112. ·Sardar Sant Singh: (a) Will the Honourable the Labour 
Member please state the year or years in' which the planting of trees 
took place in front of the D type of orthodox clerks' quarters in the 
different squares in the D. I. Z. area of New Delhi, along the roads 
running through these squares and on the lawns there, e.g., Ibbetson 
Road, Maud Road, Market Road, etc.? 

(b) Wi1l the Honourable Member please state the year in which trees 
were plan1ed along Market Road, Reading Road, Talkatora Road. Baird 
Road, etc.? 

(c) Is the Honourable Member ILware that in most of the squares, either 
there are no trees, or the trpes that are there, are of a stunted growth? 

(d) What was the object of planting trees on the roadsides and 
squares, and is that object fulfilled without any trees or with trees of 
stunted growth? . 

(e) Is the Honourable Member aware that the lawns m these squares 
are not properly maintainE'!d? 

(f) Will the Honourable Member please stste the number of various 
~~  of outdoor employees of the Horticulture Division, 6.g., Sub. 

DIVISIonal Officers, oVt;lrseers, malis, ete.? 



STAR.RED QUESTIONS AND ANSWERS . 

The llonourable Diwan Bahadur Sir ..,. Bamaswaml J[udaliar: (ar. 
Prior to and during 1921-22. 

(b) Prior to 1916-17. 
(c) I am informed that this is not a fact. 
(d) To provide shade and for aesthetic reasons. In view of my reply 

t{) part (c) the latter part of this question does not arise. 
(e) I am also informed that this is not a fact. 
(£) A Statement giving the information is laid on the table. 

Designation. 

Sub-Divisional Officers 
Ezeoutive Subordinates . 
Horticultural Suborrunates 
Supervisor, Irrigation Water Supply. 
Labour Verifier 
Garden Chowdhriea 
lIistries, fitters, etc. 
JIaIis 

Number. 

2 
2 
6 
1 
1 

12 
139 

. . 
Remarks. 

1,500 The number varies· 
to with the season. 

1,800 

Mr. K. S. Aney: With reference to the reply to part (c), may I know' 
if the Honourable Member himself is aware of the fact that there are 
no trees or the trees there are in some of these squares are of stunted-
growth. Is he himself aware of this fact? He said . I am told'. 

The BOD01I1'able Diwan Bahadur Sir A. Ramuw&m.i l(udaJiar: I 
framed my reply deliberately in that form, as I have not myself made 
sure of this fact by going round these places, as soon as I received 
notice of this question. I am informed that this is not a fact. 

Mr. K. S. Aney: May I ask if the Honourable Member will, himself 
make an inquiry and give a better reply later on? 

The Bonoarable Diwan Bahadur Sir A. Ramaswami Kudal1ar: I 
shall certainly make ail inquiry but I cannot guarantee a better reply. 

Mr. President (The Honourable Sir Abdur Rahim): The answers to 
the rest of Sardar Sant Singh's questions will be laid on the table. 

DBI.AY IN THE ANNUAL REPAIBS OJ' CERTAIN" D " TYPE ORTHODOX QUA.RTERS'. 
IN NEW DELHI. 

t113. ·Sardal' Sant Singh: (a) Will the Honourable the Labour Member 
please state whether it is a fact that in previouB yeaTS. all the D type of 
brthodox quarters. in the D. I. Z. area of New Delhi u£led to be kept ready 

.. t Answer to t.hia queation laid on t.he table, the queetiooer having exhausted bja. 
-quote.. . 
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for occupation before the Government of India staff moved· down from 
Simla? 

(b) Is the Honourable Member aware that this year, a large number of 
·quarters permanently occupied in the said area remains without complete 
whitewashing, etc.? 

(c) Is the Honourable Member aware that in a number of quarters, 
'Whitewashing has not been done completely, or if whitewashing has been 
.completed, the other cleaning work of the woodwork etc., has not been 
·carried out'! . 

(d) Will the Honourable Member please state the reasons for this 
inordinate delay in annual repairs of the said quarters? 
• '(e) What was the method of giving out contract for whitewashing, etc., 
in previous years? Was it that the contract was given out to a numblOlr of 
·contractots ? 
(f) Is it a fact that the contract  has this year been given to one big 

·contractor? 
(g) Is the Honourable Member aware that whitewashing' is being 

.carried out in a very unsatisfactory ma.n.ner, e.g., patches, etc., ~ the ~ 

.are not cleaned, lime used is very thin which easily and qwckly dl.S-
appears? 

(h) Is the· Honourable Member aware that the Boorkhi spread on the 
:footpaths in front of quarters is very thinly laid and has not been properly 
pressed? 

The Honourable Diwan Bahadur Sir A, :B.&maswami lIud&liar: (a) 
YM. -
(b) All the quarters have been white-weshed except a few where the 

-tenants would not allow the work to be carried out for one reason or 
-the other. 

(c) I un$lerstand that all the work has been completed. 
(d) There has been no delay. 

(e) Contracts were awarded to contractors after inviting tenders. 
'The contract for repairs to one class of residences was always given to 
-one contractor. 

(f) Yes. 

(g) and (h). I am not aware that the work has been indifferently 
performed but I will look into the Honourable Member's allegation. 

:HEDGES l'LANTBD ON THE LA.WNS FA.CING THE ORTHODOX QUABTEBS ON THlI 

IBWIN RoAD IN NEW DBLHI. . 
t1lt, ·Sardar Sat Singh: (a) Will t,he Honourable the Labour Member 

please state whether he is aware that in front of the C type of orthodox 
quarters on Irwin Road there was oaly 8 narrow ·strip of lawn fi>r the 
convenience of the tenants? 

(b) Is he further aware that recently hedges have been plBBted ~ 
these lawns? 

(c) Is he aware that objection was raised by lome of the tenanfia to the 
e8eot. that the hec1ges. ~ Be plaM8a .a4; the edge of the ~ i9w&Ns 

t (t [ , 

t ADawer to this queaticm laid on the table, the questioner haviDK exhauatell Iaia 
quota.. 
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the road, leaving the whole of the lawn free, but this was no* done I\f!d & 

fairly wide portion of the lawn f$cing the road has been left beyond thE> 
hedges and the lawn has thus been further narrowed? 

(d) Is the Honourable Member prepared to take action in the matter 
and have the hedges placed at the edge of the lawn, just as has bMn done. 
in Telegr&ph Square, Telegraph Plaee, Diaz Square, Baird Road, Mint;o. 
Road Area, etc.? 

'IJI.e KaaolIr ... Dl .. _.... SIr.. ..... wami ,.........,: • (a) 
The ia.,.. we not &B wide as otbalB. 

(b) Yes. • • 
(c) ana (d). No. The hedges have been planted along the road side 

drains and in line with the boundaries of the quarters and the same 
principle has been followed in the case of the Squares mentioned by the 
Honourable Member. 

OI'J'IOBBS AND MnttsTBBtAL STAn' 01' TJ[]I DBl'BNCB CO-OJIDINATION DEPART-
MBNT WHO MOVED UP TO SIMLA. LAST SUlDIlIB AND EXPBNDITUBB IN-
ClJBBBD IN TO MoVB. 

t115. ·Sardar Sant SfJlgh: (a) Will the Honourable the Leader of the 
House please state: 

(i) the number of Superintendents. Assistants and clerks of Defenco 
Co-ordination l>epartment who moved up to Simla with the 
Government of India camp offices in April 1940; 

(ii) the number of officers who accompanied the camp offille to 
Simla; 

(iii) the number of Superintendents, Assistants and clerks who were 
called up in each month during last summer to Simla and the 

_ period for which they were called and why; 
(iv) the number of staff and the officers, separately, who were 

required to attend duties at Simla and New Delhi, and how 
many times each went to Simla, and what was the period of 
his stay on each occasion; and 

(v) the total cost on account of the last move from and to New Uelhj 
of his Department under the following heads: 

(1) travelling allowance, etc.; 
(2) house-rent allowance; 
(3) daily allowance; and 
(4) all other expenditure in this connection? 

(b) What efforts do Government propose to make to curtail the expendi-
tur.e on account of the move of the camp office of this Department? 

The HODourable Sir Muhammad Z&f:rullah lDIan: (a) (i) One Super-
intendent, three assistants and four clerks. 

(ii) Two. 
(iii) and (iv). None. 

t Au.,;er to t.hia- question i&id em -the table,- the .• '-tiGDer. haviq' 8xhaUiited niB: 
qUo--



(v) (1) Rs. 4,023-15-0. 
(2) Rs. 4,208-9-0. 
(3) Nil. 
(4) Rs. 1,196-5-0. 
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(b) In considering the requirements of the Department before the next 
Simla season every regard will be had for economy. 

·eo;rJ'llBBltOlllS .. COIDlI'l"l'JDSOBSuB-CoMJD.'rtBBSlllltJ)" AT SiMLA. LAS1' SmOmB 
UNDER THE CoNTROL 01" THE DD'BNOB Co-OBDINATION DEPABTllBNT. 

t116. ·S&rdar Set Singh: Will the Honourable the Leader of the 
,-.House please state: 

(8) the names of the different comerences, committees or qub-
committees held at Simla during the last summer season 
under the control of the Defence Co-ordination Department; 

(b). the naIlle of. the chairman or presidents of each of such com-
mittees. !'ltc.;.. , 

(c) the names of Government Members stationed at Simla and who 
were required to at.tend such conferences, etc.; 

(d) the number of members who came to Simla from out'lide to 
attend the meetings of such conferences, etc., and the tot'll 
cost on account of .their travelling and other charges paid by 
Government; 

(e) the number of ministerial staff sent for from New Delhi t(I 

attend to the requirements of such conferences, etc., and 
the ,expenditure on their travelling, etc., and other charges; 

(f) the savings in each case if the meetings of these conferences. 
etc. had been held at New Delhi; 

(g) the reasons for holding each of these conferences. etc.,"'at Simlll. 
and for incUrring expenditure on account of payment of 
travelling allowance and other charges to the members who 
came to attend from outside;' and 

(h) whether he proposes to curtail the expenditure on account ."If all 
of these conferences, etc., by holding their meetings at New 
Delhi instead of Simla in future; if not, why not? 

'!'he Honourable Sir Kubammad ZafrUllah Khan: (a) None. 
(b) to (h). Do not arise. 

"'OJTICEBS AND :MnmlTEBuL STA.ft' OJ'THE DEPA.BTJIENT 01" EDUCATION J HEALTH 
AND LANDS AND ITS ATTACHED AND SUBORDINATE Ol!'J'lOES WHO MOVED 
UP TO SIMLA LAST SUlDIEB AND ExpENDITURE INCUB.B.ED IN THE MOVE. 

t117. ·Sard&r Set Singh: (a) Will the Secretary for Education, Health 
,and Lands please state: . 

U) the number of Superintendents, Assistants and clerks of' his 
Department and attached or subordinate offices who moved 
up to Simla with the Government of. India eamp offices in 
April 1940; 

• 't ADBwer to too qu8ation laid OD the table, the questioner' having exhausted hi. 
-quo..... . ' 
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(ii) "the ~ b  of officers who accompanied the camp Offi'lEl to 
Snnla; 

(iii) the number of Superintendents, Assistants and clerks who were 
called up in each month during last summer to Simla. and the 
period for which they were called and why; 

(iv) the number of staff and the officers, separately, who were 
required to attend duties at Simla and New Delhi, Qnd hoO\ 
many times each went to Simla, and what was ~  period of 
his stay on each occasion; and • 

• 
{v) the total cost on account of the last move from and to Nf'w 

Delhi of his Department under the following heads: 

(1) travelling allowance, etc.; 

(2) house-rent allowance; 

(3) daily allowance; and 

(4) all other expeilditure in this connection? 

. (b) What efforts do Government propose to make to curtail the expE"n. 
clture on account of the move of the camp office of this Department? 

Kr. I. D. TysOn: (8) (i). Three Superintendents, 12 Assistants and 
'9 clerks moved up to Simla with the Government of India Camp Offices 
in April 1940. I would add that during June and July further staff total-
ling 2 Superintendents, 10 Assistants and 15 clerks had to be transferred 
to Simla for work in the Department and attached and subordinate 
·offices. 

(ii) Ten officers accompanied the camp office to Simla in April. Four 
<officers moved to Simla in June and July and seven officers were per-
mitted to recess in Simla for varying periods. One officer joined in Simla 
:in August. 

(iii) and (iv). The information is being compiled and will be supplied 
'When ready. 

(v) The total cost is as follows: 

(1) T.ravelling Allowance 

"(2) House-rent and compensatory allowances 

""(8) D ~  -allcrwanee 

(4) Other Expenditure 

Re. 

26,613 

9,780 

4,-848 

13,4fS.l 

'(b) " The" l"equirements of the Department wil; be reviewed afresh" befOl'9 
Ilert season with due Te8rd to economy. 
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CollDBUCU. CoIDII'rTBIIS OB SUB-COJOlI'l'TBBS HELD .AT Sua.A LAST SvIDDB 
UNDO TIIB CONTBOL OJ' TIlB DBPABTIIBNT OJ' D ~.  HlIALTII AlfJ) 

LABDS. 

t US ....... IaDt su.p: Will the Secretary for Edlacatioa. Health and 
Lands please state: 

<a) the names of the diBerent conferences, committees or sub· 
committees held at Simla during the last summer season 
bnder the control of his Department; 

(b) the name of the chairman or presidents of each of such 
committees, etc.; 

(c) the names of Government Members stationed at Simla and wh() 
were required to attend such conferences, etc.; 

(d) the number of members who came to Simla from outside to-
attend the meetings of such conferences, etc., and the total 
cost on account of their travelling and other charges paid by 
Government; 

(e) the number of ministerial staff sent for from New Delhi to-
attend to the requirements of such conferences, etc., and the 
expenditure on their travelling, etc., and other chu.rges; 

(f) the savings in each case if the meetings of these conferences, etc., 
had been held at,New Delhi? 

(g) the reasons for holding each of these conferences. etc., at Simla 
and for incurring expenditure on account of' payment of 
travelling allowance and other charges to the members who 
came to attend from outside; and 

(h) whether he proposes to curtail the expenditure on account of all 
of these conferences, etc., by holding their meetings at New 
Delhi instead of Simla in future; if not, why not? 

Kr. I. D. 'l"yaon: (a) to (f), A statement giving the information 
available is laid on the table. 

(g) and (h). Almost all these meetings were held under the aegis. 
of the Imperial Council of Agricultural Research and of the Director 
General, Indian Medical Service. 

The meetings convened by the Imperial Council of Agricultural 
Research were held at the Headquarters of Government in accordance 
with the standing practice. In future, meetings of the Advisory Board and 
committees will, as far as convenience permits, be held at Delhi. 

The meetings conVened by the Director General, Indian Medieal Ser-
vice, were held at Simla because most pf the officers concerned were • 
already there. Extra expense would be incurred for no cOuntervailing 
advantage ~ these meetings were held away from the Headquarters of 
Government. 
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OFll'IOEBS A.lm MINISTERIAL STAFF OF THE LEGISLATIVE DEPARTMEliT WHO 

MOVED UP TO SIMLA LAST SUMMER AND EXPENDITURE INCUBBBD IN THE 
MOVE. 

+119. *Sardar Sant Singh: (a) Will the Honourable the Leader of the 
House please state: 

(i) the number of Superilltendents, Assistants and clerks of the Legis-
lative Depa.rtment who moved up to Simla with the 
Government of India camp offices in April 1940; 

(ii) the number of officers who accompanied the camp office to Simla; 
(iii) the number of Superintendents, Assistants and ~  who were 

called up in each month during last summer to Simla and the 
period for which they were called and wliy; •  • 

(iv) the number of staff and the officers, separately, who were re-
quired to attend duties at Simla and New Delhi, and how 
many times each went to Simla, and what was the period of 
his stay on each occasion; and 

(v) the total cost on account of the last move from and to New Delhi 
of his Department under the following-heads: 

(1) travelling allowance, etc.; 
(2) house-rent allowance; 
(3) daily allowance; and 

(4) all other expenditure in this connection? 

(b) What efforts do Government propose to make to curtail the expen-
diture on account of the move of the camp office of this Department? 

The Honourable Sir Kuhammad ZafruUah Khan: 
(a) (i) Superintendents 1 

Assistants 6 
Clerks 5 

Total 12 

In addition to the above, 5 Personal Assistants and Stenographers 
moved up to Simla: . 
(ii) 7 (excluding the Honourable Member). 
(iii) Nil. 
(iv) Nil. 
(v) (1) Rs. 9,371 approximately. 
. (2) Rs. 2,537 approximately. 
(3) Nil. .  . 
(4) Rs. 5,338 approximately 

Total Rs. 17,246 approximatE:ly. 

(b) No reduction in the expenditure relat,able specifically to the move 
of the camp office of the Legislative Department is feasible. 

CONFERENCES, COMMITTEES OR SUB-COMMITTEES HELD AT SDlL4. LAST 

• SUlIMER UNDER THE CONTROL OF THE LEGISLATIVE DEPARTMENT. 

t 120. *Sa.rdar Sant Singh: Will the Honou:-able the Leader of the 
House please state: 

(a) the names of the different conferences, eommittees or sub-
committees held at Simla during. the last summer season 
under the control of the Legislative Department; 

t Answer to this question laid on the table, the questi':)ner having exhausted ~ 
quota 
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(b) the name of the chairman or presidents of each of such 
committees. etc.; 

(c) the names of Government Members stationed at Simla and who 
were required to attend such conferences. etc.; 

(d) the number of members who came to Simla from outside to 
attend the meetings of such conferences. etc.. and the total 
cost on account of their travelling and other charges paid by 
Government; 

• (e) the number of ministerial staff sent for from New Delhi to attend 
1;6 the requirements of such conferences. etc .• and the expen-
diture on their travelling. etc .• and other charges; 

(f) the savings in each case if the meetings of these conferences. etc .• 
had been held at New Delhi; 

(g) the reasons for holding each of these conferences. etc.. at Simla 
and for incurring eiKpenditure on account of payment of 
travelling allowance and other charges to the members who 
came to attend from outside; and 

(h) whether he proposes to curtail the expenditure on account of all 
of these conferences. etc.. by holding their meetings at New 
Delhi instead of Simla in future; if not. why not? 

~. 

The Honourable Sir ")[uhammad: Zalrullab. lDw1: (a) No conferences 
or" committees with which the Legislative Department was concerned 
were held at Simla during the last summer season. 

(b) to (h). Do not arise. 

OI'I'IOBBS AlfD MImSTElUAL STA.l!'I' OF TIlE POLITICAL DEPABTMENT WHO J(OVBD 
UP TO SIIIII..A. WT SUJOIEB AlfD EXPENDITURE INCURRED IN THE Mon. 
tl21. ·S&Tdar Smt Singh: (a) Will the b~ the Leader of the 

House please state: 

(i) the number of Superintendents. Assistants and clerks of the Poli-
tical Department who moved up to Simla with the Government 
of India camp offices in April 1940 ; 

(ii) the number of officers who accompanied the camp office to 
Simla; 

(iii) the number of Superintendents. Assistants and clerks who were 
called up in each month during last summer to ~ l  and tTte 
period for which they were called and why; 

(iv) the number of staff and the officers. separately. who were re-
quired to attend duties at Simla and New Delhi. and how 
many times each went to Simla. and what was the period of 
his stay on each occasion; and 

(v) the total cost on account of the last move from and to New Delhi 
of his Department under the following heads: 

(1) travelling allowance. etc.; 
(2) house-rent allowanc-e; 
(3) daily allowance; and 
(4) all other expenditure in this connection? 

"tAnaW&rto this question laid on the ta.ble. the questioner having exhausted his 
quOta. 
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. (b) What efforts do Government propose to make to curtail the expen-
diture on account of the move of the camp office of this Department? 

'l'J1e Honourable Sir Muhammad ZatruUah Khan: 
(a) (i) Superintendents 3 
Assistants 11 

Clerks 9 

(ii) Officers 5 

(iii) Only one additional clerk wascallea up to Simla and this was in 
connection with the war work. IDs period of stay was frOm 10th 'July 
to 15th July, 1940. 

(iv) Clerk 

Officer 
1 vide (iii) 

1 

Under Secretary came down to Delhi to inspect the office and his 
period of stay was from 9th J'uly, 1940 to 12th July, 1940. 

Rs. 

(v) (1) Travelling allowance 12,047 
(2) House-rent allowance 5,109 
(3) Daily allowance 51 
(4) All other expenditure in this connection 8,429 

(b) Further curtailment of expenditure on account of the move of the 
<lamp office is not feasible. . 

CONI'BBBNCBS, COllDlITTEES OR SUB-COJDrll'l"DES imLD AT SIlIrILA LAST Smoo:a 
UNDER THE CoNTROL OJ!' THE POLITIOAL DEPABTJOlNT. 

+122. *Sa.rdar San' Singh: WiJ the Honourable the Leader of the 
HotJ.se please state: 

(a) the names of the different conferences, committees or sub-
committees held at Simla' during the last summer season 
under the control of the Political Department; 

(b) the name of the chairman or presidents of each of such 
committees, etc.; 

(c) the names of Government Members stationed at Simla and who 
were required to attend such conferences, etc.; 

(d) the number of members who came to Simla from outside to 
attend the meetings of such conferences, etc., and the total 
cost on account of their travelling and other charges paid by 
Government; 

(e) the number of ministerial staff sent for from New Delhi to 
attend to the requirements of such conferen.::es, etc., and the 
expenditure on their travelling, etc., and otber charges; 

(f) the savings in each case if the meetings of these conferences, etc., 
had been held at New Delhi; 

(g) the reasons for holding each of these conferences, etc., at Simla 
and for incurring expenditure on ~ t of payment of 
travelling allowance and other charges to the members who 
came to attend from outside; and 

t Answer to this question laid on the table, the questioner having exha.usted his 
qnota. 
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(h) whether he proposes to curtail the ~  on accont of all 
of these conferences, etc., by holding their meetings at New 
Delhi instead of Simla in future; if not, why not? 

The Honourable Sir Muhammad Zafl'Illlah lD1a.n: (a) No Conference, 
Committee or SU:b-Committee was held at Simla during the last summer 
season under the control of t.he Polit.ical Department. 

(b) to (h). The questions do not arise. 

OJ'J'IOEBS AND MINISTERIAL STAJ'F OF THE COJDIEBOE DEPARTMENT WHO MOVED 

VP TO SIMLA" LAST SUlrDIEB AND _EnENDITUBE DrCUBBBD Dr THE MOVE. 

'+128 •• Sard&r Sant Singh: (a) Will the Honourable Member fo!' 
Commerce please state: 

(i) the number of Superintendents, ABBistants and clerks of his De-
partment who moved up to Simla with the Government of 
India. camp offices in April, 1940; 

(ii) the number of officers who accompanied the camp office to Simla; 

(iii) the number of Superintendents, Assistants and clerks who were 
called up in each month during last summer to Simla and the 
period for which they were called and why; 

(iv) the number of staff and the officers, separately, who were re-
quired to attend duties at Simla and New Delhi, and how 
many times each went. to Simla,-and what was the period of 
his stay on each occasion; and 

(v) the total cost on account of the "last move from and to New 
Delhi of his Department under the following heads: 

(1) travelling allowance, etc.: 

(2) house rent allowance; 

(3) daily allowance; and 

(4) all other expenditure in this connection? 

(b) What efforts do Government propose to make to curtail the expen-
diture on account of the move of the camp office of this Department? 

The Honourable DiW&D Bahad.ur Sir A. Bamaswami Jludaliar: 

(a) (i) Superintendents '" 4 
Assistants 13 
Clerks 8 

~ ro 
(iii) Superintendent 1 from the 20th September, 1940 to the 5th Octo-

ber, 1940. He was required to proceed to Simla -to replace another Super-
intendent who was promoted as Assistant Secretary. 

Assistanttl 2-1 from the 26th August, ]940 to 10th October, 1940. He 
was called up to cope with additional War work for which inter alia an 
additional post of Assistant was sanctioned on the migratory staff. 

1 from the 22nd August, 1940 to --roth October, 1940. He was re-
quired to replace another Assistant who was transferred to another office 
at Bombay. 

t Answ&r to this question laid on the table, the questioner having exha.usted biB 
quota. 
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(iv) Four officers and two stenographers were required on duty at Simla 
as follows: . 

1 Officer from the 25th June, 1940 to 27th June, 1940. 

1 Officer (twice) from the 12th to 16th July, 1940 and from the 26th 
August, 1940 to 4th September, 1940. 

1 Officer with a stenographer from the 19th to 23rd August, 1940. 

1 Officer with a stenographer from the 26th August 1940 to the 1st. 
September 1940. 

Of the migratory staff at Simla:no officer or clerk, ~.  was required 
on'duty lit New  Delhi. 

(v) (1) Rs. 15,100. 

(2) Rs. 5,616. 

(3) Rs. 569. 

(4) Rs. 6,600.* 

• 

(b) It is not proposed to reduce the strength of the migratory staB' 
which is already the minimum necessary for performance of official duties 
and: consequently no reduction in expenditure' on this account is antici· 
pated. 

• This amount does not include the transport cbarges of dak balZ!I between Simla, 
and Delhi &8 the expenditure on thia acoount. was ~ by the Home liepartment. 

CON1'EBENOES, COJDll'l".l'EES OB SuB·CO:MlI[I'l"l'lUilS HELD AT SIMLA L.A.8'l' SUJrIlIIBB. 
UNDBB THE CoNTBOL OJ' 'l'lIE COMltlmCE DBPABTJrIENT. 

tiM. ·Sardar SPt Singh: Will the Honourable Member for Com·· 
meroe please state: 

(a) the llames of the difierent conferences, committees or sub·com· 
mittees held at ,Simla during the last summer season under 
the control of his Department; 

(b) the name of the chairman or presidents of each of such com·· 
inittees, etc.; 

(c) the, names of Government Members stationed at Simla and who, 
were required to attend such conferences, etc.; 

(d) the number of members who came to Simla from otuside to 
attend .the meetings of such conferences, etc., and the total 
cost on accoUllt of their travelling and other charges paid by' 
Government; 

(e) the number of ministerial staff sent for from New Delhi to 
attend t.o the requirements of such conferences, etc., and the 
expenditure on their travelling, etc., and other charges; 

(f) the savings in each case if the meetings of these conferences" 
etc., had been held at New Delhi; 

(g) the reasons for holding each of these conferences, etc., at Simla 
and for incurring expenditure on account of payment of travel· 
ling allowance and other charges to the members who came 
to attend from outside; and 

tADawer to thia queation laid on t.he table, the questioner hav.ing exhausted biB quota. 
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(h) whether he proposes to curt.ail the expenditure oil account of all 
of these conferences, etc., by holding their meetings at New 
Delhi instead of Simla in future; if not, why not? 

'!'he Honourable Diw&D. Bahadur Sir .A.. B.amaawami Jludali&r: The in-
formation is being collected and will be Jaid on the table of the House in 
-due course. 

INA.DEQUA.TE NUMBER OF 'B' AND 'c' UNORTHODOX QUARTERS IN NEW 
DELHI. 

tl25. ·Sardar S&D.t Singh: (a) Will the Honourable the Labour Member 
·please state the number of Government of India assistants and clerks who 
-are entitled to unorthodox Band C type of quarters, and how many of 
-them have not been provided with quarters of their class? 

(b). Will he please state the number of non-migratory assistants and 
-clerks belonging to offices. other than the Government of India Secretariat 
who are entitled to similar types of Government accommodation and to 
-whom quarters of their class have not been provided? 

(c) What steps do Government propose to provide the unprovided men 
()f these classes with quarters in New Delhi for the year 1941-42? If none, 
-why not? 

The Honourable Dlwan Bahadur SIr.A.. B.amaswamiKuda11ar: (8) 
and (b). The information asked for in the first portions of these parts is 
llot readily available and its collectiol)-would not justify the labour in-
volved:. As regards the latter portions, I lay a statement on the table 
-of the House giving the information required. 

(c) The matter is at present under consideration . 

.btatement ,howing the number 01 A"i,tant.3 and cleri •. 01 the Government 01 1Atlia 
and the non-migratoTY A.,i,tantr and cleric. til oilier oflict.l in New Deilii wAo 
apriied fOT B, and 0, l l ~ of unortAodtn: quaTter. but were not 'P"0vid.tl wicA 
them. 

ABsieta.nts and clerke be10aging to the Gov. 
ernment of India Secretariat and tbe 
Army Headquarters. 

"Non-migratory assistants and clerke be10aging 
to tbe ofIioe& otber than tbe Govern-
ment oflndia Secretariat . 

Number of 
applicants. 
'B' 'C' 
165 209 

22 611 

Number not provided 
with qu8I'ten. 
'B' 'C' 
86 IS' 

12 27 

. LB.uuGE IN THE RoOFS OJ!' ORTHODOX QUARTERS IN NEW DELHI DUBmQ 
LAST RAINY SEASON. 

+126. ·Sardar Sant Singh: (a) Will the Honourable the Labour M:em-
ber please state in how ~ of the orthodox type of quarters in New Delhi 
the roofs leaked during the last rainy season and to what extent? 

(b) Was it found necessary to replace Borne of the roofs in those quarters? 
If so, how many? .. 
1" Anlwer to this question laid on the t.able, the questioner hav:ing exhausted his quota 
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!'be JIoDourable DlwlD Bahadar Sir A.. Bamaawami Kudaliar: (a) 
Petty complaints of leakage came to notice. They were attended to at 
once but no record of the number of cases was kept. 

(b) No roofs were replaced on account of leakage. 

DBOBBA.slIl IN THill PlmcBNTAGIil OJ' ALLoTxUT OJ' QUABTlIlBB IN NEW D~ 

t12'T. ·Sardar 8ant SIDgh: (a) With reference to the answer to starred 
question No. 706 of the 23rd February, 1929, will the Honourable the 
Labour Member please state the number of clerks belonging to the Gov-
ernment of India Secretariat who are at present provided with quarters" 
in New Delhi and the number of applicants for such quarters? 

(b) Is there any decrease in the ~ t  of allotment of ~ t  
now, as compared with the figures given by his predecessor on the 23rd.. 
February 1929?If so, why? 

The Honourable Dlwan Bahadur Sir A.. Bamaswami KudaUar: (a)" 
2,855 and 3,709 respectively. In addition, 104 single clerks are accom-
modated in the orthodox chummeries and 68 in the unorthodox chum-
meries. 

(b) No. 

DIilSIBABILITY OJ' RBDUOTION IN RATlils OJ' RENT FOB GoVEBNJlll:NT QUABTJIlB8. 

mNBWDBLm. 

t128. ·Sardar Sut SiDgh: (a) Will the Honourable the Labour Mel11ber" 
please state whether it is a fact that in the year 1921-22 and previous" 
to it only four to six per cent. of a Government servant's salary was 
charged \los monthly rental for Government quarters in New Delhi and 
elsewhere? 

(b) Is it also a fact that this rate of rent was increased to ten per cent. 
on the introduction of the Fundamental Rules in 1922-23? If so, what:. 
were the reasons for this increase in rent? 

(c) Is he aware of the representations made by the Imperial Secretariai;: 
Association asking for the reduction of this rate? 

(d) Is he also aware of a similar demand made by the :Members of the-
Legislature through questions on several occasions? 

(e) Is he now prepared to examine the whole question and have the-
rate brought down to the same level as was in force in 1921 and previous, 
to that year? If not, why not? 

The HODOUrable Dtwan Bahadur Sir A.. Ba:maswaml J[udaliar: Th& 
matter is being looked into and the information required by the Honour-" 
able Member will be laid on the table of the" House. 

WAITING LIST OJ' PlilBSONS NOT PRoVIDIilD WITH GoVllllL"'OIlIlNT QUABTlIlBS nt 
NEW DELHI. 

t129. ·Sardar Sant SIDgh: (a) Will the Honourable the Labour Member" 
please state if there is a waiting list of persons who have not been provided" 
with quarters in New Delhi? If so, who maintains this list? 
(b) Is this list shown to the men concerned? If not, why not? 

t Answer to thia quest.ion laid on the table, the questioner having exhaut.ed IJU. 
quota. 

• 
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(0) Is the Honourable' Mei\nbei- aware that there is·&'-strong: -feeling 
among the ministerial establishment of the Government of India Secre-
tariat that allotment of quarters is not made strictly in accordance with 
the waiting list which is kept as·a secret document? 

(d) Is the Honourable Member prepared to arrange that this list is made 
aceessible to the personsooncemed? If not, why not?· . .J 

'1"118 Honourable DiwlD Bahadur Sir A.Jl.amIfWUIli D~  (a) 
Ye8_ The Estate Officer, Central Public Works Department. 

(b) Yes, if they ask to see their positions on it. 
(c) No. 

'd)·In view of my reply to part (b), this does not arise. 

<GovEmmENT OJ' Itmu Ol!'l!'ICES PERM.UrBNTLT sTA.TIONED AimTIIOSB LOOA.TlID 
DU1UNG TIlE ENSUING WINTER SEA.SON IN ~ DELHi. 

t laO. *Sard&r SaM 8ingh: Will the Honourable the: LaboYI' Member 
please state the names of the Government of India Secretariat offices and 
,attached and subordinate offices which are stationed permanently in New 
Delhi, and the names of the offices which on their move from Simla have 
been located in New Delhi during the ensuing winter season and the names 
of the buildings in which they have been so located? 

'1"118 Honourablll Diwan Babaci1l1' . Sk A. B.amaswaml .udallar: 
A statement giving the infonna1lion auell f ~  laid on the tablE! of the 
House. Several of thesf: offices take A. certain 'percentage of their' staff tQ 
'Simla. 

8tatemm1. 

N.ames of the Government of India Secretariat offices and 
atta.ched and subordinate offices which are statiohed' in 

New Delhi. Several ofthem still take a certain 
percentage of the staff to Simla. 

Names of the buildings 
in which they are 

located. 

FiDanoe Department . • North Block, Imperial 

Central Board of Revenue . 

Auditor General of India 

Director of Railway Audit. 

Aooountant General, Central Revenues 

. Com:niltnications Department 

Civil Aviation Office 

Direct.or General, Posts and. Telegraphs 
Financial Adviser, Communicatione .. 
'Oftice of the Controller of Shipping 

Railway Board 

~ l t  Offiee fer RailwaYI' . 
Controller of Railway Accounts . 

Legislative Department 

·Commerce Department 

Statistical Research Branch (Economic Adviaer to \he Govern. 
ment ofIndia) . 

Labour Department. 

Secretaril"t Buildings. 
Ditto. 

Ditto. 

Ditto. 

Ditto . 

Ditto. 

Ditto. 

Ditto. , 
Ditto:' 

Ditto. 

Ditto. 

Ditto. 
Ditto. 

. Ditto. 

Ditto. 

Ditto. 
Ditto. 

t Answsr to' this qUelltioD laid GIl the· table, the questioner haviDr exllauUd W • 
..quota. 
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Names of the Government of India Secretariat offices and 
attaohed and subordinate offices which are stationed in 
New Delhi. Several of them stm take a certain 

percentage of the st.aff to Simla. 

Consulting Engineer with the Government of India 

~ t  of Printing and Stationery . 

Chief Inspector of Explosives in India 

Conciliation Office (Railways) and Supervisor of Railway 
Labour 

Imperial Council of Agrioultural Research 

Legislative .Assembly Department 

Central Public Works Department 

Political Department 

External Affairs Department ," 

Names of the Government of IndJa SeCretariat Offices and 
attached and subordinate offices which' are permanently 

stationed in New Delhi. ' 

Defence Department 

ROme Department . 

Intelligence Bureau . 

, Information Bureau . 

Department of Education, Health and Lands 

Director General, Indian Medical Service 

Office of the Secretary, Indian ReseaTch Fund Assod1Ir.tion 

Secretariat Governor General (Public) 

Secretariat Governor General (Reforms) , 

Defence Co. ordination Department 

DirOOtor of Audit, Defence Services 

Military Adviser.in.Chief, Indian Sta.tes J'orces 

~~ Accountant General's Office • 
DeB_ment of ,Supply 

Keeper of RecOrds, Goverm:pent of India 

. . ~ of the Controller of Supply ACOOUJlts 

Indiom Stores Department 

Contracts Directorate 

Director General, Supply DepartmllDt . 

0t1ice of the Accountant GeDl)ral, Poste and Telegrapb,B 

'Census Commissioner 

()ffioe of the DirectorGenera1 of Archaeology in India • 

N ames of the Buildings 
in which they are 
located. 

North: Block, Imperial 
Secretariat Buildings. 

Ditto. 

Ditto. 

.Ditto. 

Ditto. 

Legislative Asse:nb1y 
~. 

North Block and Legisla. 
tive Auembly Build· 
ings. 

South Block, Imperial 
Secretariat BuildiDga. 

Ditto. 

Names of the buildings 
in which they are 

located. 

South BlOCk, Imperial 
Secretaria.t Buildings. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditto. 

: Ditto. 

Ditto. 

Ditto. 

Ditto. 

Ditt.o. 

Ditto. 

J a.isalmere House. 

,ImperiBl Record Oftioe 
BuiJaings, ' 

f 

,Tempoi'ary Office, Build. 
ings cn Shahjahan Road. 

Ditto. 

Ditto. 

Ditto. 

Mandi House. 

Ditto. 

Central Asian Antiquities 
Museum Building, New 
Delhi. 
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Names of the oftices whloh on their move from Bimla 
have been located in New Delhi. 

Office of the Secretary to the Executive Council of the 
Governor General. 

Military Finanoe Department 
Army HeBdquart.ers • 
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Name of buildings in 
which they are l ~. 

South Block. Imperial 
~ t Buildings. 

Ditto. 

South Block. Travanoore 
House. Kashmir HOWIe,. 
'Baroda House. Nizam 
Palace and InriD 
Amphitheatre. 

LOCATION 01' THE GOVEBNJlENT 01' bDIA Al1D 0'.l'BBR OlTICE8 IN OLD DBLIII 
• AlID NBW DBIm. 
t131. ·Sardar SaDt Singh: (a) Will the llonourable the Labour Member 

please state the names of the Government of India and other offices which 
are located in the old Secretariat and other attached buildings in Old Delhi, 
and whether it is incumbent upon the Government of India or the Local 
Government to provide accommodation for each of those offices located 
there? 

(b) Is any accommodation lying vacant in those b l ~ 

(c) Are any Government residential quarters in Old Delhi includmg 
Timarpur, lying vacant? 

(d) What proportion of the Central Public Works Department officea 
are located in the Secretariat and the Council' Chamber buildings in New 
Delhi and what proportion in buildings other than these? Where are those 
other buildings located? 

(e) What are the reasons for keeping the Central Public Works Depart. 
ment offices in the Secretariat ~  the Council Chamber buildings in New 
Delhi? Have they much business to transact with any of the Secretariat 
offices, and if so, with which offices? • 

(f) Is the Honourable Member awa.re that the Department of Supply. 
the Indian Stores Department, the Directorate of Contracts and some other 
sections of the Army ~  which were not located last winter in 
the Secretariat buildings or the Council House in New Delhi, had to incur 
heavy  expenditure on conveyance and telephones for constant consultation 
with the other Secretariat and Army Headquarters offices? 

(g) Will, ~  Honourable Member please state the !easons why the 
Central Public Works Department offices cannot be shifted to bulidings, 
private or Government, other than the Secretariat and the Council Chamber 
in New Delhi in order to make room for such of the Secretariat and other 
offices' like the Supply Department, the Indian Stores Department, etc.? 

The Bcmourable Diwan Ba.hadur Sir A.B.&maswami KudaUar: 
(a) A l ~t of the offiees located in the Old ~ t t Building and' other 
buildings in Old Delhi is laid on' the table. The reply to the latter part 
of the question is in the affirmative. 

(b) Yes, a few rooms only in the Old Seeretariat Building, Delhi. 
(c) Yes, Two single quarters. 
(d) The major portion of the Central Public Works Department is 

located in the Secretariat and the Council Chamber buildings, and only 
one divisional office is located in a hired building at Connaught Circus. 

t Answer ·to this question laid on the table, the questioner having exhausted hU 
qaota. 



(e) The senior oBieers have to deal with all depattments of the Gov-
ernment of India, more particularly with the Labour D t ~ t and the 
Director of Civil Aviation. 

(f) I h've no wormaSian. 
(g) The 8coommodation occupied by the Central PUBlic Works Depart-

ment offices in the Imperial Secretariat and Council Chamber buildings 
would be quite insufficient for the Supply Department otganisatioll. 

Itt r 

Stattmeat 

Names of the Government of India ad other oftiCl!ll which are 10eated in tu ole! 
Secretariat and other buildings in Old Delhi. . 

1. Office of the Deputy Accountant General, Posta .. d Telegraplul. 

2. Oftice of the COIIIJIlisaioner,Ceat.ral Xxci_ and l~  Northera Imlia. 

3. Office of the Agricultural M.arketing Adviser to the Government of [Ildia. 
4. Surveyor General of Inma. 

5. Statistical Branch of the Central B9&I"d of Bevell1J8. 
6. Income Tax Appellate Tribunal. 

7. Chief Inspector of Boilers and FactorieL 

8. Technical Adviser for Signalling, Indian Statell Forces. 
9. Secretary, Inter Provincial Board for Education. 

10. Income Tax Officer, Salary Circle. 

11. Central Publication Branch. 
12. Chief Technical Examiner of Works. 

13. Director, Frontier Circle, Survey o! India. 

14. Federal Public Semce Commission. 

BlJILDING OF QUABTBBS SEPA.B.ATBLY FOR ITS H:lA.DQUARTJlRS S'i'A1f'I' BY THE 
RAILWAY BOARD IN NEW D:am. 

t132. *Sardar Sant Singh: (a) Is the Honourable the Labour Member 
aware that the Railway Budget is altogether separate from the General 
Budget? 

(b) Is it a fact that Railway Board has neither built any quarters for 
its ministerial and other staff employed at the headquarters, nor has it so 
far made any contribution t«wards the General Budget on account of the 
cost of the quartel"l'l occupied by its staff in New Delhi? 

(c) Is it a fact that a number of the staff employed in the Government 
of India Secretariat and attached and subordinate offices, other than the 
Railway Board, are not provided with quarters on account of dearth thereof? 

(d) Is the Honourable Member aware that the Posts and Telegraphs 
Department has built, or paid for, quarters in New Delhi out of their own 
Budget? 
(e) Does the Honourable Member now ~ to ask the Railway B@Ilrd 

to have its own quarters for its staff? If n0t. why not? 

The Honourable Diwan Bahadur Sir A. Ramaswami JludaUar = 
(a) to (c). Yes. 

t Ailswer to this question laid on the table, the queltic:i1er having exhauat.ed his· 
quota. 

c 

• 
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(d) The quarters constructed by the Posts and Telegraphs Department 
are intended only for the local staff of that Department. 

~  No. The officers of the Railway :aoard are Government officers 
reqUIred to l"eside with the Government of India in New Delhi and as 
such they are eligible for Government residences in New Delhi under the 
rules governing their allotment. 

VAOANT PlBOB OF LAlm ON THE NORTH 5mB BBlIIND THB ORTHODOX 
QUARTERS ON THE IRWIN ROAD, NEW DELHI. 

+133. ·Sard&r Sant SiIDgh: (a) Will the Education Secretary please state 
whethe: he is' aware that behind the C type of orthodox clerks' quarters 
on JlwIn Road on the north side, there is a very extensive piece of land 
lying vacant? 

(b) Is the Honourable Member aware that people generally have made 
it a practice to dump refuse etc., on that land, and that it has become 
very dirty? 

(c) Have any steps been taken by the New Delhi Health Department 
to look after the sanitation of this piece of land? , 

(d) Is it iI. fact that representations have been made by the tenants of 
that locality for the construction of cow-byres near their quarters? 

(e) If the reply to part (d) be in the affirmative, is the Honourable 
'Member prepared to ask the Municipal Committee to have some cow-byres 
constructed somewhere on that land, and to have the rest of it levelled and 
cleaned up? 

JIr. I. D. Tyson: (a) Yes. 

(b) No. There are a few heaps of building material deposited by the 
Public Works Department after the annual repairs to the neighbouring 
quarters, but these will be cleared away shortly. 

(c) The New Delhi Health Department have satisfied themselves that 
no sanitary nuisance exists. 

(d) Yes. 

(e) The Municipal Committee is averse from allowing any further con-
struction of cow-byres in the urban area. Levelling and cleaning, if 
. required, are matters for the Public Works Department. 

GRANT 0 FfUMMER ALLOWANCE TO THE MniIsTERUL ESTABLISIDrIENT OF THE 
GoVERNMENT OF lNnu SEORETARlA.T DBTAImlD AT DELHI LAST SUMMER. 

+134. ·Sardar Sant Singh: (a) Will the Honourable the Labour Member 
please state whether any representation was made for the grant of summer 
allowance to the ministerial establishment of the Government of India 
Secretariat, which was detained at Delhi during last summer? If so, 
when was that representation made? 
(b) Has any action been taken 'on that representation? If'so, what? 

If not, why not? 

"!'he Honourable Diwan Bahadur Sir A. :aamaswami lIudaliar: 
(a) A representation on the subject was received from the Imperial Secre-
tariat Association in July. 1939. 
(b) The matter is under consideration . 

. 
t Anawer to this question laid on the tab1e, the questioner having exhausted hil 

,uota. 
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SuPPLY OF UNFIL'l'EBED WATER IN ORTHODOX QUARTERS IN NEW DELHI, 
+135. ·Sardar Sant Singh: (a) With reference to starred question No. 

230, answered on the 28th February, 1940, regarding the supply of un-
filtered water to the tenants of orthodox types of quarters in New Delhi, 
will the Honourable the Labour Member please state what his decision 
was in the matter? 

(b) Is he aware that during last summer, the staff living in orthodox 
types of quarters paid large sums On aCCQunt of their water supply, as 
they had to use filtered water for purposes for which unfiltered water is 
used in unorthodox types of quarters? • 

(c) Is he prepared to consider the question of compensating the stafi 
so affected, and to have unfiltered water supplied in the orthodox types 
of quarters before the next summer? 

fte HonOurable Diwan Bahadur Sir A. Bamaswa.mi. Kudali&r: 
(a) The matter is still under consideration. 

(b) and (c). I would" prefer to give a reply after a decision 'has been 
reached in regard to (a).· 

FAILURE TO NAlIB OR LIGHT STREETS IN THE NAJWALA AREA OF KARoL 
BAGH, DELHI. . 

+136. ·Sardar Sant Singh: (a) Will the Education Secretary please state 
whether it is a .fact that ·in the Naiwala area of Karol Bagh, Delhi, the 
streets have neither been named nor lighted by the local authority con-
cerned? 

(b) Is the Honourable Member aware that lack of the above mentioned 
amenities is causing considerable inconvenience to the tenants of that 
locality? 

(c) Is the Honourable Member prepared to take steps to see that these 
amenities are provided at an early date? 

Mr. J. D. Tyson: The information has been called for and will be 
furnished to the House in due course. . 

OFFICERS AND STAFF OF THE DELHI IMPROVEMENT TRUST. 

+131. ·Sardar Sant Singh: Will the Education Secretary please state 
the number of officers and the number of ministerial and other staff em-
ployed in the Delhi Improvement Trust. stating against each post the 
salary or grade of the post? 

Mr. J. D. Tyson: A statement giving the information asked for by the 
the Honourable Member is laid 011 the table. 

Statement. 
Serial No. 
No. Name of post or posts. of Grade. 

. posts. 
Remarks. 

OJ'J'ICBBS. 
Rs 

1 Chairman 1 Pay of the I. C. S. (Senior 1 Half the pay of this 
Scale'). I officer is bome by 

Special Pay . 250 p.m. ~ the New Delhi lrIu-
S. O. Pay . 400 p. m. J nicipal Committeo. 

t Answer to this question laid on the table, the questioner having exhauated Ilia 
quota. 

02 
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Serial 
No. Name ofpoat or poafJa. 

2 Lands Offioer 

3 Aooounts Officer 

. 
4 Tabsilda.r 

Total 

6 Superintendent. 
Accounts. 

6 P. A. to Chairman 

7 Aooounts Clerks 

8 Stano to Chairman 
9 Steno to Lands Offioer 

10 Ca.shier • 

11 Senior Clarks 

12 Junior Clarks (includ. 
ing typists). 

13 Ditto 

14 Ditto 

16 Routine Clerk . 

Total 

16 Naib Tllhsildar 

17 Building Inspector 

18 Overseer. 

)II G irdawa.r. 

to Patwaris 
21 Architectural Assist, 

ADt. 

LEoisLATIVE ASSl!lMBLY 

No. 
of 
poets. 

Gra.de. 
Rs. 

O ' O~ t . 

1 300-30-800-4.0-800-
860 in Punjab P. C. S. 

Special Pay • 100 p. m. 
1 600-36-860 as an offioer 

of the Indian Audit 
Department . 

1 229 (exoluciin2 pension) as 
a RetUed Ta.J:iBilda.r. 
Speoial Pay 30 p. m. 

MmISTBI&UL ST .... D. 

1 200-20-600 + 10peroent 
Foreign 8«vice allow. 
aooe; 
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Bemarka. 

1 ·a09-16-600+SpeoiaiPay 
30p.m. 

3 50-6-110-6-140-6- Government ser. 
200 + 10 per cent. J'OI8ign vants 011 foreign 
Servce Allowance. serrice. 

1 100-6-200. 
1 75-6-125 + 10 per oent. 

Foreign 8etvic8 Allow· 
ance. 

1 45-2-85-2-96. • J 
Special Pay . 30 p. m. 

3 60-4.-120. 

12. 40-21-90. 

6 35-11....-4JIJ.-2-78 + 10 1Government servo 
per cent. Foreign Service ants on foreign 
AllowanCle. service: one post 

1 4.0-2-80 + 10 per cent. carries Spt"Ciai Pay 
Foreign Service Allow. I of R". ] O. 
anoe. J 

1 35-11-65. 

31 

1 80-5-I4.0-71-185 

1 150-10-260. 

4 70·Probation-75-5-150. 

1 Fixed Pay Rs. 50 p. m. 
10 per !lent. allowance 
(Foieign Service). 

9 30-1-35. 

1 Fixed Pay Rs. 300 with F. 
S. allowance at 20 per 
cent. 

On f ~  serVie& 
from the Punjab, 

Ooverrrment servan' 
on fot'eign servioe. 
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SClial Name of poat or No. of 
:No. posts. posts. Grade. 

Rs. 

OrBXa BT,U'I'_ntd. 
22 Draftsman 1 75--4-95/5-150. 
23 Draftisman 1 40-21-90. 
24 Tracer's 2 40-21-90. 
25 Ferro Printer 1 30-1-40/2-50 

Total 22 

Total Minlate.rial and 53 
other staff. 

SAVINGS DUl: TO SETTING Ul' OF THE PORT H..u CoMMITTEES. 

138. *)[r. H. A. Sathar H. :Isaak Sait: Will the Secretary for Educa-
tion, Health anq Lands be pleased to state: 

(a) whether the setting up of Va.riOUB Port Haj Committees resulted 
in a saving in his Department com?ared to the expenditure 
that had to be borne b,y his Department OtUOl'e the establish-
~t  of suehl'ort H,aj COlWDit.tees; and 

(b) the total amount ofsueh 'II&viBgS,' if any, since the setting up 
of Port Haj Committees? 

lIr. I. D. I"yson: (ai and (bj. The int.mnatiQD, is being coHeeted and 
will be supplied to the Honourable Member in due oourse.. . 

FEES COLLECTED FROM H..u PILGRIMS FOR HERTING ~  Oll ~ O  

WITH PORT RAJ COMMITTEES. . 

139. ~. ~.' Ia.. ~ ~~ JiI. l ~~~t ; (a) 'Will ~  Secretary for 
Education, Health and Lands please state whether it is a fact that a fef' 
is being collected froni Haj pilgrims for meeting the ~ t  in connectiou 
with Port Raj Committees? 

(b) What is the amount so collected during the last two Haj Beasons 
and what was the amount of expenditure on account of the Port H!J.) 

Committees'? 

(c) How was the balance, if any, utilised? 

Jlr. ~. J). Tyson: (a) ThE:: HaJ Enquiry Committee, in paragraph 92 of its 
Report, recommended the levy of a fee of Rs. 5 for each pilgrim pass issued 
in a port of embarkation to a pilgrim from up-country, the proceeds to ~  

handed over to the Port Haj Committee for use "in connection with the 
general improvement of facilities for the pilgrimage". A fee of Rs, 3 
wa.-; imposed and out of this fee one-third share is credited to the Pro-
vincial Raj Oommittee of the Province of the pilgrim concerned and t>yo-
thirds to the Port Haj Committee of the Port where the pilgrim obtams 
his pass. 
(b) In the last two Raj seasons t.he share of Port Raj Committees on 

aecount of pilgrim passes amounted to Rs. 15,339 and the total expendi--
ture incurred by Port Raj Committees, excluding amounts remitted to 
Provincial Haj Committees on account of their share of realisations from 
fees for passes, amo\lnted to !lB, 1,51,966. 
(c) Does not arise . 

• 
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Mr. Muhammad Azhar Ali: What is the reason for the collection of 
this new fee? 

Mr. J. D. Tyson: There is no new fee. If the Honourable Member 
has misunderstood my reference to two figures, the answer is that the 
Haj Enquiry Committee recommended a fee of Rs. 5 but actually a fee of 
only Rs. 3 was imposed. 

Mr. K. Santhanam: In ~' of the increased expenditure to the pilgrimH 
on account of the increase in shipping charges, will this collection of fees 
be suspended-during the war? 

'. ~. J. D. Tyson: I do not q';Iite follow .t~  grounds on which suspen-
SlOn IS urged, but the fee was unposed ongmally to discourage pil(Trims 
getting their pilgrim passes at the port and to encourage them t~ get 
them in their own districts. 

Mr. K. Santhanam: Mav I know if the Honourable Member is aware 
that shipping charges have increased? 

ill. 1. D. Tyson: The increase in shipping fares is very little, and the 
total amount that a pilgrim wil1have' to spend on the pilgrimage has 
actudUy been reduced as against last yettT. 

Mr. B.A. Sathar B. EIIS&k Sait: May I know, Sir; if pIlgrims who 
bring their paRsports from their own districts are not charged this fee? 

JIr. 1. D. "l"J8DIl: That is':so. 

SuGQESTIONS MADE BY 'THE PORT·iI.u COMmTTEES. 

U.O.*Mr. H. A.Sathar B. J:asak Sait: (a) Will theSecretar:v for 
Education, Health and Lands please refer to section 18 (d) of the Port Raj 
Committees Act, ~  and state whether the dates for the sailings of 
pilgrim ships are fixed by the steamship companies in consultation with 
the Port Haj Committees? 

(b) If not, are Government prepared to ask the shipping cOIl'l;panies to 
do so hereafter? 

(c) Will the Ronourable Member be pleased to place ~ the t ~l  a 
statement of important suggestions made b,vthe varIOUS Raj Commltteo;; 
for the last five years and the action;taken t ~  

(d) Will Government be pleased to st&te how far the Pon Raj Com-
mittees have succeeded in carrying out the duties imposed upon them by 
section 18 (e) of the Port Haj Committee's Act. 1932? 

:Mr. J. D. Tyson: (a) and (b). The Port Haj Commit-tees Act, 1932. 
does not require that sailing dates should be fixed in consultation with Port 
Raj Committees. Under sectioIl 209 (B) of the Indian Merchant Ship-
ping Act the executive officer of the Port Raj Committee is supplied with 
full particulars before a sailing is advertised. If the Port Raj Committee 
consider that a sailing date is unsuitable it is open to the Committee to 
bring this fact to the notice of the shipping company. 
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(c) lind (d). A statement is being prepared and will be laid on the 
table of the House. 

Kr. Lalchand lIavalr&i: May I know from the Honourable Member if 
the rule does not allow of this that in practice they are consulted always? 

1Ir. J.D. Tyson: I 'cannot answer that exactly. They get notice in 
advance; I cannot say what action the Port Raj Committee takes on get-
ting the neVfs. 

Kr. T. S. Avinashillngam Chettiar: Will there be' any great'incon-
venience . if they are consulted? 

1Ir. J. D. Tyson: In effect, they are consulted already, for they get 
notice in advance before the sailing is advertised. I have had no com-
plaints that any difficulties are experienced over the working of the rule 
as it stands at present. 

Kr. Lalcl1&nd lIavalral: Is the notice given after fixing the date or 
before fixing the date? 

1Ir. 1. D. Tyson: The notice of the proposed date oi'sailing is given to 
the executive officer of the Port Raj Committee. 

l~ :t':bl. sir Zl&uctdin Ahmad: WjU thel'6.be sailing by both the companies 
or only one? 

Mr. J •. D; 'lJIOn: That surely' does not arise out of this question. . . ,. 
I 

PAUCITY OF MUSLIMS IN THE STAFF OF THE IMPERIAL VETEBIlUki lbiSEAlWB: 
INs'I'li'uTE. 

141. *Haji Ohaudhury Mubammad IIlDUl Khan: Will the Education 
Secretary please state: 

(a) what the ·total strength was of the staff in each grade and 
division with communal proportion before 1934 in the Imperial 
,Veterinllry Research Institute, Muktesar, 'snd its sub·Stiation 
.. at Izatnagar including. <&11 those officials working in t,he 
Institute undet: various schemes fiI),anced by . ~ Imperil\l 
:Council .@f· Agriettftural Research or' receiving f ~ training: 

(b) how many appointments have been made from year to yl\8r; 

(c) what was the Muslim proportion in each clasp of staR sine'£' 
1934; 

(d) whether it is a fact that the communal propor.tion of Muslims, 
was very low; if so, what steps were taken to adjust the low 
percentage of Muslims; 

(e) whether Government instructions ~  .communal ~ l'lt
ment and appointment of more MuslIms, Issued from tIme to 
time, were complied with; and 

(f) if so, by how much has the percentage of Muslims incre<u!£'d 
since 1984? 
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lIr. ~. I). "ry1Dll: With yOlll' permiuion, Sir, I propOle to reply to ques-
tions Nos. 141 to 153 together. 
The information asked for is being collected and replies to these ques-

tions will be laid on the table of the House when received. 

PAUCITY OJ' MuSLIlIIs IN THE STAJ'J' OJ' THE IJIPJDBUL VBTBBIN.A.BY REslUBCH 
, bsTl'l'U'QI. 

t1U. ·Hajl Ohaudhury J[ubllTDmaci IamaU nan: (a) Will the Educa-
tion t ~ please s14te ,how many appointments were made in the 
Imperial Veterinary Institute in each class-of ~l'  in permanent, t ~ ~
alj' and officiating posts since the promulgation of Government of IndIa s 
orders for increased a.ppointment of Muslims? 

(b) How many Y8caricies hs'\"e been filled after 1984 by direct recruit-
ment, promotion 'and seleC'tion find how man." of them have gone to 
Musl'ims? 

(c), What are the orders issued b;v the Directw ~t ~t  ~ 
posts for Muslims? What are the orders of rotation and whether an" 
communal roster is being maintained? If so, whether a copv of the same 
is, pro:posed to pe placed on the table of the Rouse? •  " 

1·· .. ' 

P A.UCITY OF MuSLIlIIS IN THE STAJ'J' OF THE ~ . ' J A.  . l l '~ , ~ J  
, ',. ",' -,., !',' ,"" bSTI't\)TB. .  . .,.' 

t143. ·Haji Ohaudhury J[ubllTDmaci IamaU Khan: (a) Will the Educa-
tion Se«;!!'!'!t!l,l'y' 'lllel\!le ~~t t l ~ t  A iilit .tl1at cenaifl'loWe.r tetilpor-
sry posts in the Irnperllil Veterinar.v Researeh Institute have been classed 
~l ~ ~ ~Ol .t~  .!-Y - ,:".",T "". ,. .. ... ,  . ',' 

(b) Whether such posts have bemr''j''eiJerved for Muslims? 

. (e) 1f 'SO, is it 8 fact th'atby thisinethOd the ~ t~ ~ of l~  is 
made to ~ . higher t ~  it actually is though in fact all the sup(>rlor 
posts carrymg higher lIalanes are held by nOQ,MualiPls'j' 

P ~ J  OJ' lIuSLD(S m '.rIDI STA.FF OJ!' THE IlIIPElUAL VETDINABY REBBA'BClR' 
brS1H'Ol'E. 

+1" •• 8&11 Oh!,g.dh:qry MlIbaQl.Dl&d lamaU: .lDW1! 'Will the Education 
Secretary l ~ state: 

(a) whether it is a fact that many JlD.qualifted non-Muslims were 
appointed in the Imperial Veterinary Research Institute 
during the last six years and were given promotions; 

(b) the ~b  of non-Muslim non-Matriculates in that Institute; 

(c) the number of Muslim non-Matriculates holding  clerical posts in 
that Institute; and 

(d) if there is no such Muslim, what are the specific reasons for 
appointing unqualified non-Muslims when a good number of 
qualified Muslims have always been available and there was 
also paucity of Muslims in the fltllff? 

tFor aD&wer to th,is question, Bee answer to queation No. 141. 
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PA.UCITY OF MUSLI¥B IN THE STAFF OF THE IHPli:BIA.L VETEBINABY RES:EA.RCB 

INSTITUTE. 

+145. -Hail Chaudhury Kubammad lBmaU Khan: Will the Education 
Secretary please state: 

(a) how many gazetted posts in the Imperial Veterinary Institute 
were filled after 1934 without employing the Agency of tht' 
Public Service Commission; . 

(b) what are the cmnmunities of the persons so appointed; and 

(c) whether any appointments have been made in &ontravention of 
the Government of India's orders reg-arding Muslim represp.n-
tation in services I' If so, why I' • 

CoMMUNAL CoMPOSITION 'OF THE STAFF OF THE IMPERIAL VETEBINABY 

RBSEABCB INS'l'lTUTE. 

+146. -Hajl Cbaudhury Kubammad Ismail Khan: Will the Education 
Secretary be l ~  to place on the table [l statement showing the total 
amount drawn as pay h,v each of the :\Iuslim and non-Muslim staff of the 
Imperial Veterinnry Research Institute for thf; last three years? 

MUSLIM DRESSERS PROMOTED AlSLABOlUTOB'f' ASSISTANTS IN THE IHPEBIAL 

~. .  •. RMHJiIlC1I ~lft fl'J l'  

tl'7. -Bajl J ~  KubammBd Dinan Khan: (a)Will the Educa-
tion Secretary please Eitate the number of dressers in the Imperial Veteri-
nary Research Institute promoted to' the post of LabOratory Assistants? 

(b) How many.of them are MuslimsI" 

(c) Whether the promotions 'were niade according to seniority; if not. 
why notl' 

PAUOITY OF MuSLIMS IN THE S'l'A.ft' 'OF Tim IHPBBlA..L VETERINARY RES:EA.RCB 
~.  

tlM. ~ l O~  •• mmad ISmail Dan: Will the Education 
Secretary plaue state: 

(a) how many posts in the Imperial V ~  ~  lns.titute 
(Technieal and Non-technical) are vacant at present and 
how Govarnmellt propose to 1111 them up .with due regard to 
communal adj,ustment j ani 

(b) whether Government are prepared to pass specific orders to 
appoint Muslims on aU the vacancies till the due percentage 
is secured I' 

MuSLD[ RBPDSBll'TA'1'ION IN O'I'IDB CLASSES 01' SlIBVIOB NeT TO B'B :U'J'EOTlilD 
BY HIGHlIlR PERcENTAGE OF MUSLIMS Il.' ~  POSTS QF DBIllSSDS. 

t U9. ~  Obaudhury Kubammad Ismail Dan: Will the Education 
Secretary please state: 

(a) whether it is a fact that the pc.sts of drees81'S in the Imperial 
Veterinary Research Institute, are entirely held by Muslims 
and Christians since long; and 

t For answer to this question, au. ~ to question No. 141. 
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(b) whether he is prepared to see that higher percentage of Muslim:;. 
in this class of service does not affect the Muslim representa-
tion in other classes of service in the Institute? 

P A.UCITY OF MUSLIMS IN THE STAFF OF THE IMPERIAL VETERINA.RY RESEARCH 

INSTITUTE. 

+150. ·1Iaji Ohaudhury Kubammad Ismail Khan: (8) Will the 
Education Secretary please state what the percentage of Muslims in each 
class of service in the Imperial Veterinary Research Institute is? 

(b) If the Ifercentage is lower than that contemplated in the Govern-
ment, of India's resolution of 1934,. what steps do. ~ propose to 
talte to make good this deficiency? 

(c) What is the total number of techni('al posts in the Animal Nutrition 
Section of the Imperial VeteriDary Resear('h Institute and how many of 
these are held by :Muslims? 

(d) When were these appointments made and what steps were takeu to 
secure adequate Muslim share in these posts? If not, why not? 

MuSLIMS IN THE POULTRY RBsBABCH SECTION OF THE lKPEBIAL VETERINARY 

J .A~ .lRST'.lTUTE. 

t151. ·lIaji Ohaudhury' K.uammac1·1smail Khan: (a) Will the 
Education Secretar,Y please '~ t  how ,many.:technie,U .p<l!It$ ~  the poultr,\ 
research section of It he Imperial Veterinary Research. Institute have -so. far 
been filled and,. what. is the comIIlunal PrQportiop? 

(b) What is the number of, ~ t non,-gazetted ()ffioers; drawing 
Rs. 100 and above ~  how many of them are l~~  .', .! . 

I . 
.P:I:BMAxENT MuSLIM VETEBIlURY']NSPECTOBS IN THE IMPERIAL VETERINARY 

~~ lRsTITVTB. 

+152. ·lIaji Ohaudhury M:uhammad Ismail Khan: (a) Will the 
Education Secretary please state whatt1:te' total strength of' permanent 
Veterinary Inspectors in the Imperial Veterinary ~ '  Institute in 
1934 was, and what it is at present? How many of them are being held 
by Muslims permanently? . ., • 

. (b) How many -.veterinary !nspectol'S of the ~ t t  were promoted to 
higher posts both ill and outside t·he department and how many of them 
were Muslims'? -

(c) What is the natrirevf work assigned to n Ve,teriJ1ary Inspector? 

MUSLIM CLEB.1pI IN.1l'BE1JU>EBIAL VBTEBINA.B:Y: RESEaBOH ht8TI't01O'E; 

+153. ·1Iaji chaudhury Kuhammad ~ Khan: (a) Will the Educa· 
tion Secretary please state the total number of clerks in the Imperial. 
Veterinary Research Institute and how many of them are . Muslims ? 

(b) Are Government prepared to institute a commission to investigate 
and enquire into the grievances of Mu&liIils in Imperial Veterinary Insti-
tute? 

t For anawer to this question, Bee answer 40 question No. 141. 
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ACCOMMODATION RESERVED IN THE OOEBlAL HOTEL FOB THE DELEGATES OF' 
EASTERN GROUI' CONFERENCE. 

154. *Dr. Sir Ziauddin Ahmad: (a) Will the Honourable the Labour 
Member be pleased to state whether it is a fact that Government have 
taken some rooms in the Imperial Hotel to provide accommodation for' 
the delegates of Eastern Group Conference? If so, how many? . 

(b) Did Government ascertain the usual charges of those roomsi' 

(c) What charges are paid by Government now? 

(d) Did the'y consult the Hent Control Officer for thli correct rent of. 
those rooms? . 
The Honourable 

(a') Yes, 68. 
DiWaD Bahadur Sir A.. Kamaswami Jl lb ~ 

(b) Yes. . 
(c) A statement is laid on the table. 

(d) Yes. 

re.8erve4 at·f1ae Imperial. Hold, New JJelh.i, fM" f1ae Roger M i88ion a1l4 
the EaBlem Group Oonference. 

1 Sui!A'-Sitting roOm,. large verandah, double bed·roOm, dres-

Rate per day 
with food<, ' .. 

SIng room, bsth room. •  •  .  •  .  • Rs. 32 per oouple. 

2 Suites--Sitting room, double bed·room, dreB8ing room, bath 
room . 

6 Suites--Sitting room with verandah, double \Mid.room, bath 
room . 

Rs.28 '.' 

Re.25 .. 

9 Roo"m8--Double room, dre88ing room, bath room • Rs. 22 ." 
. ,. Boome-DoubJe room, dreBsiIig rOoirl, . bath room '. with 

.. 

.. 
varandah • Rs. 22.. .. 

3 Rooms--Double bed-room, bath room .• RII. 20.. ..-

NOTB.-Double room quotations are subject to a t ~~ of Rs. 4 per day if occupied.:. 
by one person only. 

2 ~ l  bed·room ~t  verandah attached, bath tpom ~. 14. 

4iRoom.-sinile bed room aI1d bath room ". Rs.12. 
Non.-Single rooms are not subject to any ~t ~  .. 

PRIvATE HOUSES IN NEW DELHI RESERVED FOB ACCOMMODATION OF THB. 

EXTRA. MEMBERS OF THE VICEROY'S I'ROI'OSED :!ilXI'ANDED CABINET. 

155. *Dr. Sk' mauddln Ahmad: (a) Will the Honourable the ~b  
Member please state if it is a fae1;-thatGovernment took on. rent pnvate 
houses in New Delhi for the accommodation, of the enra ·members of the 
Viceroy's proposed expanded Cabinet? '. 
(b) How many such houses have actually been engaged and at what 

rents? 
(c) ~ what manner do Government propose to utilise those houses 

when the question of the constitution of the Cabinet is shelved? 
The Honourable Diwan Jlahadur Sir A.. Kamaswami . ll ~ 

(a) Yes. -
(b) Three; one at Rs. 3,300 pel' annum, another at Rs. 4,130 per' 

annum and the third at Rs. 5,000 per annUDl. 
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(c) 1 ~  request the Honourable Member to wait and see. 

Mr. Manu Subedar: May 1 know if the houses are now haunted, or is 
.anybody living there? 

The. Honourable Dlwan Bahadur Sir A. Ramaswami Jludalla.r: 
No, Sir. 

JIr. Sri Prakasa: When they are not haunted, are rents continuing to 
be paid? 

The Honourable Dlwan Bahadur Sir A. Ramaswaml Jludal\ar: 
Yes: Sir. 

Mr. Lalchand :Navalrat: Who pays the rents? 

The Honourable Diwan Bahadur Sir A. Ramaswami lIudaliar: 
The Government of India. 

D~. Sir Jiauddin A ~  Why were these hou5les engaged and why did 
they ask the tax-payer to pay for nothing? 

The . Honourable Dlwan ~  Sir A. . ~  Jludaliar: 
The.Honourable Member who ~ the ques.tion apparently knows all about 
the subject. 

Qazi Jluhammad Ahmld ~  How long do the Government o1f 
India propose to continue paying these rents? 

The Honourabl, D ~ JlaQdQl' ~ A. JI.aa&a1fUllllladaliar: 
I have ~ t ~t in ~  t.o part (c) of the question. 

Pandit T.aJgrbmi Kanta t~  Sinte when have. the houses been 
rented? . . . 

The HOnourable Diwan Bahadur In-A. ~ J X1l4&Uar: 
I believe from the 1st of October. 

UNSTARRED QUES't'IONS AND ANSWERS. 

APPLlCATlOlfS YOB BUC'PIOJr O'P THE '~ GlI:NBlUL 11JrDEB S!:crIoJr 
270 OJ!' TIIB Go'VJlBlOOlJr'I' OJ!' IlirDTA. Am, 1935. 

86. JIr. Jluhammad Albar Ali: Will the Leader of the House please 
state: 

(a) the number of applications for necessary sanction of the Governor 
General 8S required under section 270 of the Government of 
India Act, 1935, received by the Secretary to the Governor 
General sinee 1st December, 19B8; and 

(b) the action taken thereon, and jf no action h8s been taken the 
reasons therefor? 
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TM Ben-ounbl. Sir Muhammad Z&ftuUah ][haD: The information is 
being co.llected and will be laid o.n the table when it is complete. 

RULES OR BYE-LAws OF THE DELHI JOINT \VATn AND BRAGB BoAb. 

BT. JIr. Jluh_mw AmILr ~l Will the Secretary fo.r Education,. 
Health and Lands please state: 

(8) the date on whieh the Delhi Jo.int Water and Sewage Bo.ard. 
b88 made the rules or bye.laws, Udder sub-sections (b), (c), 
(d); (e), (f), (g), (i) and (j) of sectio.n 28 of.the Delhi Joint 
Water and Sewage Act XXIII o.f 1926; 

(b) the date o.n which the sanctio.n 'of the Chief . ~  ·was: 
given to. tho.se rules; 

(c) whether he will lay on the table tbe rules in force before the 
making and before the sanction of those rules i 

(d) when these rules were published in the local gazette; 

(e) the procedure .b ~  in the Bo.ard in absence of those rules. 
in respect o.f those inatters; and 

(f) the autho.rity validating the acts done in absence o.f those rulesf 

Mr. 1. D. Tyson: The information has Leen called for and will be· 
furnished to. the Ho.use in due course. 

GovlDB.mn:NT BEitViCBs RUIJ!ls AI'PLICABtE To TitE STAFF OF THE DELHI 
UNIVEBSITY • 

88. IIr. Kuhammad Azhar Ali: Will the Secretary for Educatio.n, Health 
and Lands please state: 

(a) the date o.n which the Execqtive Council o.f the University o.f 
Delhi defined the duties and the conditio.ns of services of the 
clerical staff and the servants o.f the University under sub-
sectio.n (e) o.f section 22 o.f the University o.f Delhi Act, 
1922; 

(b) whether the co.nduct o.f clerical staff and the servants o.f the 
University is regulated by the Go.vernment Servants Con-
.duct Rules made by the Ho.me Department o.f the Govern-
ment of India; 

(c) who. is the appellate autho.rity against the o.rders of the Execu-
tive Co.uncil in respect o.f the duties and conditio.ns o.f services 
o.f the clerical staff and the servants o.f the University; and 

(d) what o.ther rules o.f the Go.vernment service!! are applicable to. 
the clerical staff and the servants o.f the '(j'niversity? 

Mr. J. D. Tyson: (n) The conditions o.f service of the clerical and infe-
rio.r staff of the Delhi University have been prescribed by the Executive 
Co.uncil fro.m time to time. 

(b) No.. 
(c) The Executive Council is the final authority. 

(d) No.ne. The Univen;ity frarne!! its own l~. 

, 
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"WORXING OF THB PAYJlBNT OF WAGES 'ACT, 1936, ON THE STATE RAILWAYS. 

89. 1Ir. Muhammad AIhar Ali: Will the Honourable Member for 
Labour please lay on the table of the House a statement on the working 
·of the Payment of Wages Act, 1936, since ita enforcement on the Eastern 
Bengal, East Indian, Great Indian Peninsula and North Western Rail-
'Ways, showing: 

(a) the cases reported by the Inspectors of railway labour to the 
Supervisor of Railway Labour against "delayed payments"; 

(b) the ac!tion taken by the Supervisor of railway labour on those 
• reports; and 

(c) to state the reasons for not investing the Inspectors of railway 
labour with powers of an Inspector under Payment of Wages 
Act to take action on the report against breaches of the provi-
sions of the Act noticed or deteeted during their inspections 
of the station? 

'I'Ile Honourable Diwan B&badur Sir A. Ramaswaml Mudaliar: 
'(a) to (c). The information is being collected and a'statement will be laid 
• -on the table of the House in due course. 

ALLOTMENT OF GoVlmlOlENT QUARTERS TO TID!l STAFF 011' TBlII HOllIE .AND 
LBGISLATIVE DEPARTlIIENTS. 

90. Bhai'Parma Band: Will the Honourable the Labour Member please 
-state the number of applications received by the Estate Office from the 
Home and the Legislative Departments for Government quarters in New 
Delhi for each of the 'A', 'B', 'C', 'D', and 'E' types, orthodox and 11n-
-orthodox, in December 1939 and how many have been allotted to each of 
-these Departments? 

The Honourable Diwan Bahadur Sir A. Ramaswaml Xudaliar: 
'The Honourable Member is referred to the reply given by me to Pandit 
Krishna Kant Malaviya's starred question No. 598 un the 1st April, 1940, 
asking for similar information in respect of the Political and the Defence 
"Departments. 

REPRESENTATION FOR REPLACING IRON' WINDOWS BY WOODEN ,WINDOWS IN 

RAJA BAZAR SQUARE, NEW DELHI. 

. 91. Bhai Parma Band: (a) With reference to the reply to starred ques-
tIOn No. 50, dated the 17th July. 1934. is the Honourable the Labour 
Member aware that the tenants of orthodox 'D' type of quarters in Raja 
"Bazar Square, New Delhi, have recently sent a ioint renresentation t,o 
t~  Central Public Works Department for l ~ t of l~  iron 
wmdows. known as Crittal windows, in those Quarters bv ~  wooden 
-windows? .  . 

(b) If the reply to part (a) be in the affirmative, will Government kindly 
-state what action is being taken thereon? 

(c) Are Government aware that these revolving iron windows occupy 
1ar!le space and therefore they are suited to big drawing rooms but not to 
'Small rooms in 'D' type of quarters in Raja Bazar? 

f 
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(d) Are Government aware that some additions and alterations will soon 
be undertaken in those quarters? . • 

(e) If so, are Government prepared to consider the advisability of 
replacing these iron windows by ordinary wooden windows, when, other 
alterations are carried out in the quarters in Raja Bazar? If not, why 
not? 

The llouourab1e Diwan Bahadur Sir A. Ramaswami lIud&Uar: 
(a) Yes. 

(b) to (e). The replacement of the erittal windows by ordinary wooden 
windows has been sanctioned, and the work is likely to "be carried out 
during the next financial year. 

SEmOB1TY LIST OF THB BINnING BRANCH OF THE' GoVEB.NJONT OF hmu 

PBJilss, NEW DELHI. 

92. Bhai Parma Band: (a) Will the Honourable the Labour Member 
state whether any official seniority list of the Binding Branch of the Gov-
ernment of India Press, New Delhi, is maintained by the present Manager 
of the Press? If so, when did he prepare t~ 

(b ) Were any mistakes subsequently found in this list, which neceaai· 
tated reveMion of certain men to the Jower pay and promotion of junior 
men in their place? 

(c) Is it a fact that the above mentioned seniority list has now been 
revised? 

(d) Are Government prepared to institute an enquiry into the cases 
of the Binding staff to regularize the cases of men affected? If not, 
why not? 

The llouourable Diwan Bahadur Sir A. Ramaswami J[udalia.r: 
(a) Yes. The list was first prepared in 1937 and modified in 1938. 1939 
and 1940. • 

(b) Yes. The mistake involved the reveJ,'sion of one man. 

(c) Yes. 

(d) No. It is open to any individual who considers that he has a griev-
ance to represent his case to the appropriate authority. 

STOPPAGE OF PAYMENT FOR MEAL INTERVAL TO THE INnlrSTRIAL WORKERS 

OF THE GOVERNMENT OF INDIA PRESS, NEW DELm. 

93. Bhal Parma Band: (a) Will the Honourable the Labour Member 
please state whether Government are aware that previously payment was 
made for tiffin interval bv Government to the industrial workers of the 
G<,>vernment of India Preuss, New Delhi? 

(b) Is it a fact that no payment is made now for this interval and men 
are engaged for full 8t hours, i.B., 8 A.M. to 4-30 P.M. and the payment is 
made for 8 hours only, deducting interval period? 

(c) If the reply to the above be in the affirmative what are the reasons 
for stopping the payment for meal interval? 

The Honourable Diwan Bahadur Sir A. Ramaswami Jrludalia.r: 
(a) Prior to July, 1928, payment for the meal interval was made to piece-
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workers who were in employment befm-e the 1st NO'te!ilber, ~  if they 
were working on time rutes when the intertal occurred. 

(b) No ~  payment is made Rl)W. NmmaUy. piece-worken in ~ ' 
New Delhi Pre88 ate employed for eigJllt hours on e&ch week-day, 8xcluarte 
of the meal interval. 

(c) The system of J?ayment for the meal had no logical basis and Gov-
ernment took, the opportunity to abolish it at a time when they @8vel!dn-
cessIons to the piece.workers which, in' the aggregate, involved the cJ.is.. 
bursement of much larger sums than were paid for the meal interval. 

n:rrnaENTiAL TUATldNT METED OU'!' TO PIBcIll COlliPo8rroBS IN 'rIiB 
GOVERNMENT OF l:!mu PREss, NEW DIItm. 

M. Bhai Parma lfand: (a) Will the Honourable the Labour Member 
please state whether it is fit fact thai; pieee compositoril appointed in the 
Government of India Press, New Delhi, were given class 5, which is 
equivalent to Rs. 23/8 in the beginning, in spite of high class earned by 
them on t.hree months' classification? 

(b) is it 11.180 Ii. fset that new compositors in salaried ~ l  doing the 
sli.me '9Itork as above inentioned piece compositors are given a start. of 
Rs. 30 per mensem? 

{t!,n tfte tepiy to the above he iIi the ~ t  what are the ressons 
ftit this diftetential tNatmeilt? Are Government prepared. to fix the class 
of piece workers at Rs. RO from the time of their ~ t t  If not. 
why not? 

The Honourable Dlwan Bahadur Sir A. Ramaswaml lIudallar: 
(a)Ye;;. Cla!!s 5 is equiva1ent to a monthly wage of Rs. 27-1-4 for 'old' 
entrants and Rs. 23-15-4 'new' entrants. 
(b) and (c). Yes, but there are no 10nger any piece-compositors in 

Class 5, as since December, 1988. aU new entrants have bllen recruited on 
a salaried basis. 

AlruLGAMATION OF GoVEENlIIENT OF INDIA PRESSBS AT SDrILA AND NEW 
DELHI. 

95. Bhai Parma lfand: Will the Honourable Member in cha!"ge of the 
Labour Department please state: 

(a) whether Government have stopped the move to Simla for this 
,year, 

(b) whether Govenlment have considered an'V scheme for concentrat-
ing printing work at the Governmeit of India Press, New 
Delhi, due to the stay of the Government Secretariat a.t 
NeW De1hi; 

(c) whether there is any scheme under the consideration of the 
Central Government for amalgamating Sim1a and New Delhi 
Presses; 

(d) the dut}es ~ ~ will be entrust.ed to the officer propcsed to be" 
appomted 11l .hp officE' of the Controller of Printing and Sta-
tionery India, New Delhi, in 1940-41; whether he is to 
prepare a scheme to c:mcentrate work in New Delhi by 
breaking down the Simla Press; whether Governm(mt' ~  
prepared to see that an I. C. S. impartial officer is appointed 
to the new posts; and 
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.  .  . :(e) ,whether.docaL holidays WilLbe·given. :to:presB SITJ:Ployees'and 
the scales· will be revised on the Secretariat basis, on the 
permanent stay of Government offices in New Delhi; if not, 
why not? 

The Honourable Diwan Bahadur Sif A. Ramaswami KlIdaliar:(a) 'I'he 
bulk of the Departments and Offices of the Government of India are now 
located permanently in Delhi. 

(b) and (c). No. 

(d) An Indian Civil Service Officer has been appointed recently as 
Officer on Special Duty in the Stationery and Printing Department. He 
is to understudy the Controller of Printing and Stationery for a period of 
about six months and will, thereafter, be appointed as Controller when 
the post is vacated by the existing incumbent. The reply to the second 
part is in the negative. 

(e) The scale of holidays for the staff of the Oovernmemof India 
Press, New Delhi, is now the same as that admissible to the non-migratory 
.taff of the Departments and Offices of the Government of India in Delhi. 
The latter part does not, therefore, arise. 

DEJ'lIlCTIVE MACHINES IN: THE LINo., MONO. AND MACBllIiE DEPARTMENT 0. 
THE GOVERNlIENT OF INDIA. PREss, NEW DELm. 

96. Bbai P&l'Dla .and: (a) Will the Honourable M:ember for Labour 
pl!lase state whether Government are aware that most of the machines in 
tJ"ie 'Lino., Mono. and Machine Department in the Government of India 
Press, New Delhi, have become ~ f t  

(b). ,Ale Government aware that Government work is suffering owing 
to stoppage of machines and complaints after complaints are made to 
the management by the operators, casters and machine men about the 
defective machines, but no action is being taKen'? 

(c) If the reply to the above' be in the affirmative, what action do Gov-
ernment propoSe to take in the matter 7 If no' action is proposed to be 
taken, why not? 

The Honourable Diwan Bahadur Sir A. Ramasw&mllludaliar: (a) and 
{b). No. 

(c) Does not arise. 

~  INTERVAL INTERVENING BETWEEN JrUXIliI'G OF APPLIOATIONS FOR Al!fD 
',' ALLoTMENT OF GoVEBNMBlft' QUARTERS. 

'9'1. Bh&i Panna .and: (a) Is the Honourable the Labour Member 
~  

(i) that inconvenience is feIt by Government servants entitled to 
Government quarters as they do not get any information 
regarding allotment Or othetwiwe of quarters within two 
months of the last date of 'application: and 

(ii) that a feeling of resentment. eXists among the staff for wmt of 
information 8S to their relative seniority in the waiting list? 

. (b) If the reply to the above be in the. affirmative,  is the Honoura.ble 
l.fember prepared ,to remove the, grievances enmnerated above? 
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.ft. Jraoara1lle Dlwu Balladu Sir A. JIama8wamlK1IdaIiar: (a) (i)., 
~ complaints have been l"eceived from the perBOIlS concerned. The Staff 
of the Govet'IlmeIit of India moVing up to Simla. receive intimation about 
allotments about two or three weeks before leaving Delhi. 

(ii) Information regarding the relative seniority of applicants on the 
waiting list Dan be obtained by the persoll'S concerned from the Estate 
Section of the Central Public Works Department. 

(b) The Consulting Engineer has been asked to deal with the applica-
tions for ll t~ t as expeditiously as possible. 

PRoTECTION OF GoVERNMENT QUARTERS FROM TUBERCULOSIs INFECTION. 

98. Bhai Parma Nand: (a) Will the Education Secretary be pleased 'to 
state whether steps are taken by Government to protect Governmen\ 
premises, particularly Government residences, from becoming sources of 
tubercular infection? If so, what? 

(b) What action, if any , have Government initiated hitherto, when a 
case of tuberculosis 0ccurS, or has hecome knoV'.'D in quarters let out i;c) 
povernment servants? Are such premises isolated and withheld from 
tUrther occupation? . 

(c) How are cases officially dealt with when appli,cations for transfer, or 
residence at Simla are submitted by Government servants, who either are 
affected with tuberculosis or have been discharged from tuberculosis sana-
toria? Are these officials permitted to reside in Government premises? H 
so, why? 

(d) Are Government aware that tuberculosis infection in Simla is 
spreading rapidly? '" 
(e) Do Government maintain statistics of tuberculosis cases who occupy 

Government quarters that are liable to be re-let to others? 

(f,) Do Government propose to prevent the spread ofinfection of tuber-
culosis scourge in Simla offices and habitations and, if so, what action. 
if any, do they propose to initiate? If none, why not? 

Mr. I. D. Tyson: (a) and (b). Tenants of Government quarters are 
required to bring to the immediate notice of the Health Officer any case of 
tuherc,ulosis that may occur in their houses or compounds. On receipt of 
soohs r.eport s liealth Visitor and a Sanitary ~ visit tlle premises 
and issue instructions regarding the JXl6BSures to betaken to prevent the 
sprElad of the disease. In certain circumstances a Municipal Committee 
can compuilsorily remove s patient 8uffjijring from tuberculosis to a hospital. 
Premises in which cases of tuberculosis are known to have occurred ate 
not re-allotted until they have been tlloroughly disinfected by the Local 
Authority concerned. 

(c) 'No case of 8 Govermnent serva.nt who is either suffering from • 
tuberculosis or has been discharged from a tuberculosis sana.torium, asking 
for allotment of a Govemment,r,esidence, has come to notice 

(d) and. {f). Government have no iIlformation that tuberculosis is 
spreading in 9imla. On the other hand a detailed medical examination af 
the inferior establishment of the Government of India Secretariat, who 
move between Delhi and Simla, revealed that the incidence of tuber-

(" 
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aulosia, __ and quiescent, among such staff is Jlat more serious th&n ia 
in urban .populatioos generally. No special measures in regard to Govern-
ment premises seem necessary, but the steps ,taken by Govemment to 
red\lCe oongestion in Simla should improve the health of the town. 

(e) No special statistics for tuberculosis eases are maintained by 
Government. . 

AlToINTJlENT OF MR. PASSMORE IN THE SUPl'LY DEPARTMENT AND ms DUTIES. 

99. Bhal Parma Band: (a) Will the Honourable the ~  of the 
House pieasestate when Mr. PaslW10re was appointed in the Supply 
Department, and on what salary? • 

(b) Waal1e not working in the Buckingham Mills? What was his 
salary? 
,( c) Was he getting My commission for the purchase of goods from the 

Camatic and Buckingham Mills? If so, at what rate? 

(d) What are his duties now? 

(e) What is the total value of the articles purchased through him? 
What coril.Inission was paid to him? ' 

The BOAOUr&ble Sir Muhammad ~ Khan: (a) On 11th October, 
1939, on Rs. 2,250 per mensem. 

(b) and (c). The answer to the first part of each question is in the 
negative anei the second part, therefore, does not arise. 
(d) Director of the Textiles, Section in the Supply Department. 

(e) Nil. Purchases are made through the Indian Stores Department; 
or Contracts Directorate, as the case may be. 

REvlmsION OF PEBJrIA.N.ENT MEN OF HIGHER GRADE TO LOWER POSTS IN 

OBBTAIN BB.&liCBES OF THE GoVEBlOlENT OF hmlA PBzss, NEW Dmm. 

100. Bhal Parma Bahd: (aY-Will the Honourable the Labour Member 
be pleased to state whether it is a mct that the Manager, Government of 
IDdia Press. New Delhi, has reverted some permanent men of the higher 
gmde to lctwer posts in certain branches of the Government of India Press. 
New Delhi? 

(b) Does the Honourable Me:m.ber contemplate reverting more perma-
nent men from higher grades to a lower one in the near future? 

(c) Is it not a fact that the Manager OD the spot at the time of appoint-
ment and confirmation in higher grades considers the cases carefully? 

(d) Do Government propose to consider the desirability of reviewing 
the ,cases of thoae persons' who have already been reverted from their 
permanent posts in the higher grade' to a post in the lower one? H not. 
why·DOtP·' ".' 

. , 

'1'!1e Honourable mwan Ballldur, SIr A. ltamuwaml KudaJIar: (a) I 
am informed that one person who was found to have been wrongly promot-
ed was reverted last ~ . 

(b) No. 
(e) Yes. 

(el) :Woo It is, open to any individual who considers that he has a 
grievance to represent his case to the appropriate authority. 



'106 LBGISLATIVB ASSBKBLY [18TH Nov. 1940 

DESI&A.BILITY OF RELAXATION OF .Au.oTIIENT OF QUABTdS B11uRs Dr' mna 
OASE OF LoW·PAID,: MAmuBD; A.~  CJum.xs. 

101. Bhal Parma lfad: (a) Is the:Honourable the ~b ' b . 
aware of the definition of "Seniority" as laid down in the Rule l ~ 
mentaryRule 317 BII) with regard 'to the allotment of residences in New 
Delhi to low-paid married clerks of the Government of India Offices, who 
are now non-migratory? 

(b) Is he also. ~  of the fact that the low-paid married clerks who 
became out Qi class long before the introdUl:tion of the revised rules of 
allotment, are superseded on account of the said definition, and their 
juniurs are going up in the list of the Central Public Works Department? 

(c.:) Do Government propose to examine thec&ses of hardship to the 
staff who are now non-migratory ill respect, of t.heir residences. 

(d) Is he prepared to consider those cases of married clerks, who have 
children and widows as dependents, and who have been without residences 
in New Delhi for a number o£years and are unable to pay high ~ for 
private houses in New pelhi? 

(e) Are Govl-'mment prepared to scrutmize those cases of olerks, who 
are married, low-paid and ~ t J  and who are seeking Government 
quarters for the last three or four years, and to relieve them by relaxing the 
rules of allotments? 

The Honourablelliwan Balladur Sir .A.. Bamaswami .Udallll: (a), (b) 
and (e). The Honourable Member is referred to the reply I gave to parts 
(a) and (dl of Mr. Joshi's unstarred question No. 120 on the 1st April, 
1940. ,. 

(c) and (d). No. 

DE8lBABILITY OF RELAxATION oOFAu.oTMENT 0:1' QUABTEBS':RULBS Dr THlI: 

CASE OF LOW-PAID, MAlmmD NON-MIGB.A.TOBY CLEBXS, 
. . .' 

. 102. Bhai Parma Band: (a) Will the Honourable the Labour Member 
please state whether non-migratory, ma.mad a.nd lOfb-paid clerks of the 
Government of India offices get.t.ing an allotment for "Summer Season" 
in New Delhi, will be ineligible for the residences on arrival of the' Jnigratory 
clerks in "winterSeB60n" and whether they will then be turned out of the 
reSidences? .' .  . 

(b) What remedy does he suggest. to l'8InOve the hardship of the class 
of l ~  who are, married, 1..0!./J_paid and non-migra'tory and have children 
and several dependents? 
(c) Is he prepared' tp accept. the prmciple that the .low-paid JParried 

clerks should be given preference' in ~ t of residences in New Delhi? 

The Honourable Dlwa.n Bahadur Sir.A.. Ramaawami Kudaliar: The 
Honourable Member is referred to the reply I gave to ,Mr. Joshi'a un-
starred qUflBiion No. 126 on the 181.' April, 1940. 

INOOMPLETE SEWERAGE IN K.uwL BAGB:, DELHI. 

103. Bhai Parma Band: (a) Will the Education Secretary plea.ae state 
what proportion of amount sanctioned three years ago for the improve-
ment of the Karol Bagh area has been spent, or is prbposed to be spent, on 
thE' hlhabited portion vi8-a-vis the uninhabited area? . 
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(b) Is he aware that all the buildings oonstruetedin Karol Bagh had 
the previous approval and sanction of the Municipal Committee in accord-
ance with the terms of the lease and that latrines and baths were allowed 
to be constructed with outlets on each lane? 
(c) If so, will he ~  state why sewer lines have been provided; in the 

alternate lanes only,without ~ any provision for the discharge of 
sullage, etc., of the remaining half of the lanes? 

(d) Is it a fact that b ~t two years ago the inhabitants brought to the 
notice of the authorities concerned their difficulties regarding the eonnee-
tion of their drains to the sewers owing to their absence i:g the alternate 
lanes? If so, what action has been taken by the authorities? 

1Ir. J. D. 'J."yIOIl: (a) As the proportion of the area which'is inhabited 
has increased since the scheme was introduced, the time and labour 
involved in determining how much of the cost of each service is attribut-
able to the inhabited .portion and how much to the rest of the area would 
be cKsproportionate t-o the value of the information when compiled. . 

(b) (i). No: the Municipal Committee was not concerned with the 
terms of the lease. (ti). There was no restriction to secure that all baths 
and latrines should open on the service lane. 

'(c) Sewers were provided in alternate lanes, which are the service 
lanes. This was considered adequate as every house must abut on a 
service lane; but in cases where latrines and baths do not themselves 
abut ona service lane contaming a sewer, the Trust refrain from enforc-
ing connections if there is a technical difficulty. 

(d) Yes. Difficult cases are considered. 

CONNECTING OF DRAINS WITH SEWEBS IN K..uwL BAGB, DELHI. 

104. Bha1 Panna lIaDd: (a) Is the Education Secretary aware that the 
Delhi Improvement Trust, served summons on some of the people of Karol 
Bagh to connect their drains with sewers after submission of plans and 
after a fortnight took steps to advise some other people to make use of the 
sewers without submitting the plans? 

(b) Is it a fact that some of tqe people of Karol Bagh have not yet been 
approached for making use of the sewers? 

(c) Will the Education Secretary kindl.v state whether it is a fact that 
wateJ.ot mains in Karol Bagh have been laid on the main roads onay and not 
in the lanes? 

JIr. J. D. 'l"yson: With your permission, Sir, I propose to repJy to 
questions Nos. 104 and 107 together. 
The information has been called for and will, be furnished to the 

House when reeeived. . 

ENBANCEJ(ENT OF .ANNuAL PBmauJ,r OF NAZUL PLoTs IN KARoL BAGK, 
DELHI. 

105. Bha1 Parma .aDd: (a) Will the Education Secretary please state 
whether it is a fact that the annual premium of the plots granted by the 
Nazul in the Karol Bagh area is being doubled at the expiry of 20 years 
period? 
(b) Is he also aware that, under Government orders, rents of buildings 

obtaining in September 1989 cannot be enhanced? 
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Mr. J. D. TySon: (a} The ground rent (not the premium) due on old 
Nuul leases is enhanced in accordance with the terms of the leases. 

(b) No. 

EABDIENT RIGHTS INJ'BINGED BY CoNSTRUCTION OF 01'EN SroBJI WADB 
DBAINS IN KABoL BAGK, DELm. 

106. Bhai P&l'Dla Kand: (a) Is the Educa.tion Secretl!ory aware that 
open storm water drains were constructed in the inhabited part of the Karol 
Bagh area, cutting off all the passages and entrances to motor Jarages, 
shops and even houses? . . ,. 

(b) Is he prepared to consider whether it is not an infringement of the 
~  of the poor inhabitants under the Easem!lnt Act, .18822 . 

• JIr. J. D. "rySOll: (a) Opeu storm t~  drains have been proVided in 
the Karol Bagh area, and in some-caSes these drains interfered with access 
tobufldhigs .. The Trust arranged for residents to be permitted to ccm-
tI1Iruct their own culverts over the drains, and so far as Government. are 
aware the difficulty has been overcome. .  . 

(b) Does not arise. 

PRoVIDING OF ELECTRIO LIGHTS IN KABoL BAGK, DELm. 

*107. Bhai Parma Kand: (a) Is the Educa.tion Secretary aware· that 
kerosene oil lamps ~  still ~  in lighting. up all the lanes in ,Karol Bagh 
area and portions of the three main roads encircling I dgah ? 

(b) If so, will he kindly state what is the difficulty or .delay in supplying 
electric light to this area? 

STATEMENT LAID ON THE TAJ3LE. 

lnformationt promised by the Honourable Sir Reginald MaZ¥'ell in reply 
to the 8tarred question, No. 35, a8ke4 by Dr. Si, Ziauddin Ahmad on 

... 

the 8th February, 1940. . 

ApPOINTMENTS MADE IN CONNECTION WITH . WAR WORK; 

* * * ... 

MOTION FOR ADJOURNMENT. 

ALLBGED OCOUl'ATION OF THE MUSLIM JdgaA AT BUB.1LtNPUB llY 'l'Im 
MILrrABY. 

* 

Kr. President (The· Honourable Sir Abdur Rahim): I have received 
notice of a motion for adjournment from -Maulana Zafar Ali Khan to this 
eRect. He wants to discuss •• an ur}.1'ent-matter of public importance---
namely, the forcible occupatiCIi by Militar:v I)f the Muslim Idgah of ~ 

hanpur in the Central Provinces". Has the Honourable Member obtain-
ed the permission of His Excellency the Governor General? 
JI&ulana Zafar Ali Kha.n: I have written to thp. Private Secretary to 

the Viceroy and the permission will be coming shortly. 
JIr. President (The Honourable Sir Abdur Rahim): Very well, I will 

let it stand over. 

• For answer to this question, see answer to question No. 104. 

tNot printed, but a copy has been placed in the Library of the House.-Bd. 0/ D. 
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. . ' lb. PrealdeD.t (The Honourable Sir Abdur Rahim):· The Assembly will 
now resume consideration of the following motiou moved by the Honour-
able Sir J ereroy Raisman: . 
.. "That the Bill to alter the maximum rates of postage under the Indian Post Oftice 
Act, 1898, to increase the rates of the ta.xes on income imposed by the Indian Finance 
Act, 1940, by a surcharge for the purposes of the Central Government, and to increaae 
,ihe . rate of 8uper-ta.x payable by companies, be taken into consideration." 

lIr. B. V. Q.adgll (Bombay ·Central Division: Non-Muhammadan 
Boural) : Sir, when the House rose on Saturday· last, I iVas referring to 
.the objectio.n which was taken by the Honourable Mr. Griffiths that the 
·Congress ~  embarrassing the Government in the prosecution of·· \heir 
warefforta. I read a long extract from a book written by Mr. Edward 
"Thompson "Enlist India for .freedom", in which he showed that the 
Indian leaders were far more responsible and in fact they care more for 
~t l .principles than for· political or .patriotic considerations, but, in 
lIpite of this, if the HonQUrable Mr. Griffiths wants to complain that the 

~  tried to embarrass the Government in the prosecution of 
.their war effort, I want to tell hiJ;n very plainly that the offer of the Con-
.gress is subject to one proviso, viz., that Congress will as far as possible 
try to avoid embarrassing the Government, but at-the same tJime if it is 
the object of the Government of India, and this seems to be so, to crush 
down the Congress and all political life in the country, then the Congress 
will stand up, and from that point of view the Congress has taken the step 
which hns now become already public. 

The! other speech which I said was remarkable was that of the Honour-
able Diwan Bahadur Sir A. Ramaswami Mudaliar. In his speech he 
'Stated that,he was s.peaking for the whole of India-& claim. that· I t~ 
-even ~  the XIVth would have hesitated to make. I do not want to 
tlay anything about his representative character, he has none in this House 
but I want to tell him that if he thinks that India 1S really behind this 
war, then where Js the necessity of putting t ~  of people in jail 
under the Rules of the Defence of India Act'? He· went on to say that 
there has been no pressure. May I ask him to recall, with whatever 
influence he has with the Government, what Mr. Mahadev Desar was 
-Baying at the .Journalists' Conference about the atrocities in. ~~ t  
with the raising of war funds and to publish all that? I Wilt give one 
-example to show how collections are being made. A certain Zemindar 
• was threatened with the deprival of his gun license unless he paid 
Rs. 50,000. He had to pay U and the license W8!1 retained, but I will 
give a few examples in order that the Honourable the Home Member may 
take a note of them. In the district of Colaba, when the war was declar-
ed, there were nearly four hundred police cases pending ~ t the bus 
drivers. They all waited on the Deputy t ~ t of Police. and the 
"District Magistrate and as a result all the prosecutlons ~ with.drawn 
and half an anna surcharge was added to everyrr.otor t l ~t m the 
Colaba district. This was t{) go to war funds: Wher,. cOll1plumts ~  
made the district authorities said that this 'is included m the fare and it 
is not a contribution towards the war. I ask the Honourable Sir Rama-
swami Mudaliar whether that is honest collection of money. I may give 
ot.her examples to show how things are being worked ~  the districts. First 
. ... ( 709 ) 
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[Mr. N. V; Gadgil.J 
of all I will deal with how things are done by some Indian. States-I will 
not name them-here and now. The procedure is this. The officials visit 
a village, and as ~  as they arrive all the village watl'hrnen are kept 
round the village so that nobody can go out. A l'i.st is prepare.d of the 
well-to-do people and they are all called in the chavadi. From morning 
hours they are not allowed to go home unlees they pay the sum mentioned 
against their names. Then only they can go back. Of course, this is 
persuasion. Then, in the schools, the children are asked to bring some 
money in order to witness certain performance and 'if they do not, they 
Ilre threatened with consequences. I will give one other example of work-
men ~  the Dapodi workShop, a few miles away from Poona. There the 
lab6ur establishment.is on a temporary basis. They draw monthly wages 
approximately from Rs. 15 to Rs. 20 each and each workman is asked to 
pay one rupee. In fact, it is deducted from h§s wages and if he makes 
any complaint, he is discharged. Things of that sort are happening daily. 
Would the Honourable the Home Member believe that in the distri<:t& of 
East and West Khandesh, part1icularly West Khandesh, the Munsifs Bnd 
the Mamlatdars regularly go from snop to shop in the' morning outs'ide 
the Court hours. They visit shops Ilnd they get contributions to war 
funds. Of course, it must be by persuBsion. I put a simple propositioD 
before the Government. If they think that these things are exaggerated 
and not well-founded, why don't they start an inquiry? Only two days 
ago, the Horne Secretary for the United Provinces Government stated and 
that is already in the print that complaints have been investigat.ed; they 
are somewhat exaggerated and in some cases people who have showed 
~  zeal have been warned. Now, excessive zeal is euphemiBID for 
down-right extraction. I· can multiply these cases. Even the Governors 
are calling merchants and pressing them· for war contribution._ 

Sir B. P. KodJ (Bombay Millowners' ABBOCiation: Indian Commerce): 
Which Governor? 

Mr. B. V. GadgIl: You can answer best. 

sir B. P. lIody: That is precisely what I want to do. 

Mr. If. V. GadgU: Now, if these things are openly stated, there is tbe 
prosecution. If the Governor ~  really anxious that the people are helping 
out of their own sweet will and that they are convinced, then there is no' 
necessity to send for them. If the Congressmen are in a minority, you 
need not worry about them. Let them go ahout like mad  men preaching 
against war and nobody will listen to them. But that is not the case. 
The Honourable Sir Ramaswami Mudaliar said that several sections of 
the Indian public are helping war. Yes, the Princes are undoubtedly 
helping war. Yes, to perpetuate autocratic and personal rule. Not m the 
cause of democracy. These 610 Princes, who know less ahout democracy 
than about d,ancing girls, are they helping in tbe name of democracy? 
Not in one of their States are real democratic institutions functioning, 
and in the matter of extraction of war contribution, they are the principal 
culprits. None of t ~ is contributing from his own pocket. At any 
rate, I know a State whlch contributed lakhs of pounds and immediately 
afterwards it got it back from its own people or perhaps a little more 10 
the transaction. Officials in States have made fortunes. 
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IIr. President (The Honourable Sir Abdur Rahim): The Chair does not 
think the Honoura.ble Member can discuss the In<tian States. 

~. N. V. Gadgil: I am trying to meet the point that the contributiona. 
are voluntary. 

1Ir. President (The Honourable Sir Abdur Rahim): The Honourable 
Member had better confine himself to British India. 

1Ir. If. V. Gadg11: I humbly submit that the inhabitants of: 
the Indian States come and compete with us for jobs in British India ..... _ 

1Ir. President (The Honourable Sir Abdur Rahim): That is a diff;rent 
matter. The Government of India are not directly concerned with the-
administration of the Indian States. 

1Ir. If. V. GadgtI: The point ~ this. The money which the Govern-
ment of India are reoeiving from I the Indian Princes .  .  . 

IIr President (The Honourable Sir Abdur Rahim): The Honourable-
Member must not go on  speaking of Indian States. 

1Ir. If. V. Gadg1l: What I mean to say is .that it is tainted money ancii 
with this tainted money Britishers are not going to win the cause which-
they profess they are fighting for. 

'J1!.en, I will take another section .which is no doubt helping .the Gov-
ernment. ,I mean the capitalists and the vested, interests. '!'he 00,,-
ernment feel that this is a sort of 'j\1aginot Line and by remairiing behind 
it they can save India. But I give a warning to the Government., The-
Princes, the vested interests and the capitalists-I mean no offence ro 
them-have no patriotism. 

:Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member is again discussing the Princes. 

1Ir. If. V. Gadg1l: I am excluding the Princes. The vested interests; 
and the capitalists have no patriotism because capital knows no frontier!:!. 
When they find that the other party is winning, they will quietly transfer 
themselves to that side. Has not the same thing occurred 150 years ago. 
when most of the Zamindars and the Princes turned disloyal to the MughaI 
and the Mahratta Central Powers? The same thing will happen again. If 
you want this war to be a war of free people for freedom, then this is not 
the way to get money for financing it. After all, you must remember' 
that with money alone youcannot achieve success which you think you can. 

Sir, the Honourable Sir Ramaswami Mudaliar stated that thousands 
and ,thousands of people have enlisted in the army and h'undreds of boys 
have joined the ranks as officers and in other establishments. Do we 
doubt their patriotism? I respectfully submit that the recruitment is far 
from patriotic. You have enlisted 20,000 Gurkhas who have nothing to do 
with India. They are from Nepal. Religiously, they may be one with-
the Hindus, but so far as their patriotism is concerned, they were the-
people who committed atrocities in Bengal and who fired on the Muslim 
mob at the time of the Shshidganj ~t t . Are they the patriots?" 
Then, you have reeruited thousands of persons from ~  tribal areas ~ 
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care neither ·foi' the life ot the properly of the British Indian people. Are 
they the patriots? A f~  hundred young Indians may have got into the 
.amy or other· eognat& Departments but I wal'll· the Govemntent that it 
jg not from the patriotic point of view that they have joined ·thelle Depart-
ments but for mere careers because unemployment is stalking in the land. 
'The Honourable Sir Ramaswami Mudaliar went on t088y that he:·W&s 
convinced that by the end of this war, India would be free and that pr0-
mises made would be fulfilled. Mav I tell him what a greatE1:J.giishman 
-aaid about Britil:'h rule in India? He said: .. It iSB history of promises 
made to the ear and broken to the heart". . I do not· think there have 'been 
:BI\Y .departures from this time· honoured course of action. If in spite of 
,all this, the Honourable Sir RamB.s'W9.mi Mudaliar thinks' 'that t ~ will 
'be better, 'all I can say is that it is a· triumph. of hope over. experienM. 
He has been connected with public life in Southern India especially. n 
is said that he has something to do with the ~ . May I. ask ,him 
what has been the result of .. 150 years 'of British rule? .Has. poVerty 
decreased? Has destitution decreased? Has litetBCy increased or· has 
been on an increasing. scwe? Nothing of the kind. On the contrary, the 
·British -rUle and the British friendship have been ' .~  are 
"Atrong words. But I tell the Govemment of India that thoee who l ~  

"SOftly on a critical occasion like this are not their friends. They are not 
the friends of the British . Government, much less the 'friends of· the 
British people. Those who speak on an occasion like this when history 
IS to be made and when decisions will be taken which will affeet t1'ie 
-destinies" of this oountry for years to come freely and frankly are. the 
~ . f their own countrymen and even of their opponents .. I tell you 
that .British friendship and British connection. taken on a. bwance, has 
-proved a curse not only to India but wherever the British people have had 
anything to do with. the destinies of the other people it has equallv proved 
-a curse. I should like. Sir. to read 8 short. ext,ract from "Mr. Henri 
'Beraud's attack on the Grand Tour": . 
"I am among those who regard Engliah friend'hip as the cruellest gift that the 

.,gods cau bestow upon any people. WhilD I observe Great Britain, the Bible ill the 
ODe liand and the C()venant of the League in the other, plead the ClWBe of the weak, 
or invoke the aacred principles of interna.tional justice, I cannot forbear to belIeve that 
lJer pe1'llonal interest is at stake. I believe further, that that intereet--always the 
... e, deriving from an invariable policy-is as old and aolid as the throne Of Edward 
t1te Confessor. It (thia policy) consia .... in throwing the continent into c;!)nfuaion 80 
that England may reign over the ocean wave. It ~ in buying the 
conscience of others, in b~ mercenaries in sowing discord. It 
-consists in interdicting peace among the nations. It consists in sticking up clergymeD 
·on top of chests of bullion, that they may preach &elf.abnegation to nations living in 
poverty. Because that ia ill fact the price of Britiah prosperity!" 

Kr. President (The Honourable Sir Abdur Rahim):' That extract will 
-do. The Honourable Member cannot read any further. 

Kr. N. V. Gadgi1: 

"Do ni.t the friends of England inform UB that· the control of the Red Sea ill indi.: 
fieilllable to British policy on acCount of the sea route to India!. W4U; that may: be sO." 

lIr. Presi.dent(Tke" Honourable Sir Abdur Rahim): The Chair haR 
oalloWed the' Honourable Member to· read a short extract. He reaUT 
eaimot go on reading long D t ~ 
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1Ir. B. V. Gadgil: As you are aware, Sir, there is no.freedom of speech 
already outside this House. 

1Ir. ~ t (The Honourable Sir Abdur ' ' .~  Every Honourable 
Member has be.cn aUowed the fullest opportunity to say anything he likes. 
There are certamly rules of this House which have to be 'observed by every 
Honourable l\Jember. 

Xr. if. V. Gadgil: If you rule me irrelevant, I have nothing to say. 

- JIr.:"Preatdent ('!'he Honourable Sir Abdnr Rahim) :'I'he Honourable 
1(ember knows the. rules of the House that no Honourable l\Iember can 
read long extracts from any ~. • 

Mr. ,B. V, Gadgil: This is no document. Sir. but only extracts from 8 
book. ' . 

1Ir. President ,(The Honourable Sir Abdur Rahim): The Honourahle 
Member, should not read any further extracta. He should continue his 
own speech. 

Mr. 11. V. Gadgil: Very weU, Sir, if that is your ruling, I shall obey. 

Sir, I say today that the British connection has done no good to the 
eountry. It is time that it should be put an end to. Is it indispensable 
for the happiness of Indians that the British should remain here; Lor ever? 
We are asked and very seriously to help in this war. As I said the other 
day, we must be convinced that this war is really a war for freedom of 
the people, that it is a war for democracy, that it is a war for the freedom 
~  independence of smaUer nationalities. On\y the other day I read in' 
the papers that certain small nations on the Baltic coast which were 
(lreated as a result of the Treaty of Versailles have been quietly over-run 
by the -Soviet Government. And, two days ago, I find a proposal made 
CD behalf of the British Government that the British Government 
are agreeable to recognise the de /a,cto incorporation of these Ba:tic States 
into the Soviet Govemment. Is t-hat the guartlntee fOl' the smalber 
States? Is that the respect that Britain has for democracy? Is that the 
eause for which Britain is fighting this war? If the British Government 
is willing to recognise this, one would naturally ask what has Hitler done' 
Has he done anything diffArent from Stalin who has quietly incorporated 
several smaller conntries in his New Order? Then why not recognise 
tam also? Why not end the war? The fact is that people start with 
good ideas and good principles to begin with, war is for democracy and 
war is for self-determination! Then they slow down to national needs, 
then to vital needs and then. ultimately. conquest, and last but not leaRt 
-survival. England wants to survive Imd have mastery of the seas for ever 
and she wants that the Bea route to India shoulO be a British highway. 
liB it for dumping the goods of England on India? I tell this Honourahlfl 
House that the 'question of survival of Britain for keeping her strangle-
hold on India is' not an absolute question. It is dependent upon war 
aimB and what she is fighting for. If she is fighting for anything over and 
abOve her survival. if sbe is f ~ t  for civilisation, we have a right to 
Jmow what kind of Ci-filisation she is fighting for. We have a right to 
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know what kind of new order she tries to set up after the war is over. 
Today we have been told, nothing doing in way of India 's f ~ . help. 
help, and help-that is the sole cry of the ~t. This will not. 
do. We did it unconditionally 25 years ago. Mr. Gnffiths told us, no 
use referring to the past. I beg to. ff ~ from him. Unless you ?wn up 
mistakes and errors you have committed m the past and you ~ Dl  that 
such errors and mistakes will not be repeated, we are not gomg to help 
vou again in coin in combatants, in men or money. We have a. right to 
know vour war aims. You have, against the wishes of the people of 
India • without 'consultill& the people or their accredited t t ~ 

l~  this country in ~ . :vou have dragged 400 mfUions of people int;() 
a modern war, ill-equipped with no preparation and for no cause. There-
fore, it is only fair, it is only just on our part to ask what are yo\.! fighting 
for. You say you are fighting for your survival. You must deserve it. 
It is your own war. You have failed during the course of the last 20 
years, diplomatically, morally and politically. It is your own creation. 
This Hitlerism is your own creation. I beg to say that ffitlerism has been 
conceived in the Foreign office of the British Government. It has been 
nursed by British capitalism and if today its grip is round the neck of 
national life of England instead of blaming Hitler, the English nation ought 
to blame their own diplomacy, their own weak hesitating capitalist leaders. 

Sir, we were told that England is fighting for survival. In the course 
of four months from April to June nations after nations have collapsed. 
England has withdrawn successfully from Norway, she has withdrawn 
successfully from Flanders, she has withdrawn successfully from Somali-
land. Mr. Winston Churchill said the .other day that victory cannot be 
won by successful evacuation, but I grant an exception to him. If his· 
countrymen successfully, politic&lly, withdraw from ~  country, I pro· 
mise he will ultimately succeed. I am not making this statement in a 
lighter vein which is so characteristic of my Honourable friend, Sir H. P. 
Mody. I am very _ serious. I say and I repeat that it is necessary to<> 
reduce England to a condition of harmlessness. I say and I believe thai; 
there will come a day when the rest of the world will have the strength and 
wisdom to reduce in its turn this British nation to harmlessness which 
boasts of being invincible. What is the root cause for this war? The-
basic cause for this war is that Germany has no Empire, there is only 
one Empire in the world and that is the British Empire. Science may have 
added many things but it has not added  one inch of ground surface to this 
earth. \Vhatever surface is available hilS got to be distributed among the con. 
tending parties. Well has Dr. Goebells said the other day that the goodeas 
of history has now decided to redistribute the world. What is this wa.r 
for? Your Empire and the French Empire both are founded on plunder 
and robbery, it is not my own opinion but your own writers have stated 
so. Therefore, there is absolutely no moral claim to retain it. Above 
all if you defeat Hitler today, ten years hence he will rise again and 
the same thing will happen. ·You may conclude any peacE', but no peace 
can sustain unless you free the people of the world and eliminate domi-
nation of one nation over another. Unless that is done there is no peace 
f ~ the ~ . f ~ . when I say that we want to know why is 
thIS war bemg' f l '~t  It IS not only for the freedom or peace in this 
land that we are asking for, but it is for the establIshment of rea.l peace 
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in this world and a new ~  based· on freedoPl for all people 
guaranteed by evary other natIon. That is our object. Therefore, if the 
'War has to ~  it Can ~  end; it ~ only end fo," the time being and 
then .again continue. 

As has been stated, war. is the continuation. of politics, and politics is 
the continuation of war; and it will continue. 'fhe chief cause of the 
war you may not pretend to know, but· if you subject the whole situation 
t& iI. scientific analysis you must come to the only possible conclusion. 
that the l ~  of the war is the imperial possessions of the British 
people. Part with it; the price of your existence as a-national demo-
'Carcy ar even as a nation, I repeat. is liberty for. India. Hyou ~ t to 
live as a nation you ~ t die as an empire; otherwise, there is no hope 
for you. This may not sound very happy to your ears, but if you have 
long views, if you do not believe a larger outlook as deformation of the 
mind, .if you -do not believe broader ~  as some deficiency of 
the mind, then you will soon realise in your quiet introspection that hut 
ior your policy towards India this war would not have happened at aU. 
It is not for your coal-mines and chalk-hills that Hitler is fighting and 
trying to inV'ade England; it ia for your imperial pOBSessions. He wants 
to end your empire, and the better method is to end it yourself voluntarily. 
If you do it today you Will. at least retain the friendship of the Indian 
people: if you part with power you will avoid bitterness. But if you do 
not do it, the coprse of history is almost settled that you will have La 
part with it whether you wish it or do not wish it. You may abuse Hitler 
in any ,way you like, but Hitler is the creation of historical forces just 
~  Napoleon was. It was Napoleon who ended the feudal system in 
Europe and in the \!lnd he ended himself. This is exactly what is 
going to bappen in the present situation,-Hitler will end' imperialism 
~  in the end he will end himself. Why should we bother? Why 
sho;uld we participate in this war unless we are assured that our fate will 
~ better? ,But the British Goyernment is not prepared to give any 
88surance. . I tell· the Government of India and the British Eeople through 
them that it is easier for a camel to go through the eye of a needle than 
for the British people to enter the heaven of success with India in bond-
agt:l. It -is not going to happen. Do not believe that history will repeat 
~lf  do not believe that because in 1914-18 you put down the people, 
you put ~  .liberty of speech, you interned thousands of people and 
after the war was over ,you cheated everybody, that it wiH be possible 
lor you to do the same thing .hereafter. You. have involved us in the 
war, and :under what circumstances? To take untrained people into a 
bf ttJ~ is sheer murder, according to the present Secretary of State, Mr. 
Amery. Do you seriously believe that in case of invasion, with your 250 
-aircraft and a lakh and fifty. thousand people and a few tanks here. and 
.fihere you are going to save India l' No, nothing of that sort. Is this an 
indication of your competence and efficienoy. during these 150 years, aD:d 
·more particularly in these 15 months that you have thus p.repal'ed th!s 
country for defence? You have not: you have failed. ~ ~ D  t ~ thIS 
war:· was for India's benefit that vou have been COm!lllSSlOned to raIse a 
fine line of defence have ~  succeeded? I will only repeat what the 
!Secretatv of State ~  in the House of Commons while speaking on ~  
Chamberlain debate. 'He said. "In the name of God, Mr. Chamberlam. 
~ . I say, in. the name of God. democracy Rnd efficiency, all of you go, 
-walk out, otherwise there is no future for this country. 
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Sir, they have failed. The Congress three months ago in July, when 

France had collapsei, passed a Resolution that if this Government were 
to dec1are and acknowledge the right of India to complete indepeadenee 
and to forthwith establish proNisianallyanational Government, India 
would undertaka the task of .defence. What was the response '} Gov-
ernment did not realise what pains and pangs it must have caused "to 
those who had to differ from Mahatma Gandhi, their leader for these 26 
years who has led them from victory'tovictory. They could not under-
stand it; they db not understand this language. The British Government 
are willing .to sell their Colonies for fifty over-age destroyers; they are 
wilnng to lease out Colony after Colony fOi' 99 years; but they are not 
prepared to give back India ~' bt  freedom, her light to deter-
mine her course of aetion, her right to defend herseH, her ooastand h.er 
cOl.J4ltry, even provisionally. Is that the treatment to be given.:to a 
country of this type'} But those who have done this deserve no CG-Opera-
tion and no help from ·us. Sir, that opportunity is gone. England baa. 
missed the bus in Norway and in several other count,..ies. This was & 
most splendid and -golden opportunity as Maulana Zalar Ali said. They 
have missed it, and now something' more is in ,store for all of us. 

Sir, I believe,-and I say this because I hlve very carefully studied 
the situation,-that it is impossible for the British people to defeat Hitler. 
All that will happen will be a stalemate or a peace. Lakhs and lakhs of 
people will have to be taken over the Continent to march through France 
to invade Germany, that is an impossibility, even accordipg to the StateB-
man. What is the next alternative? Destruction. If that is so, it is 
time for you to think why the war has' been continued further' and mr-
ther. I say it is because you do not want to part with your empire. 
Liquidate it. They are mortgaging every asset, not only their oWJ!, 
but you will be surprised to learn, Sir, that at this very hour negotiations 
are going on in England that certain firms in America should be given & 
monopoly of exporting mowr-cars to India for a period of 25 years and 
that England should get certain war m$terials in return. That is how 
they are anxious about our industrilll future. You cannot build ship •. 
One hundred and fifty years ago in Bengal if any Indian built a ship 
beyond certain dimensions he was to be punished with 25 stripes. That 
order is contained in the Government Gazette of the year 1'192, and the 
same spirit continues today. You cannot open factories for building" 
motor ears; you cannot build factories for producing aircraft. And these 
war effortS we are expected to help in. Yes. 'for the shopllt!lsistants anll 
salesmen and agents and sub-agents from European firms who have 'DO-
business now to be given employment and commission, whether 1Ihey 
deser\1e it or not. And wherever there are· Indian finance ofIicen they 
muat be put ?nderBritish officers so tbat contracts may go to ~ 

firms. That IS what has been happenmj:t in the course of the lastt.bree 
months,-let (h)vernment deny. What are these war etlorts? Is it my 
country or your country that is in danger? Why are you here? Go 
!l'way, ~~  one f ~ ~ Lot:d Linlithgow dowri to the Anglo-Indian., 
If be t~  ~l  18 ndt'!:?s ~. :.;.et them all go away, We -will 
defend it, we Wln manage it. we will govern it; and we 'have shown ia 
the course of the last four years, Hinau8' and Muslims,' that 'We caa 
~  better than ~ .. If you want to go; in God'.' name. go away. It 
IS your CIOuntry that 1. lD -danger. Why are you here? Apparently your 
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dividends are more to you than the destruction of your 0wn Country. 
If 'you go. ·U1e ~ t  will be cheapEll'; it will be better, mQ1'e 
efficient; and at; the· ~  time you will retain our gOQdwill. But if Jau. 
do not go, what is likely to happen ~J It is certain that India, as we know,. 
the masses are not going to help you. What will happen? Very II()QQ 
there will be confusion; there will be revolution. It is coming whether 
you wish it .or you. 40 not wish it. The Congress wants that it should 
be on a non-vjplent basis, that the ti·ansfer of power should be accom· 
panied by peace and goodwill. But you do not want that. You have-
asked for a revolution and you will have a revolution; and.il;l the result-· 
ing copmsion our destiny is 80 great, our cause is so just that it is India. 
that will succeed and not you. Therefore, Sir, no case has b13en Wsle 
out at present that will convince u.s that it is our war or that it is a war for 
any principle. It ill 8. war.to consolidate the imperialistic grip on 
India· and 110 more. Jf th,a.t is so, then there. is no moral obligation on 
our part to help. People may. ·ask. what will happen to India? Sir 
Cowasji Jehangir i,s afraid of his investments; Sir &mi Mody of his 
dividends. Let m,e assure them both that if we win, as we are certain 
tel win, ~ is much better. to side with us. The question is clear. Those-
who want Indian freed,om, they must come to us; those who want British 

l~ l t~ t  let them say so. It is based on racialism-why bllloJll& 
the Nazl rille because it is racial exploitation? 

You have taken our soldiers to fight in the Colonies where the best 
12 NOON lands are reserved for Europeans, employments are closed 

t,o Indians, where racialism and exploitation is the order of 
the day. Do yOU t ~l us seriously that British imperialism is not based 
on race 8'lTogance? Search the list of appointments made here. See the· 
list, how racialism works. Go to the Colonies to see how racialism works. 
Is it . fair that ·my i:ountrymen sbould go !ind die fo\" South Africa or-
British Soma:liland or for Kenya, where Indians are treated worse tha.Ji 
dogs? What is it that you are·asking us to do? You are asking us » 
perpetuate this fiystem, this civilisation \vhich deserves to collapSE> and to 
be buried fathoms deep. It is a crime against your own generation. It. 
is a. crime on your paI't so far ao your sons and grandsons are concerned .. 
Here is an. opportunity which comes once in a century, when you e&D; 
throw off your shackles and be free. Will· you realise this? On what; 
side will you cast youi' vote? Will you be for those who have always 
stood for· racialism, who have always stood for exploitation, who have 
always broken the promises they made, who in their worst hour of trial 

~ s complete indifference and complete disinclination to part 
with one· iota of power? What did you offer? Expansion of the Execu-
tive Council. Is Mr. Jinnah out for jobs? Is the Congress out for jobs 1-
Y-ou might think you have made a wonderful offer, but I will gives 
comment, of you.r own countryman .. Mr. Sorensen. He said: 

"The lICheme ill merely .. extension of liability to werve and sacrifice without tJ» 
eorrespondiug J ~ Dt or «ldowmeat of power." 

·'!'bat is not the wav to treat a nation of this ancient tradition. Mr. 
Churchill said: "We are the happy inheritors who have got a special 
aptitude to recondi\8 empir.e with democracy and tradition with prog!!eS8.· .. 
That is good when the white people are concerned. .But here you have 
failed to 'reconcile the two. On tlae contrary. at every stage, at every 
moment, you are reminding us that demom·acy is not for us. The most: 

• 
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'ViciOus principle that has been inserted by the Vica:oy iBhis 'speech ~  
that ~  cannot h8'Ve democracy if half a dozen lunatlCs from the lunatIc 
asylum Flay: "We oppose a particular scheme",  then he can turn down 
.eyarything and say: • ',No progress." 

Sir SyedRua Ali (Cities of the United Provinces: Muhammadan 
Urban): Eighty mi;lions of Muslims Rre not ~ few people. 

Mr ••. V: &adgil: I am not referring to Muslims: they are 'bound to 
!be with us in the struggle-rather I am confident about it. ' ~ f  . 88 
.I 'say, it is a most vicious principle. ' It was just the same pnncIple WhICh 
was embodied in the Treaty of Versailles. You managed there 
to see that no siilgle big state remained in Europe and you 
partitioned Europe into small states. This l'fVat is the result.' That is 
exactly what you want to do here in India today, so that there may be 
groups, groups, groups, so that real nationality, a real powerful natioruiJity 
may not grow in India. That is your object. Some of your ancestors-
Maeaulay for one, said that it would be the proudest day when Indian 
t>eople themselves would ask the' Britishers to go out, because they were 
ready to govern. That proud day is dawning every day; but our regret 
is that Macaulay's successors do not want to fulfil the promises or the 
mission with which he said the Englishmen came out to India.. In these 
circumstances, we find that even England is not for fighting for 
aemoeracy, and, in the words of the American Ambassador, there is no 
.democracy in England: the light of democracy has gone out in Europe; 
.and it is like the middle ages-darkness. In India the little of democracy 
that was . allowed to function has been crushed. The things that consti-
tute democracy:-freedom of speech, freedom of association, individual 
liberty and equality-all that has gone. There is no freedom. We can-
.not ,spe!lk out., What then? It is freedom ~ t is really in danger not 
only in Europe, not only, in India but everywheI:e. Therefore, the Con-
gess has decided to defend that freedom' at whatever cost. You may jail 
'Us; , you may be afraid of freedom of speech as ~ ~t  are. They 
.are surrounded by bayonets, machine guns snd. by the latest things that 

~  has added, not to expand the bounds of human happiness, but to 
.achieve destruction on a large scale. You are ~  by all these 
"things: but a little mouse of thought, in the words f~  Churchill, has 
.arisen: the still small voice of freedom is going out, from Wardha, from 
this corner·of the country to the other. You may jail: it; you may jail us 
'half a dozen· times, twenty times; you may ~  put an end to' our lives; 
but the cause for which we stand vou cannot crush; You dare bot crush in 
spite of your bayonets and in spite of your Defence of India Act. Requilli-
tion all the presses in the world, all the available paper in the world and 
all the typewriters and go on making different rules under the Defence of 
India Act; but the natural promptings of freedom you cannot put down. 
'The world is changing fast.  Everybody is trying to adjust to 'the new 
events that are happ.ening; but here is an institution, namely, the Indian 
bureaucracy, that wdl not change. It is doomed. If you cannot solve 
~  problem, ~ t t  ,,:ill solve. it for you .. On our part.we hKve starled 
thisstru.ggle t ~ t  bltterness. n I have spoken witl;i some.heat today, 
r only ~ t  to show to the Government that the heat 'in the country is 
.oOIlt" hundred times greater tlian what I have shown here. 
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Have 'yOU realised what it! present in the minds of the people after the 
rejection of the Congress offer'.'-Bitterness. People bate Hitler but they 
have t ~ hatiag you because they think that you and he are two sides 
of ihe &arne {:oin_ Have'you 1Wilise4. thiR? If ~  w¥1t really to reOOl1-
cile, if you want real.y to live, as I said, Y()U CSIlD()t-live as a nation unless 
you die 88 an empire; we help you in that process. Do it with grace here 
and how, but if you fail to do 10, well, all I can say is that not only is 
there DO future for the empire, but the future for your own country is not 
very happy at all. 0. our part we have decided to continue what we have 
deeided .-few days ago. We might die in the '!truggle, but those of u& 
who will sUl'Vive, they will survive to see that the struggle for Indian 
freedom haa been won. 

ft. lIGII01lla1lile Sir •• .. ..,.,Ad ZafrulJah Khu. (Leader of the 
~  .sir, in the first part of. my speech. ~  to deal brieBy ~ 
80me of the matters that have been raised with reference to the Supply 
Department. I have said I ~ to deal brietly with them because the 
greater nwnber of them were dealt with by the Honourable the Finance 
Member on Friday while speaking on behalf of the Government on Mr. 
Muhammad Nauman's Resolution. The Honourable the Finance Member 
then said that, so far as the question of salaries was concerned which had 
been adverted to 80 often in this House, he was prepared to submit to the 
Standing Finance Committee a list of all ofticers employed in the Supply 
Department together with the particulars of the salaries they are drawing 
and the salaries and the emoluments that they were drawing before their 
employment in this Department, for the scrutiny of the Committee. He 
alM stated thai. he was prepared to consult the Committee on the prin-
dples which ought to be followed in tbis respect with regard to future 
recruitment. He also stated that I had under consideration the question 
<>f setting up a Standing Committee for the Supply Department, and in 
answer to a question put to me, I stated that I would be able to infonn 
the House on Saturday or on Monday about the decision arrived at con-
cerning the Standing Committee. I now announce-to the House that it 
is propoeed to set -up a Standing Committee for. _the Supply Department 
a:Ul"ing bhi1l ,Session-of· the Legiilature. 
There are one or two matters, however, which were not directly dealt 

,nth oy the Honourable ttteFinance Member on Friday and on which T 
might-say a word or two. The old controversy with regard to Controllers: 
and Liaison Offieers W88 8oainrevived. There are two lines of criticism 
which are directed against the working of the Supply -Department i? this 
respect. The business ~t  complain that· the Department IS run 
along -bureaucratic lines, -there is too much red tape, there !I! not enough 
cODsultatioD with busiDess and industry. On the other hand. some 
Honourable Merirbers have cornpiained -that the association of. businessmen 
with the" Department" in the' capaCity of Controllers -and ~ Off
is an -arrangement which is likely' to work unfairly to the b ~  and. 
industries ~t  These two points of -view -ere not ~l'  c?n-
tradictory slid the Department have endeavoured to follow a ~ l  Ime 
in  these matters. They have invited the ~ t . of bl ~ ll 
industry, but they bave lim,ited that co-operatIOn to adVICe. As I have on 
more occasions-than one already explained to the HOUSf;,· these t ll~  
and Liaison Offieers have been. select-ed on the advice of t~  ' t ~ 
industries concerned- Reference was made by-Sir Abdul Ha11!ll GhuzJlllVl 
to the CootroHerfor jute. -_ ~ admitted -tihat he had been appomted on the 

. - - E 
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advice of the industry, but he said that the Indian Jute Mills' Association. 
whose President that gentleman is, has a majority ·of European member-
-ship, and the ~ members did not raise-9;I1y objection to the President 
being appointed Controller as they knew the'y would be over-ruled and if 
they were over-ruled they would be subsequently discriminated against. 
That is a most serious allegation against the Indian businessmen, but does 
not the logical result follow that if they refrained from opposing the selec-
tion of this gentleman as Controller in order to secure that there should be 
:no discrimination, we may assume that there is no disorimination . 
. But apart from that, we know that there is no discrimination for the 
reason that the Indian Jute Millowners themselves have. made no com-
pilliiit with regard to this arrangement. Similarly, reference was made 
to the Liaison Officer for :the leather industry. I have tried to explain 
more than once that the Liaison Officer advises with regard to the leather 
industry and not with regard to hides and skins, and he was appointe.d on 
the advice of the industry and of the Tanners' Fedemtion. I think it is 
alleged that he gave certain advice .... (At this stage Dr. Sir Ziauddin 
Ahinad rose in his seat). 

Mr. Presklent (The Honourable Sir Abdur Rahim): The Honourable 
Member should be allowed to go on with his speech. 

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions: 
Muhammadan Rural): Don't try to mislead us. 
The .B:oDourabJ,e Sir Muhammad Zafrullah XhaD.: I am not in a habih 

of trying to mislead. (Interruption.) 

Kr. Presldent (The Honourable Sir Abdur Rahim) II Order, order. The 
Honourable Member should be allowed to go on. 

Tha HODourable Sir Muhammad Zafrulla.b. Xh&n: Does the Honourable 
Member quesHop the statement that he is' not an Adviser with regard tq. 
hides and ~  '! . . 

Dr. Sir Ziauddin Ahmad: I showed letters that it is not correct. 
The Honourable Sir· Muhammad Zatrbllah Khan: The Honourable 

Member or some other Honourable Member brought to my notice & 
letter from the Liaison Officer. hiruseH which indicated 
that possibly he thought that he would be aD . Adviser OD 

hides and skins also, but the Honoumble Member was assured and it was 
pointed -out to the Liaison Officer, that he was not an Adviser on hides and 
ekins. And that was many months ago. The Honourable Member cannot 
eharge me with t.rying to mislead him. I was saying that it. had been 
alleged that the advice of the Liaison Officer with regard to the leather 
industry might.: ha va the effect of depres!iing the prices of hide!,' 9;Ild skins 
and that;is how the hides and skins people are interested. On that, my 
Drst observation is that, when that aspect of the matter was put to IQ6, 
again a long :time ,ago, I believe it was last winter, I said that if the hides 
and skins people would get together and make specific suggestions on the 
matter, I would .gladly take them into consideration and do whatever was 
feasible, and it WIloS tben pointed out to me: 'But we cannot get to-
gether' and I said: . Well, then I cannot, on any individual representa-
tion, unless the facts put forward indicated what the trouble was, take 
:action when I was advised by the Department that no Liaison Officer is 
-required for hides and skins'. My second observation is that so ~ as 
tmces are concerned. the doininant factor in this respect are purchases 
made by His Majesty's Government. His Majesty's Government have 
:mxed prices for hides and skins which are well above world parity . 

• 
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, Pandit Lakshmi Kanta Kaitra. (Presidency Division: Non-Muham-
.madan. Hural): But much below the pre-war level. 

The Honourable Sir Muhammad Zafrullih Khan: • How do you know? 

Pandit Lakahmi Kanta Maitra: I showed that last time. 

The Honourable Sir Muhammad Zafrullih Khan: At any rate, they 
are substantially above world parity. If prices have gone down all over 
the world, Honourable Members cannot complain that pre-war prices are 
not being paid. Recently there has been a· tendency on iile part of South 
India merchants to hold back supplies or to offer only poorer qualities. I 
.am afraid that may have the effect of doing serious injury to the· etport 
trade in hides and skins inasmuch as Great Britain has other sources of 
supply open to it. 

Then reference was ~ to the Liaison officer for the woollen industry. 
That indJ,lstry was not organised to begin with. Representatives of the 
industry, European as well as Indian, were asked to come up and thl"Y 
were consulted with regard to a liaison officer. At the beginning or that 
meeting, Indian representatives of the industry were not willing to asso-
·ciate themselves with any such arrangement but before the meeting ended. 
they themselves asked that the matter betaken into consideration again 
and with the unanimous approval of everybody present, a Liaison officer 
was selected. I must make this clear that the duties of Liaison officers 
do not go beyond advice. Also I must place before Honourable Memberll 
the difficulty of the Department. If the Department is to have skilled 
advice, where should it get it from? Should it get it from people who know 
nothing at all about an industry or should it"get it from people who are 
,connected with the industry? That is a matter which the Standing Com-
mit Lee might well ~  upon. 

Dr. Sir Ziauddin Ahuiad: You should get the experts of the Indian 
:Stores Department. ' 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
,Member had betternoi!mtemipt.! '. ,.,:.:' 

The Honourable Sir Mllhammad ~ Khan: I venture .. to hope 
:that the appointment of the committee might give opportunities by dia-
-CUSSiOll across the table to explode a good many of the vague apprehen-
. sions that seem to float about  about the dep8.Hment.· O ~t  ,other hand 
I am the last person to pretend that any human undertaking is perfect, 
much less a Department· 'tliat had;to be D t ~ ' . oral¥. to dea I 
with, pel'hapsthe biggest emergeney that the world ha£i 'ever seen aild I 
can give.thitl assurance to the House tnat if any abuses are brought to 
my' notice a.nd it is shown that there is any basis for thein, I shall take 
;appropriate action to reinedy them. 
Then,' reference was made to recruitmeilt in the pepartment. It was 

said that the Department was packed with Europeans, It was also said 
that in the sections which had been transferred to Calcutta recently thel'P. 
had been a very large' percentage of A l ~  recruitment. Well, 
now, with regard to the Jirst matter, the racial aspect of the l t~  tbere 
are several factors to be kept in mind. One of them, and a very iinportant 
one, is that the Supply Department· has taken over departments and 

B2 
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sections in which there hud been no or very little Indian recruitment !IO. 
far. Tuke the Contracts Directorate. That Department has not normally 
l'ecruited Indiuns up"to the time that it became a part of the Supply' 
Department. Since then, eight Commissions have been given to Indians-
in that Department. That is only a first step. I am sure that the Hous6' 
will recognise it is II very welcome step and a step in the right direction. 

Pandit :L&kShmi Kant. Kaitra: Yery big step too. 

'!'he mmoarable Sir Jluhl.!l1ll!ad Z&!nIllah lDwl: On the other hand. 
take tlile Inllian Stores Department which is now almost wholly Indian. 
For the first time1ast April, an Indian Chief Oontroller was app6inbed B1'l$ 
when he took up another appointment. another Indian was appointed m· 
his place. . 

SIr JlubannDad Yamin Khaa (Agra Division: Muhammadan Rural)' 
Or was he turned out? I say that the Indian Controller who was appoint-
ed was there only for a few months, and then he had to vacate. Circum-· 
stances arose which compelled him to leave. 

ft., BOII011DIIh Sir Mubammad ZafruUah DaD: No, Sir. That ill' 
absolutely and entirely wrong. It is an allegation without the slightest 
foundation, and I had hoped that a responsible Member like my Honour. 
able friend would have made sure of his facts before he made t t~ ll

tion. 

Sir Mubammad Yamin Dan: It is for the other side to prove that h.· 
is wrong. 

The HOD01lI'&ble Sir Muhammad ZafruUa.h Khan: I should hava-
thought that the Honourable Member who is a lawyer by profession 

Sir Mubammad Yamin lOI.an: Hold an inquiry. 

The HODourable Sir Mubammad ZafnIDaIl Khan: The Honourable-
Member ought to know that un inquiry cannot be held unless an allega-
t.n is made supported. t~ . suchptima faoie· facts ~t t  mise 8.t least 8 
suspicion that ~  of the kind that is aHegedbas happened. 

Sir M.ba",mad YammKbaa: How to do:it'? 
;':. 

The ~ ,Sir Mt1bImtnad Zaf1'aHah Ithan: I do' not know why 
the Honourab1eMember makes that allegation. He .says that· this officEn', 
",-ho was appointed, was 'Shunted' 'Oft to'· something else in. order that be-
should vacate this appbiBtment which· had been given to him and· as it W6S 
raif'led on the question of Indianisation, the implication would apparently 
be that he wasshuD!l;ed, off to make l'09m for a European. Wall, but an 
Indian has succeeded hin\. 

Sir MuhammadYamm iltban: I know. 

The iro#ouri.ble Sir Kuhammad Zafrallah Khan: The Honourable 
Metnber .did not seem to know, and. if he, does know that, where is the 
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]>oint' of the allegation l:r"tade by him? And if the Honourable Member were 
to accept the doctrine that an allegation hils only to be made for the 
~.  .or the officer.or the Department against whoIp it is 1llarle to be put 
on theIr defence. the Honourable Member might find himself in a very 
·difficult 'position if lie is to be called upon to clear himself of a charge 
simply because an allegation is made against him. Hut I will say tnis, 
.that. nevertheless. this aspect of the matter will continue to have my 
very sympathetic consideration. There have been factors of which I am 
·aware which have during the last year sometimes absolutely necessitated 
-the selection of Europeans for certain appointments wijen. if the emer-
gency had not been so sudden. it might have been possible to recruit 
Indians. Now that the Department is in running order and there "is. more 
time to look round. I can assure the House thall the efforts to which I have 
.referred will be made on a more extensive scale. 

ludar Sant 8iq1l (West Punjab: Sikb): Will ;you give us the 
:assuranee that the I'ule 'Wilt be the appointmellt of "sn Indian at the 
head" and it will only be in exceptional cases that Europeans will be 
.appointed? 

The Honourable Sir Kabammld Zafrullah Khan: The Honourable· 
:Member is very fond of asking for assurances, and I have this 'experience 
that on one occasion, when 1 took a copy of a newspaper from him Rnd 
read out the assurance that he was wanting on every occasion subsequent-
lyon which he has referred to it, he has misrepresented wbat happened 
and I. therefore. have got to be extremely careful not to walk into an 
assurance when the Honourable Member invites me to do so. 

Bardar Bant Singh: Oh, I see. Be careful. But keep your assur-
ances. 

The Honourable Sir Kuhammad ZafrUllah Khan: If I had no intention 
'Of keeping the assurances given, I could give tnem as lightly as the 
Honourable Member has asked me to give them. 

Now, Sir if the House will permit me, I shall advert to the main 
:issue that ~  been debated on this motion, that is to say, the issue of co-
-operating or not co-operating in the war effort. The debate with regard 
:to this subject has ranged over 8 ver.Y wide field and it has not all the 
time been possible to follow. the real lines of the argument and some of 
ihem, 8S very often happens"in a debate of this ~t  ~ been 
~t  eonBicting and. contradictory. It is, therefore, dIfficult .to ~ l t 
.8 line of approach to the problem which would both ~  adequat«: JustICe ~  
what has been said and also enable the whole questIOn to be dIscussed In 
.3 connected manner. I shall, however, ~. l  eiort .to .. t ~  
background of this l t ~ in a D?-anner froIll. which I venture to t ~  
t'here would be no or ~ little dIssent. -I ~  start by enumeratmg 
-certain points of agreement, at any rate agreemelll so fal' 3S I a:m ~~
.cerned,-I t~  to think, Sir, that we are agreed upon the deslrabllIty 
.of the following: and I might say that I have culle.i these from ~ t ~  
been said by variouB Members from different parts of the House mcludmg 
Mr. Joshi. We are all agreed upon freedom; that is to say •. freedom f.or 
.each nation to order its own affairs in sucll manner as ~  best to It, 
provided it does not interfere with the l ~  0.£ other natlons. to do ~  
:saDle--freedom also from exploitation; each natIOn to eoatent Itself Wlta 
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the benefita that Providence has bestowed upon it and to occupy itself 
with developing them. to the best advantage and not casting covetous eyes 
upon what has been bestowed upon other nations. As has been said: 

"Ld. tamuddanfla 'ainaika ila ma, mdttdnti biJr.i aztDdian m.iAum. zaMatal A ~ 
iddunya lina/tinaAum fihi, wa Tizq·Q·Rabbika kAaiTUn wa abqa.' , 

An Honourable Kember: Translation? 

The Honourable Sir K",bammad Zafrullah Khan: The translation is: 
exactly.what I have said in t.h'e last sentence against exploitation. Wher-
ever f make a. quotation, it will be II. quotation conveying exactly the seDSe-
of the contex. A free translation of this is: 

"Do not cast covetous eyes upon that with which other people have been blealledi 
with regard to worldly benefits 80 that they may be tried tbenin, the enjoyment of" 
that. which hae been bestowed upon you is the best and moat endurable for yoo." 

Secondly, we are agreed upon the sanctity of treaties and engagements. 
and international obligations: 

"Wa avfd bil·aAdi. inflal-aAda kdaa m.asUld." 
"Carry out. your engagement.s, becaUIIe you will have to give an account. of them." 

Thirdly, we are agreed that the most desirable system of government-
is a system under which the executive authority of the State is carried OD_ 
in accordance with the wishes of the various sections of the population,_ 
freely expressed and fairly ascertained; that is to say, broadly speaking, a. 
democratic system under which the State exists for the service of the-
people and IS not defied into aD object of worship: 

"[nfiallaAa ya-murokum an tuaddul am.IZflati ila aAliha." 

"God commands you to ent.ruat. execut.ive aut.hority into the handa of t.hose who-
lI;l'e best. fit.ted to diacharge ~t. OJ -

Fourthly, justice between man and man; that is to say, the rule of law 
which secures individual liberty and equality for all citizens befere the-
law .... 

Kr. S. Satyamurti(Madras City: N"on-Muhammadan Urban): Yes---,the. 
Defence of India Act! -

The Honourable Sir J[uhammacl Z&fru1lallJQul.n: .•.. and in that. 
sphere countenances no privileges based on family, OBste, creed, colour or-
race. I was saying: "1 hope we are agreed that these are the things ~  

one has to aim st." 

An Honourable b ~  Many more. 

The HOI101Ir&ble Sir Kuhammad ZafruUah JDuul: Yes, many more; I 
have not yet finished. 

" Wa iza Aakam.tum. baifian-ntfli an taAkum.d bil atll." 

",And when you judge ,between men, judge equitably." 

"La yajril1uJn7lakum ,hanaaau, qaa"";fI ala all" t'adilu, 'iltilu, /ru'lOa QqTa6tl 
liWlqVla." 

"Let. not. hOlltility towardla people incit.e you to injustiee; act jutly for that 'lao 
Dearest. to' godlm.." 
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And that the only patent of nobility shall be: 

"lnna akTamakum 'indalldAi at qakum." 

"The nobleet of you in the eyes of God·is he who is moat GtId-fearing." 
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Fifthly, that the strong shall help the weak rather than exploit them. 
That is to say, from those who have much, a fair share shall be taken. I 
shall draw Mr. Joshi's attention to this. 

:Mr. S. Satyamurti : Draw the attent:an of the European Group. 
o 

!'he Honourable Sir Muhammad Za!rullah Khan: .  . And restored. to 
those who have little or nothing. In other words, Zakat, which has been 
defined as: 

"Sadaqatun tukAazu min, aghnillaihi'1l' IDa tVTaddu ild juqaraiAim." 

"A charitable levy which is imposed upon the rich and is TestO'Ted to the poor." 

Sixthlv,-an ultimate Federation of States--.l want to draw Mr. Asaf 
Ali's atteittion to this because, I believe, he said t ~  which each unit, 
while preserving its own independence, would co·operate on a basis of 
equality with the rest to secure and maintain world peace by elimination 
of war and the setting up of machinery for the settlement of International 
disputes, so that at long last mankind may be free to devote towards the 
alleviation of human suffering and the promotion of human happiness their 
intellectual gifts and the vast resources of science which are at present 
being devoted towards the !iestruction of mankind. This does not exhaust 
the catalogue of our social and political ideals, but these are the matters 
that have been referred to in this debate and they should suffice for the 
purpose in hand. . 

No,!, Sir, if weare agreed 80 far, we must of necessity be in agreement 
aud must confess that in this struggle our sympatbies are strongly on the 
side of the democracies. 

:Mr. S. Satyamurti: Why confess? 

!'he Honourable Sir Muhammad Zafrullah Khan: Because in oertain 
qU81ters there is a reluctance to confess that. For, the triumph of the 
totalitarian States and the defeat of the democracies would spell the ruin 
and destruction of all that we regard as noble and hold dear b our ideals. 
Emphatic expression has already been given to that sympathy by the 
Leaders of various parties and groups in ·this country. M!· .. Gandhi has 
said that his sympathies are with Britain and France from the humanitarian 
..;tall dpoint. "I wish even now Hitler would listen to reasol'. and the appeal 
of almost the whole of thinking mankind, not excluding the Genn,an peoples 
themselves .  . ., But perhaps Herr Hitler recognizes no God but brute 
force, and, as Mr. Chamberla.in says, 'he will listen to nothing else.' I 
have come to the conclusion that Hitler is responsible for the war." 

lIr. S. Satyam1llti: No, no. 

The Honourable Sir Muhammad Zafraflah Khan: These are not my 
words: these a.re the words of Mr. Gandhi. I did r.ot know that the 
dissent from Mr. Gandhi in Congress ranks had proceeded 80 far . 
.. If he succeeda in his design,  his IlUccess wili be no proof of the justness of hi3 

claim. It will be proof that the law of the ~ l  is still 9. great fOm! in humao 

, 
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affain. It will be one more proof that we humaDII, though we have changed the form, 
have not changed tht manners of the beut'·. ":My sympathies al'e wholly with the 
Allie&. Willy-lliJly this war ia l'fJROIving iteelf into ODe between IUch demGcraey as. the 
W. baa ewlved :.ad toalitarianism ... depicted in Her!; Hitler". "Whatever ~  
may ultimately prove to be, we know what Hit1erism hal ~ to !Bea!l- It ~t l 
naked, mOO.. force redaeed to an exact ecieaoe Ii1ld w..-bd ~~  1K?8Iltiic .'ll~ . 
10. its effect it becomes almost irresistible". "The defeat. of ~ Will be & calamity. 
If the Allies are defeated, India will be .thrown into f t l~  and. anarchy from 
which it may not recover for a 10n<7 time, 10 the course of which India may become 
disintegrated and fall a prey to fMeign invasion." 

Everyone ~f these words, with which I am in perfect accord, is 
Mr. 'Gandhi's. 
"Brute force is gaining ground. Hitler and Hitlerism must be defeated and 

TOuted .... It must be ijJ.e wish of all that Hitler should be defeated". "We mujt 
all pray fer the IUeceu of the Allies in the war." 

These are the sentiments of Mr. Rajagopalachariar. 
"Bitler'. war is a war against small and helpless nationalities. It is a war ~f 

-racial arrogance .against hmnanity. It . ia .... of ratIIJe. deatraotien llIH'ried on againat; 
civilized natioDa alld Intern&iiooal relatiODll. It is violence ·carried to perfection, seekialg 
to destroy peace. Above all, it is a war agaiDli't non-violence which We hold 80 sacred. 
It is an ineligiouB attempt to uproot the sanctity of the moral law." 

"Our wez is uJldoubtedly a war against InterQational gaJlgat.erdom and against a 
philosophy of life and State which standi for the destruction of. hllmaD personality by 
a ruthless regim!!fIt&tion of man and his, ~  instincts." 

These are the, sentiments of Mr. Munshi with which again I entirely 
agree. 
"There is not olle riWtt-minde4ll Ins ian, who doell not ,.·ant the ... ictol:y of t.he Alliel 

against Hitll!rism !lnd Stalinism." 

"I know this that Britain with all her faults is 8. decent natioB, aDd. in this war 
1 have no doubt Mahatma Gandhi wishes, the Congress wishes, I wish (tAat i. Mr . 
.8atyamuTti) ll l~ of us wish England t ~. Enc.lap,d ~ll win. the war, and 1lt the 
-end of the wa'" Wlll coml: the nole of law m the International sphere." 

"Hitlerism must be defeated. If Britain iloes not win the war; Indi .. will ltecome .. 
.lave to other countries and therefore Indians wish for BritAlin's sncCeIlB in this war." 

These are the sentiments of Mr. Satyamurti. , .:: 

Sir, this is a time ~ Britain and India are facing. a O Oll~  
and in that I have the agreement of Mr. Prakasa? ." ..... , ... 

"The Congress wants ERgland to win and we all JIl"II3' for her succe&l,in the war." 

That is Mr. Shankar Rao Deo. 

Sardar Valabhbhai Patel has said: 
"The sympathies of all Indian leadera. are wit.h Britain and France ill the· p..-ent 

-war as they belie-ve that Nazism wiD lead to "the· destruction of "the ""orIa."· . 

".A victory for Gennany will he a diseater both for India and the world." 

This is Dr. Prafulla Chandra Ghose. 
Very good. So far we are agreed upon certain things. Apart from the 

social aDd political ideals which I described in the beginning of this part of • 
my speeeh, we are agreed, first, that Hitler is retlp9J1sible fo:t", this ,war, 
secondly, t.hat the Dictators are fighting for something'Which W:ould deatroy 
everything that would make IDe, .. richaRd· ~O J.  U1hesitarDee. tbttdly, 
.that Great Britain is the main bulwark against that destruction, foUl'thly, 
that the defeat of .Britain would· mean ruin and destr.uctioo. to the whole 
world including India_ .. 

AD Bonoarable .ember: No, no. 
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"I'he liCIDoar&ble Sir Ilahammad ZaInalIah JDIaD: I have just read that 
.~t. Why should anybody deny this: Fifthly and lastly, not only our' 
sympathies but our prayers are also with Britain .• 

I now come, Sir, ~  matters upon which there may be less agreement • 
. even though I shull make my approach to them in a manner in which I 
~ t be able to carry with me as far as may be possible the support of 
Honourable Members opposite. Why is it Baid that we should not eonm-
bute ·towards the war effort of Britain to the utmost of our strength and 
. resources? Is it on account of the doctrine of ~ l  Sir, upon 
this aspect of the matter, I feel I am not competent to pronounce as I 
bave not fully grasped all the implications of this doctrine. So fa. 'is my 
own convictions a,re concerned, I too believe in non-violence so long as I am 
'not subjected to aggression by somebody else. Against a violent ~  

~  am called upon to exercise such force as might be sufficient to put an end 
·to the aggression. Where th(' nggresi':or has been subdued, then I am ~
joined to deal fairly and equitab.ly with him. 

Kr .•• S. Alley (Berar: Non-Muhammadan). Deal non-violently with 
llim. 

The JlollQUrable Sir Jlahammad Za.frullaJL Khan: In the face of the 
danger that threatens the greater part of the world, indeed the whole of it. 
today, I am convinced that neit.her non-resistance, nor turning the left cheek 
when the right is smitten would avail. On the other liand, I have been 
-taught: 

.. Wa laleum fiJ-quo,i Iwydtufl ya vlil-albab." 
"1-au la da/,ttllaltinno8a b'adulrum bi·6'adin la-h.llddimat 81Z'1D1f1n.;un wo biya'un 
.. a ,alalDatult IDa _adjitiun yud:aru filla u mvlldlti l O ~.  

~'O  ye, who cla.im to be wise for you there ill life in a system of adequate 
penalties. '. 

"If God were not to permit ORe nation to oppose force to the violence of another 
nation, then temples and churches and synagogues and mosques in which God ~. 

wOl-shipped would be destroyed and swept away." 

But, we have been assured by Mr. Munshi that this war is war apinet 
non-violence itself and we have been assured during the course of this debate 
.:and previously that if Britain were to grant freedom to India, those who 
-differ from us over this matter would then come forward snd make the 
-.fullest t ~ t  towards the prosecution of the war. 

Jlr. JI. AI&f .Ali (Delhi: General): As free men. 
'. . ~ 

-The JlOIloara.ble Sir Jluhammad Zatrullah KhUl: Surely then it iE! not 
--the doctrine of non-violence that stands in the way of their making a c?n-
tribution towards the war effort. What then are the 'reasons far refusmg 
co-operation in the effort to withstand and overcome the stark ~  forces 

.~f darkness and terror. During the: course of the debate V8ll0UB reasons 
have been' advanced ranging from Clive to J awahar La1 Nehru: !rorrttheae 
let me try t{) lTAme t'he ~ ~t _ t~ t l ~ t Bnt811!' It has 
been said that Britain is an impenahstnatlOn and It has explOIted Incf'ta 
~  every field. 

lIr. JI . .&8&1 All: To the same extent as Nazis ·"might". 

" 
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The Honourable Sir Kubammy Safrullah KbaD: You know the worst of 
Britain, you have not yet known even the best of Nazism. 

f· 

1Ir. M. AIaf Ali: That is why I said "might". 

The JIOnODrable Sir Muhammad Zafrullah lDwl: It has been alleged. 
that Britain has been guilty of the exploitation of India in every field. 
She has neglected the defence of this country, she is responsible fQr the-
communal conflict in· this country. She is guilty of repression and even 
denies the right 'bf free speech. Above all she has not yet cooferre? ~  
India, .its freedom. This is an imperialist war. We had no cholce 10 
enteiing this war or in keeping out of it. It is, therefore, not our war and 
we are not called upon to help Britain. I am sure Sir, that is a fair-
summary of England's past misdeeds and present defaults vis-a-vi8 this. 
country which have been .dwelt upon during the course of this debate. A 
great deal of time and breath has been devoted to the development and' 
embellishment of this theme wi{h the rcsult that a good dell I of confusion 
has been created with regard to the real issue before the House. Whatever-
degree of truth may lie 8ehind these allegations, there can be no question-

• that Britain's past misdeeds are irrelevant to the matter that we are consi-
dering. This is self-evident, but I have also the authority of Mr. Gandhi 
for this. Indeed it could not be otherwise. We know the nMure of th&-
danger that threatens not only India but the whole world. We also know' 
that as far as human endeavour is concerned, Britain and her Allies alone-
stand between that danger and the complete destruction of all liberty and 
freedom and peace. Shall we refuse to help and strengthen Britain as far-
as it may in us lie because Clive committed forgery, because Warren 
Hastings despoiled the Rajah of Benares and the Begums of Olldh or-
because there has been exploitation of India and discrimination against-
Indians? Suppose as a result of our refusal to help, Britain were to lose, 
would that help to wipe out Clive's forgery or Warren Hastings' high-
handedness or past exploitation and discrimination? It mny be  argued 
that it will at least teach Britain a lesson. But of what avail the lesson if" 
no Britain is left to take it to heq,rt and no India is left to benefit from the 
changed attitude of Britain. An.}, indeed the attitude has already changed. 
Apart from the condemnation to which Clive and Warren Hastings were-
subjected in their own time by their own 'people, there is nobody today whe>-
would attempt to justify what has always lacked justification. 

Kr. M. Asaf All: What about proud imperialists like Mr. Griffiths. It-
was in answer to Mr. Griffiths that I referred to Clive and Warren Hastings. 

The Honourable Sir Kuhammad Zafrullah Khan: At the present 
moment, I am speaking and not Mr. Griffiths. 

111'. M. Alai All: Mine was only an answer to Mr. Griffiths. 

The Honourable Sir Muhammad. ZafruUah][han: Many things have-
happened in the li18tory of India during the last two centuries which nobody 
will attempt to find justification for. But it would be well t-o remember 
that the monopoly of these things did not lie either with one side or with 
the other, and I would appeal to Honourable Members that facing a common 
enemy let us not rake up the past. That indeed will not help us to over-
come the immediate danger. 

I 
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It ill then contend.d that this is an imperialist war and we should OIl!. 
1 that account refrain from helping. Sir, an "imperialist war" is 
P.II. a much abused term and I do not pretend-to know its exact 

~ f ~  but I do kn.ow that. ",:hen ~  .~  Honourable Members op. 
poslte It ~  and ~ t have a ~l t t l ~  war, let us say, 
waged with the obJect of despmhng weakl'r natIOns of the;ir liberty and 
territory, a land-grabbing war as Mr. Abdul Qaiyum described this war. 
If that is the meaning to be attached to that expression, I should have-
thought that the quotations that I have .read out from the s,peeches and. 
writings of Congress leaders should have completely met that contention. 
Is it seriously contended that Britain is today engaged in a ~  of tqat 
description? The liberty and territory of which nation lIas it <designs. 
against? Poland, Denmark, Norway, Holland, Belgium, or Luxembourg? 
Or :France, HUlllanill or Greece? Or is it perchance Hungary, Yugoslavia 
or Bulgaria? Or perhaps Russia, Finland or Sweden? Or .Spain or-
Portugal: Or Egypt, Turkey, Iraq, Iran or AfghllniRtan? Surely it will 
not. be contended that it is t.he United Stutes of America or Mexico or 
any of the Central American Republics? 

Mr. S. Satyamurt1: It is one word,-India! 

The Honourable Sir J(uhammad ZafruIlah Khan: Is this war waged for 
despoiling India of its liberty and territory when throughout the contention-
has  heen that India has already lost its Nberty to Britain? 

IIr. S. Satyamum: They want to keep India: that is the imperialist 
,var. 

The Honourable Sir lIuhammad Zafrullah Khan: Is it not a fact: 
that for many years before the war .  .  .  .  . 

IIr. K. Asa! AU: The Honourable Membl'r did not mention Palestine ~ 

that list. 

IIr. President (The Honourable· Sir Abdur Rahim): O ~  order. The-
Honourable Members have already made their spel'ches. 

The Honourable SIr Xuhammad Zafrullah Xhan: Britain went on, 
progressively reducing her ~t  to a level.much helow that. of safety. 
The present Prime Minister for five years, day 10 and day out '. l~ and out 
of Parliament and in the press, begged and pleaded that lt~  ~
rut herself in· a state of adequate defence, more part'icularly In the l~  
and during all that, period a deaf, a criminally deaf ear ~ turned to his· 
begging and pleading. . 

IIr. S. ·Satyamurti: Poor Chamberlain is dead; don't abuse him! 

The Honourable Sir Ilubammad Zafrullah Khan: It ":IlS l ~ ~
lain's fault· it was Lord Baldwin's. Is that the way m whICh an Im·-
perialist ~  is prepared for? Mr. Chamberlain has been referred to. 
Did Munich indicate a desire on the part of Britain t,) embark upon. an-, 
imperialist, nay, any kind of war? Surely this 'is a t ~ type. ~f Im-_ 
periBlist war where the victim is non-existent, where there 18 no hmt oE 

, 
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:.aggression, where elementary precautions ahout defence have been neglect • 
.ed and wbich ~ actually entered upon to put a period to the brutal 
aggressio,Il of a gangster against his weaker neighbours! 

But., it is said, we were no parties to the declaration of war: why 
·.should we be asked to help? It is not our war. True, it is not our war 
in the sense that it is not of our seelcing. Equally this war is not of 
Great Britain's seeking. Mr. Gandhi has said, "Hitler is res,ponsible 
for the war"! Hitler started tlie conflagration and it behoves every one 
whq values the things to which I have drawn attentnoll to do the utmost 
wtthin.his power to extinguish the fire lest. -all that is valued by us he 
.·devoured and consumed. 

The question of India's consent is a matter relating to its constitu-
· tional status and is part of the general problem that India is in a sub-
· ordinate constitutional position. And this brings me to the next point, 
-namely, that we are not a free nation. 'Ve c;hall, therefore, not help in 
· the war; if Britain wants our help or co-operation let iit grant us our 
freedom. Sir, T shall not enter into t.he merits of the DQminion Status 
· t' .~  Independence issue; nor shall I pronounce upon the adequacy or 
-otherwise of the offers ~ .  and I shall naturally eschew the commun-
al controversv. I have all'eadv said that we are all united in our desire 
for India's heedom; we are, I b ~  also agreed that that freedom is 
to be achieved by the transfp.r from British to ~ hands of all poli-
·tical and constitutional power that Britain at present exercises in res-
pect of India. I shall assume that Britain 'is in default over this matter. 
But the question is, is t.his default likely to be remedied more quickly 
and more completely by heLring the war effort or by abstaining from 
::beIp? This to my nrintfis the-.orucial question in the whole of this 
controversy and the answer to. it depends upon a consideration of this 
further question: If we refuse to help will that be a serious handicap 
-on the wareilort, such as would put Britain's chances of victory in 
jeopardy? Or will the effect, ~ t or indirect., moral or physical, upon 
the ultimate issue of the war be negligible, so that our attitude could be 
'ignored altogether as being of no account? Sir, I do not· know how 
· Honourable Members opposite view this aspect of the. rnatter, but not 
· knowing their minds I shall deal with both aspects. Let us assume for 
_'8 moment that our fl\S.lure to help could be ignored as being of no eBect 
upon the ultimate issue of the war. Then it will have no greater ,;al11e 
than the .petulant gesture of a sulking child, the proverbial cutting of 
-one's nose to spite one's face; and those who adopt that line of action, 
"or, rather, inaction, would only have succeeded in making themselves 
, rid1culous in the eyes of the world. On the other hand. let us assume 
, that the policy of non-co-operation will seriously handicap the war 
.·effort and put in jeopardy Britain's chances of victory. On that assump-
tion what a ridiculous scene at once presents itself befote 0\11' ~  'We 
· can hear one Honourable Member opposite declaring, • '~ t  Gandh§ 
wishes, Congress wishes, I 'wish, all of us wish Dritain to win, but, we 
sball adopt a line of policy that -shall prevent Britain from whming. We 
do not desire to embarrass Britain, in fact we desire' it to win, but we 
shall, not only do nothing to enable it to win, we shall put its chances 
of winning in jeopardy". Mr. Rajagopalachariar and Mr. Shankar Rao 
Deo have said: "We must pray for Britain's victory." Sir, prsyer is a 
:Solemn and a serioue business; and to be sincere it must come from the 

( 
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heart, When it is said: "We should· pray for Britain's victory", surely, 
it is meant. t~t we ~ l  humbly, earnestly and B'incerely beseech God' 
to help. BrltalD to VIctory .. ~ t Honourable Members ~ t  whIle'" 
beseechmg God to help Bntam to victory, are b ~  India not to· 
help, like the people who once said: _ 

"/dab anta v;a Rabblll'a, jaq6ti16 innci ltahvna qaitlvn." 

"Go thou and thy Lord and fight: we .hall sit here." 

To what mockery does this reduce the most solemn act th!lt the soul of' 
man is ~bl  of? When 'We pray for a certain objec\, does it not 
behove us smcerely, earnelitly and honourably to do all that in us lies to-
forward that object? And if we fail to strive thus, is not oUllo ~ a. 
mocking of the Divine? • 

It may he argued that if we withhold our help at this stage, we might 
obtain our freedom sooner. This sounds very much like deriving profit 
out of Britain's difficulties by adding to them; but let that pass. The' 
:point I desire to stress is this: shan we persist in this attitude until 
Britain is compelled to yield to our demand? If not, why start on a 
path that is likely to lead nowhere. If yes, how shall WE ensure that: 
in the meantime the withholding of our help will not already have put in 
jeopardy that very victory upon 'Which must depend all our hopes of free-·' 
dom and of peace .  .  .  .  .  . 

JIr ••. As&! Ali: That is where the question comes. 

The BOJlOII1'&ble Sir Kab"ll'mad, ZafrallalI. D.aa: Honourable Mem-, 
bers opposite may not agree with me on the ments but I hope they will' 
agree that I am stating the question fairly; and yet a certain degree of' 
comfort may be drawn from the attitude adopted by Honourable Mem-
bers opposite in this matter of helping or not helping in the war effort. 
During the summer they were much perturbed. I believe they were' 
frightened, that Bribain was about to collapse. . They fully realised t ~ 

if Britain collapsed India was bound to become the vassal of one 6f the' 
dictator countries-it has been so specifically stated. I ~ .. sure they· 
have no more desire than· we liave that  that should be permitted to hap-
pen. They, therefore, gave expression to their fears and their wishes for' 
the victory of Britain, and even made appeals for prayers to that effect. 
If today they are loud.in t~ ~ ~ t t  thtl.t: t ~ ~. rMt' help !n' 
the war effort, that mUst ,proceed, first, from a ~ l tlO  that BntalO' 
is holding its own a:{ld. will win through in t l _~ . ~~  -itom 
the convictiOh that tbeirfailure tb help will not prejudicially aRect 
India's war effort and that in any case Britain will provide for ~  ade-
quate defelJce of India. It is· impossihle on any,'other hYI'otheslS to re·. 
concHe the declarations made last summer by Congress leaders, some of 
which' I have read out, with the attitude adopted by t t ~ . If ~  
hypothesis ·is correct, then the volume of . th¥e protestatums ~ lD t 
India. helping in the war is the measure of Britain's chances of VIctory, 
and the louder the protests the ~.t  victory. 

While I am on· this b~t  of freedom:.' may 1 giw ~~'t  an 
apprehension that has been growing in my mind while this debate ~  
proceeded? Such Honourable Members opposite as have taken ,part 10" 
the debe.te have indulged in the utmostfreedam of ~  and : they have' 
been listened to with courteous 'attention ~ this side. Ail soon as the 
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Honourable the Commerce Member, however. began to . speak, he was 
.greeted' from oppoS'ite Benches with derisive shouts and thumpings of 
desks and ~. t ~ l  and interruptions till YOUj Sir, resumed 
the Chair, when the tempo slowed down. Surely, if freedom. means 
anvthing, it means toleration of all that does not offend against the law 
of' the land or the moral sense of the community and the meeting of 
equal measure to all sides; and yet that is the kind of thing that we have 
witnessed here. Perhaps t.hat was Honourable Members' idea of free 
,speech. Again, when Sir Abdul Halim Ghuznavi made a reference to 
the question which Mr .. Tames had put to Mr. Abdul Qaiyum: "If you 
-had.been.in Holland, would you have been permitted to make the speech 
that y(m are making here?", Mr. Abdul Qaiyum retorted to Sir Abdul 
Halim Ghuznavi: •• And if India were free, could you make this speech?" 
-meaning that H Mr. Abdul Qaiyum happened to be in power, he would 
take good care that nobody who differed from him would have any 
chance of giving expression to his ~ J. Another Honourable Memher 
opposite made some -observation during the course of his speech, which 
. raised a laugh from, among others, a European Member. Said the Hon-
-ourable Member opposite: "Mr. So and so laughs. Yesterday he told 
us his heart was bleeding because their women and children were being 
-bombed. Sir, I am glad I have made him laugh today. "  I do hope 
-the Honourable Member feels some retp"et, . 

JIr .•• Asaf All: On a point of personal explanation. The Honour-
: able Member has said. tb,at I should, have felt regret 10r having IUlid sm11e-
·thing which he has not repeated correctly: I remember d1stinctly that 
while I was trying to describe India's misery, a European gentleman 
was laughing. All that I said on the occasion was: "18m glad that I 
have by my speech cheered him, although yesterday he seemed to be very 
~ t  I have provided him with' an occasion to have a 
'la11gb·" I do not think you have got it eorrectly. He laughed at India's 

~. 

JIr. Pr..uleDt (The Honourable Sir Abdur Rahim): Does the Honour-
: able Member wish to con.tinue? . 

"file JlODOIIrable Sir Iluhammad Zatru11ah nan: Yes, Sir . 

. JIr. ~ lD  (The Honourable .Sir. Abdur Bahim):· .·He can then 
Ire1!Ume after Lunch. . 

The Assembly·then adjourned for Luneh till.Half Past Two 'of the Clock. 
.  T 

-The Assembly re-assembled after Lunch at Half Past Two of the 
-CloCk Mr. Deputy President (Mr. Akhil Chandra. Datta) in the Chair: 

"I'Ile JI'.oDomableSlr Kuham"lad Za!rullah nan: Sir, I apologise to 
Mr. Auf .J\.li if I had misunderstood him. I readily accept his explana-
tion that he reminded the Member of his misery ,because' the Member 
had laughed at Ind§a's miseries J Sir, I am at one with. Honourable Mem-
bers opposite in condemning. racial pride and arroganee wherever it 
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-exists, and the pride and arrogance which result from too long a posses-
sion and exercise of power. I hope they will join me in condemning 
equally the arrogance of the demagogue, the mob orator and the tub 
"thumper. . • 

"Innalltilta la yuhibbu man ktina mukhtalan /akkuTa-nil-lazina yabkh.alllna utQ 
:ya-muTtlnan-nti3a bil bu1cltli, wa ya1ctumuna mti titti-hum-u-l'ahu min /adlihi." 

"God loves not the arrogant and the boastful; those who hold back themselves and 
ask others to hold back and try to conceal that which God hu beIItowed upon them 
out of His bounty," 

Now, Sir, let us face facts and realities. Let us l~  the magnitude 
·of the danger that threatens. Europe and a large part of Africa are 
already passing through the furnace. We do not know wQat is' peing 
hatehed in the Chancellery in Berlin. Do not imagine for It moment 
that this country is secure. Danger threatens from the Eaflt, from the 
-West and from the North. At any moment the thunderbolt may be 
-let loose against Egypt, against Turkey, againB-t Iraq, against Iran, 
against Afghanistan or against the _ Dutch East Indies, and it will be 
the tum of India next. Some Honourable. Members opposite have 
said: "What then; we speak here in English today, we shall then learn 
-German or Italian or Russian or Japanese as the case may be" Apart 
from the certainty that we shall not be pel'IIrl.tted to speal{ here or in-• 
·deed anywhere, what about the intervening ruin, misery and desolation? 
Do not forget .  .  .  .  . 

"Innal malu1ca izti dakha1u qaTyatan a/aadu-ha toa fa'alil a'izzata aItlihti azillatun 
Wa kaztilika ya/a'lun." --

• 'When invaders enter a territory they ruin it and disgrace and humiliate its respect-
able _ peQple; they always ~t like this." 

Let us not delude ourselves that it will mean only 3 peaceful 
transition from one type of regime to another. Let us remind ourselves of 
'What Hitler thinks of -us':' He has aescribed the' advocates of Iridian 
-freedom as oriental mountebanks and has declared that it is a crime 
,against the eternal creator to train the dark races in intellectual careers .  . . 

_ Mr. Koha.n L&l SweDa (Lucknow Division: Non-Muhammarum Rural): 
How has Churchill described us? . 

ft. Hcmoura.ble Sir Muhammad Z&frullah Bha.Ii: He says: "To ine :].I 
'-11. nationaliB-t who appreciated the worth of the ra.cial basis of humanity I 
must recognise the racial inferiority of the so-called oppressed nations". 
"Whatever be the relationship inside the dotninBDt countries, there will 
. ~ll be the class of subject alien races .  .  . 

JIr. M. A8af Ali: In other words "Sage zard baradar-i-Shaghal." 

ft. J!oDourable Sir .uhamDi8d zafr1ilJ&Ii··'lbaan: -And . where does 
-India's real security lie? Even if it is a cas, of "Sage zard b l. ~

;Shagh81 " , how willth§s exchange benefit you? You want to remain free 
:from both? 

JIr. K. A8af .Ali: Exactly. 

The BODoarable Sir Kuhammacl Z&fraIlah Dan: What is the use of 
'bringing about a state of affairs where almost certllirily you will exchange 
.tlle 'Worse for the not so bead. 
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80m. JIoaouIableKembml: No, no. 

Th. :so.ourable SIr Ifghammad Zafnillah Dan: For better or for-
worse India's destin\, todav is linked with that of Britain, and what is 
still more important: in t ~ eyes of the enemy they are inseparable, 
whatever we may say. We must, therefore. recognise that under Pro-
vidence, India's security today is linked with the security of Britain, with. 
the security of Egypt, with the security of Turkey, with the security of 
Iraq, with the security of Iran, with the security of A/ghanis.tan, and. 
with the security of the Dutch East Indies. -Ilnd the human forces which 
are the bulwarl: of that security are the British Navy, the Royal Air' 
Forer,-the ;British Army and the fighting forces of the British ~

wealth of nations. including India, and the countries that I have lust 
enumerated .  .  .  .  . 

Ilr. Sri PraJr.ua (Allahabad and Jhan8i Divisions: Non-Muhammadan 
Rural): And the Defence of India Act I 

'The Honourable Sir )(ubammad ZafruIlah lDwl: And if we would 
preserve our security, we must do our utmost to strengthen these forces. 
Every ship sunk or damaged in Taranto harbour or il'. the Straits of Otranto, 
is a hammer blow at the heart of Italv and Germanv and serves to raise 
the fence round Turkey, lEgypt, Iran:, Iraq, Afghacistan and India by' 
several feet. .  .  .  .  .  . 

Mr. )(ohanl&l Saksena: I want to know if Egypt is helping. 

Mr. Deputy President ~ . Akhil Chandra Dutta): Let the Honour--
able Member proceed uninterrupted. 

The Hono1Uable Sir Jfnha.mmad Zafntllah Khan: The Honourable-
Member's thirst for knowledge is very keen, and I shaH ten him that-
Egypt is helping. Egypt is not formally in the war but, it is helping am 
the same. 

lID'. M:ohanlal" Saksena: But Imlia is. 

The Honourable. SUll1ahNDmad Z.flalI&hD .. : If, God. £odiid,. 
Britaiu should be beaten that fence wih break aud will be swept away. 
Farewell then to all dreams of freedom and democracy and justice and'. 
fair dealing between man and man and nation and -nation. (Interruption.>, 

JIr. Deputy President (Mr. Akhil Chandra Dutta): There must be no-
interruption. 

The lIoJloUlable .~ '''  DR!, Tti08e ;hopes ~ ll 
vanish as varusheB a dream when the dreamer awakes and the torch of 
culture and civilization will be extinguished tiHsuch time &S mankind 
has purged itself clean of all its defAults and shortcomings. And she.ll 
it be said that India was so much a stranger to its own true interest ~ 
loyalty to humanity and to honour itself that it refused to' ao 1'tsshare 
to avert the calamity? Indeed, No! India is making a splendid res. 
ponse already t t ~ ~ and its ~  wiUco:ntinue on an ever'irmreas-
ing scale.:;:r'he 'heami of the youth of India has been stirred, aDd. the 
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youth of India is responding nobly to the call of duty and of humanity. 
India·: is helping with men, money, ~ . . t .  and., materials, and as I 
have said, will go on helping on an increaSIng scale. ". ..... . .' 

. . 
1Ir. JlohaDl&l Saklena: What about the Government circular to edu-

cational institutions? 

The Honourable . Sir . Muhammad Zafrullah JD1an: And I would like to 
~J  a question-are those who are resPQIlding so gallantly· to the call, 
Congressmen? If yes, then the Congress it::elf is helping;' if no, then 
lndia's co-operation is the measure of t·he hollowness of .the Congress 
claim to represent the whole of India. Honourable Members opposite 
love to indulge in the pleasant illusion that they alone represent the Pet>lIle 
of India, and that 1ihey alone have the authority to speak forO them. 
During the speech of the' Honourable the Commerce Member, there was 
a. certain amount of controvers.y with regard to the value of l t ~ 

conducted under the conditions that prevail in India today. A little later 
on, during the course of the same speech an Honourable Member opposite 
made an observation which completely bore Qut the contention of the 
Honourable the Commerce Member. The Honourahle Member opposite 
was reminded that he had recently described the Britjsh as a decent nation, 
whereupon the Honourable Member said, "Oh, yes. The nation is 
decent, it is their Government. that is not ". ~ forgot for the moment 
that the British Government is a completely responsible Government based 
on a system of free elections, free from all the complexes of the constitu-
tional position in India. Even there, according to this Hono:urable Mem-
be!' a decent nation is capable of setting up liS a result of elections an 
indecent Government. If that is so, how much more indecent may not 
he the result of elections in India having regarn to the complexes to which 
T have referred. ' . . . 
Sir, there is 'too pronounced a tendency on the part of Honourable 

Members opposite to arrogat.e to themselves a monopoly of all wisdom, all 
patriotism, all sacrifice. They are not disposed to make any allowance for 
honest differences of opinion, for convictions as sincerely held 88 their 
own, for service, however arduous, however exacting,:, however 
selfless, uDJess it is rendered in a manner approved :by them, 
for ~l f  made and martyrdom suffered unless they are on lines J'O ~ 

eel by Wardha. Let me put. to them that he who shouts the loudest is 
not. necessarily the greater patriot. and that there is a proverb about 
smearing ~f. with a little blood and claiming to be a t~' . Mart,)'T-
dam of the spirit. ranks far. higher and may cause much more anguish 
than martvrdom of the flesh and it is not suffered necessarily inside a 
prison cell. 
Let me also convey to Honourable Members opposite my own personal 

conviction that thoRe' are in error who proclaim that Britain has not yet 
reconciled itself to a transfer of real power to India. Sir,' I too held that 
view till the autumn of last year. .  .  .  .  . 

lIIr. S. Satyamurt1: What happened then? 

An Honourable Kember: Till you became a Member. ~f Government. 

'the Honourable Sir Muhammad Zafrallah Kba:D.: I would beg Honour-
able Members not to judge others by their own standards. But I have 
sinoe been convinced that there is a real change of heart amongst those 

po 
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in Britain in whose hands rest the reins of power. I place complete trust in 
the declaration ~ tl  made by the Prime 'Minister, Mr.Churchi1l; "Long 
live also the forward march of the commqn people in all lands towards 
their just and true ·inheritance. On to better times' ' .. " . . , 

Sir, an HOI!.ourableMember o'pposite made some contemptuous refer-
ences to Mr. Churchill. I was sorry to have had to listen to him. That 
stout-hearted old man with an indomitabie spirit, has proved himself to 
be one of the greatest leaders that Britain has produced, (Cheers) and is 
setting af:1 inspiring example ib leaderShip to the rest of the world. One 
Honourable Member opposite was very sarcastic about ·Mr. Churchill's 
~ l ~t  that Britain was 'fighting for survivaL ,He said, "Survive by 
ail means if you can manage' it, but why should Ibe terribly enthusiastic 
about your survival? I am not a museum keeper that I should be anxious 
to preserve aI'chreological relics". I can understand that Honourable 
'Members opposite are not' 'interested in anybody else's survival 'except their 
own, though, for India's sake, I hope that tliat is not an attituue which is 
widely t~  with them by the people of ~  country,. . But even for 
them the tragedy is that their own survival is bound up at "this stage 'Witn. 
the survival of Britain. 

An Honourable Kember: No. 
' ~ b . t  JlulwnmM ZaffuUab Kh.aa: They may say "No", 

today. They did not think so last summer when they were afraid that 
-Britain 'Was going under. -It,ie.'8 ~t  so self-e;vident that it should 
require neither stressing nor repetition,-that if Britain should .go under 
in thiR war, India would he placed in a position of the most abject sub-
misSion to one of the worst and blackest tyrannies that the world has ever 
witnessed. And that is y{ot a t ~t to which I alone have given 
expression, it is a fear to which expression .has been .given by Con.gress 
leaders themselves. Let me remind Honourable Members in the words 
of Mr. Churchill. "Without victorv there is no survival. .... Ami let it 
he tJ ~  on ~l. for the. ~  and impulse of ages thaJt:. mankind shall 
.move forward towards its goal' '. I shall also remind them in the words 
of the Priine'Minister. "Ail depends now upon the whole life and strenith 
of the British,race in every part of the world and ,9n all its associated 
peqplE\s and all its .well wishers ~ every land doing their utDl:Q8t night. and 
day, ~ all. daring all, enduring all, to the utmost; ~ the end. This 
is not a war of chieftains or, princes, of dynasties or nation,.al all).bitions 
(as indeed was admitted by an Ronourable Member oppo.site on Saturda.y): 
it is a war ofpeQples and of causes." Aml; Sir, we all t:ealise on which 
side India ought to range herself.' . 

Rir. it ·has been said bv Mr. Gandhi tlutt he wants Great Britain to 
be greater still by granting'the ConR"ress freedom to peESuade India not to 
co-operate in thew-ar effort iIothat the world may acclaim the. generosity of 
Great Britain. Ma.y I be permitted to 'say tha.t! am far more anxious 
that this great country of ours should prove it.self to be greater still, and • 
t:hat, in spite of Britain's past misdeeds; in spite of the erploitation' Rnd 
the discriminaion. in .spite of its faults and shortcomings, in spite of its 
failure to grant Indis; its freedom, India should, with a uni.ted voice, 
Jtroclaim that against thiS-: drea.d d-anger to hUJtlanity • will:' ar,aw a 
veil. oVE'!",the past "&Dd give freely and. f-nlly and to .. the utmost 'aU the 
help'and .. ll l ~ t  that sbeis ca.pa.ble ·ot . 
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I agree with Mr. Satyamurti that with all·theirfaults the British are 
a decent nation, and I am convlDced that we are at the t.hreshold of 
that freedom which all of us so passionately desire. 

• 
Kr. S. Sat.ya.munl: How do you know? 

fte, Honourabie·,. Xllbammad; ~ f ll  Jthan: I am Dot going toO 
enter into:a debate 'Qn the .gl'Ounds of my conviction. 

¥r. 8. Sat.JammU: Give me one reason, I will be oonrinoed . 

• -AD l~bl  Xem,Jiler: l!;upply Department I • • 

!'he JlOD~ bl  Silll1lhammad ZabuU&h.KbaD: It is a case of my 
personal convIctIOn, but I ampreparerl to gIve the Honourabifl MeTJihflt' 
plenty of reasons; indeed I have already given him on a certain occasion 
my reasons .lpr.tbis conviction. 

Sardar Sant Singh: No assurance as Leader of the House. 

Kr. S. Satyamurti: You are not convinced yourselfl 

The Honourable Sir lIuhammad Za.frullah lthan: I am fully convinced. 
'l'he robes of freedom have .been fl\shioned aDd ,are ready for lnclia to wear. 
Let us hope that this great country of ours at this supreme moment in 
the destiny ofml'\nkind.. ll.. ~  to a stature which will enable it fitly iIond 
worthily to wear' those rohflR. . "  . 

,So ,far, I hllve dwelt upon .the JIlaterial aspect of the issue. Sir. 
this is a solemn moment in the historv of ma.nkind, and lowe it to myself 
and. to my fellow beings to draw attention to another and more fundament.al 
aspect. I am sure that on this there will he no difference between Honour-
ahle Members oposite and mvself. In' this t~ ' t t  centur" mankind 
has been more abundant.lv blessed with the me!lns. of t ~ human 
suffering, and promoting human happiness than ever before, and yet we 
RAehefaa--6 ,our ~  eyeR the specllaBle wherein all the means which should 
have been devoted towards achieving these ends,  are :beiw,emploved f<>r 
the destruction of mankind. How has that corne about? Mv own 
oonviction is ·'that· we find ourselves 'irtthisplight beCIi.use we have de .. 
tbronedGodfrom ourh'earts and hHve fiJledmll' hearts with false gods. 
with pride and arrogance, with g-reerland avarice. with evil thoughts and 
selfish designs. Foul deeds .. have been :done in the sight, of Goo till the 
mills of God have started grindin[!'. How shall mankind' extricate itself 
from this maelstrom of unbridled violence and limitless destruction Hnd 
turn back into the paths of pe9,oe and brotherhood. There is only ~  
way of doing' it and that is to .cleanse our hearts of all f'vil t ll~ t  whwh 
have accumulated therein, toO cast out the' false gods who have made 
their homes there and to restore our hearts to such purity that they ahall 
again b.e fitted to become the thrones of the. One true God. That cannot 
be accomplished hy. armaments or any ()ther IIlaterial means. 

lItnJ.'$atyammtf: Hear, ~. 
. .. . 

'ft f~  Slr l ~  tatiuIlih iha.tt: ,:ay: ;rrwau!; ~  
ments'" we 'can only' repel" the' aggressor" and' save mankind from utter 

, • F 2 

" 



LEGiSLATIVE ASSEMBLY [18TH -Nov. 1940 

[Sir Muhammad Zafrullah Khan.] 

physical ruin and destruction which must also involve its moral 
a 11(1 spiritual destruc·tion. But the . repelling of the aggressor by 
it;eli will not save mankind; it will no doubt save the vessel 
but will not by itself purify it.· Once the aggressor has been 
hllbdlled, the aggressor and his victims must all be led back to 
the greater safety and security which is the -security' of the soul based 
upon the higher moral virtues. We can accomplish that only by submit-
ting ourselves humbly to the will of God. Man has been created in the 
image of God pnd there is a divine purpose for which he Was' created. I 
am afraid today neither the image nor the purpose is disrernible but, surely, 
that 'purpose will be fulfilled. We must first strive to ascertain .that pur-
pose ana then bend all Our energies towards fulfilling it. That pur-
pose may only be discovered by p1'&YCl', humble, sincere and earnest and, 
believe me, God hears prayer today as much as He heard it in days of 
old. lIe also speaks today as Hespolre in days of yore; if we shall but 
open our ears and our hearts to 'His message. . He has promised: 

"Alla1lina idAatlu fina la-nuhdi-yannahum 3'Ublcmd." 

"Those who strive after me I shall surely guide a.long the pathll that lead to Iru'." 

"Fa-imma ya.tiyannakum minni hudan jaman tabi'a hudayn jala !.-han.fun 'almhim 
wa la h'Um ya/&za""n." . 

"So, whenever guidance comea to you from me, then who so followa my guidance 
shall neither fear nor grieve". 

"Wa iza IJtilaka 'ibadi 'anni fa-inni garib. Ujibu /l'awata"d-da,' iza da'ani falllaatajibu 
li wal yu-minubi 1a allallum yarllhudun." 

"And if my servants should ask thee (0 prophet) about me, I am near: I respond 
to the cry of him who cries to Me. So, let them open their hearts to Mil 8.IId believe 
in Me, that they may be righl;ly guided. to . 

"La aghlabannn ana 'lCa rUlluli." 

"I and My messengers will surely prevail to 

Sir, I have dorie. If Honourable Members opposite agree with me, 
so much the better for them and for India. If they differ With me, I 
shall only say to them: 

"In ahlJantum .aMtmtu.'i-anftuikum, 'IDa i,.. aaatum falaAa." 

"If you do good it is for your ownselves; and if you do ill it ill alao for your 
ownselves." 

"Li amali wa laTeum amalukum, antum bariUM fIIiama aimal'Uwa ana bariult 
mim.ma t' amalun. " 

"I am responsible for my conduct and you are responsible for youra " 

"Wa akhar·u tl'aWrf-ntf tin-i-l-hamdu lilltfhi Rabbil' Alamin." 

"And my last word is that all praise is due to Allah the Sustainer of the Universes." 

aii Oowaajl ~~ . (Rombay City : Non-Muhammadan Urba.n): 
Mr. Deputy PresIdent, It IS not very often that I feel II. certain diffidence 
come over me when I get up to speak in this ROnO\lrable HousE', but to 
follow a speech such as has just been delivered is no easy task and if I 
offer my humble congratulations '0 the Honourable the 'Leade; of the 
House for a brilliant speech, I do. SCi),iIl ll l t~. ,Mr. Deputy President;. 
our friends on the CongreBs Benchetl ~  honoured US by their presence 
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here on this occasion to turn the Finance Bill into a huge political stunt. 
I think the· Honourable the Finance Member has to be congratulated on 
their presence, for a good deal of the attention that Vtl(mld have b~  paid 
to him has been directed to the whole of the Government Benches, but 
nevertheless there have been uttered from all sides of the House certain 
words of caution, specially with regard to economy in the Supply Depart-
ment, to misdeeds that are very possible when huge sums of money are 
to be spent and on higher salaries paid to Government officials for war work. 
I am certain that t ~ words uttered by many friends round about me 
have found the mark. for we have had two speeches alreadY' in reply to the 
criticisms, but may I just state that I do feel that when nem-officials are 
being called upon to do war work. when non-officials are only toQ ~  
to put in a few hours work over and above their ordinary efforts. that 
Government officials. for harder work and greater responsibility. should be 
paid more, does seem rather strange. 

r did want to say a word or two about a clause of the Bill. but in this 
unrealistic atmosphere. I fear. it will be waste of: breath and waste of the 
time of this Honourable House. If this Bill lives through the consideration 
stage. we will get an opportunity of saying a few words on the clauses. If 
it does not, well. then. what has happened in past years, I presume. will 
happen again. and, therefore. Mr. Deputy President. I will say no more 
about the Bill itself. but will give expressiolt to a few thoughts on the 
manY speeches I have had the pleasure of hearing during the last three or 
four days. I have tried to analyse the exact meaning of these various 
!lpeeches, Rnd I cannot help coming to the condusion. und I trust I will 
be excused for saying so, that there were a certain number of inconsistencies 
in these speeches. 

Now. boiling it down as far as one can. I find that the opposition to this 
Bill or to vote any money for war purposes is on account of the refusal of 
Government to undertake after the war to grant independence to this 
country to be settled by a Constituent Assembly elected oli adult franchise. 
That is one of the major points. I fully realise that a demand has been 
made for a National Government under the present Constitution. but the 
major demand is that after the war there shall be independence for this 
country settled by a Constituent Assembly elected on adult franchise. 
Now. may I ask my Honourable friends opposite, for whom is that indepen-
dence ..... 

An Honourable Kember: For you. 

Sir Oowasji J'eh&nglr: For all of us. 

An ~bl  Kember: Yes. 

Sir OowuJi JehaDgir: Then" if it is for all of us. for all classes, for all 
creeds. for all minorities. may I then ask. what is the guarantee that a. 
Constitut.ion framed bv a Constituent Assemhly. elected on an adult fran-
chise. will give that independence in this country to all of us? ~  is the 
guarantee? ' 

~ HonoarableKemb8r: 'None. 

Sir OowUji J ~J  'fhe only gunrantee we can get is to look back 
upon Congress Governments in the provinces for thil 18st 2! years when 



LEGISLATIVE. ASSBKBLY [18TH Nov. 1940 

[Sir Cowasji J ehangir . ] 
they had a great measure of independence. I cannot speak with any 
authority about Congress Governments in all provinces, but I can speak 
with experience of the ~  Government in m;y own province. There, 
our civil liberties were restricted. I may even say that certain of· us, 
Hindus and Parsis, were deprived of our civil liberties 

An lionOll1'able Kember: Drinks I 

Sir Oowaali jehaDgir: Our protests were treated with contempt. A 
\> • whole minority t~ t  practically ~ l . Their pro-
3 .lI(. • tests were treated With contempt, but, what 18 much worse, 

when that so-called social reform resulted in unemployment, in suffering, 
in sorrow, was there a genuine attempt made to alleviate that suffering? 
Attempts were made which were a sham and a humbug and, this very day, 
people are suffering from unemployment to a greater extent, due to the 
action of that Congress Government .  .  .  . 

Mr. S. Satyamurti: Mr. Deputy President, on a point of order. The 
CongreRs Government of Bombay is not represented in this Honourable 
Hquse at all, and, unger the Government of India Act of 1935, this 
Government and this Legislature have nothing to do with the Provincial 
Congress or other Governments. I therefore suggest for your consideration 
that the Honourable Member is wholly out of order in attacking a Govern-
ment which has no spokesman here and which can have none here who can 
answer for it, and it is outside the scope of the object of this Bill or motion. 
I submit you must give protection to an absent Congress Government for 
whose action neither this House nor this Government is directly or indirect-
ly responsible 

Sir Cowasji Jehangir: May I say, in reply, that it is a most frivolous 
point of order? 

.Mr.S. Sa\J&Dl1H't1: My friend, the Honourable Member, must not use 
that word. 

Sir Cowaaii Jehangir: My point is that if there is to be independence for 
this country, that independence should be for all; that is what my Honour-
able friends promised us. Then, how are we to judge flhe bonn ji...te8unless 
we look into what they did when they had a measure of indepeudence, and 
I am more than justified in pointing out 00 the House .  .  .  . 

Mr. Deputy President (Mr. Akhil Chandra Datta): !'he Ch8lr·'8lAedthe 
HonOllrable Member, .Sir CDwllSji Jehangir, only. to rellly,to the. point of 
order and not to make a speech on that paint. So' far. as this point of order 
is conc8l"l)ed . .. .  . . 

An lIonoarable Kember: What is the point of order? 

Mr ••. S. Aney: The point of order is----wh.ether . .a Provmcial Go:vern-
ment, that is not represented in this House to defend itself, can be attacked 
in a speech by any Member. That is the point of oller. 
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111'. DepUty PNIklen\ (Mr. Akhil Ohandra. Datta): O l ~ . t 
tihe Ohair give "its ruling. The Chair does .feel that in the absence of the 
Gongress Government, the question should not be gone into in detail . 

• 
Dr. Sir ZiauddiD Ahmad: Their representa.tives arE! here I 

Mr. Deputy President (Mr. Akhil Chandra Datta): Order, order. At 
the same time, when the House is going on with a debate on a Finance Bill, 
we have been discussing this matter from all possible standpoints, and all 
manner of subjects have been discussed. In view of that, the. Chair should 
not be right in saying that the Honourable Member is absolutely out of 
order. At the same time, the Chair will ask him not to go too much into 
~~. . 
Sir Oowuji Jehangir: May I point out, Mr. Deputy President, that as 

regards Congress Governments in the provinces it was the Congress Party 
that was responsible. The Congress Governmen.ts in the provinces were npt 
responsible to their electorates; they were responsible to the Congress Party 
which was represented by the High Command. If I bring forward an im.-
peaehment, it is not against the individual Ministers, but against t.he 
Congress who allowed their Ministers to behave as they did. Well, Sir, 
not only were we deprived of our liberties, but, you will be surprised to 
hear, .this Oongress Government, which is so much in favour of the liberty 
of speech, deprived the Press of their liberty when they came to criticize 
Governnwnt actions; and it was the High Court of Bombay which came to 
their :r.elief and set aside the executive order of the Government of Bom-
bay; and in my experience I have never seen before such a rebuff to any 
Govm:n.ment .  .  .  . 

Mr. a. sa" .. 1Uti: CIW the Honourable Member attack an absentee 
Government like this? 

Sir ~  ~  I can attack anybody. 

~. D,epllt.y ~ t (Mr. Akbil O J ~ Datta): ~ Chair hQper;! thE,. 
HOJ?oura.ble Member will not ~ iilli.s ff l .t~  any further. 

Sir Oowasji Jehangil': I will mention one p6int' which is of great imporl-
ance to Legislatures. There was a minority in Bombay, a very important 
minority, which is represented in this House, and which was represented 
in the Bombay' Legislature,  and, on more than one occasion, the Oongress 
Government forced that minority's representatives to sta-ge .walk-outs, and 

~' ~b  Congress refused to concede wha.t seemed to that minority 
an important issue; but which, to the Congres.B Government, was an un-
important d£\t8il. They had a majority, and, on more t~  one . ~ ~  
that small minority, well represented in this House, whIch has Its distm-
guished leader ,sitting amongst us, had to stage a walk-out. I contend that 
by no other Government such walk-outs would have been allowed; there 
would have been a compromise, but the Congress Government, inexperi-
enced no doubt .  .  .  . 

¥r. $. ~  The Honourable Member' i&wbGJlyout of order, Bir. 
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1Ir. Deputy President (Mr. Akhil Chandra Datt.a): The.9hair ~  
ruled that the Honourable Member'should not go mto particular detalls and 
should not speak of any isolated, particular conduct on any particular 
occasion of the Ccfngress Government. 

-, 

Sir Oowasii Jeh&ngir: I accept your ruling, Sir. 

Now, I have said, witb. due deference to my Honoural)le friends, that 
there have been some inconsistencies in their speeches. So far as I can 
recollect, whe}l-the war broke out, all schools of thought c?mplained that 
India was lJIlprepared. They blamed the Government for Its unprepared-
~lt. 

Ilr. II • .&saf Ali: Rightly or wrongly? 

Sir Oowasfi Jehang1r: The Congress were not backward. My Honour-
able friend, Mr-. Satyamurti, also complained that there were two anti-
aircraft guns in Madras, out of which one was not working. But my 
Honourable friend is today under the banner of non-violence. I should have 
thought he would have put up his hands in prayer to thank the Almighty 
that one gUn was out of order, for that would have been in keeping with 
his principles of non-violence. But he came here with a very correct com-
plaint, a very reasonable complaint that the City of Madras should have had 
no more than two anti-aircraft guns. B\lt, is not that an inconsistency? 
Then, my Honourable friend went on to ask whether he had not the right 
to oppose this motion on the narrow issue of non-violence? He certainly 
has, but if he has the right to oppose this motion on the narrowisBue of non-
violence, he has no right to complain that Madras is unprotected. Surely, 
my Honourable friend's keen intellect sees the inconsistency between these 
two arguments. Then. again, he said that India will sul'vive whatever 
happens to the war. If he means that India will remain on the map, that 
India will remain a part of this unhappy world, he is correct. But may I 
ask what sort of India will it be? He does not care whether the women 
and children of this country will be butchered by Nazi bombs. What is it, 
he means? Then, again, he says: Why should we :help Great Britain t.o 
sul'vive by helping her in the Middle East? Surely, my Honourable 
friend's keen intellect realises that helping the power, whether it be Great 
Britain or Egypt or TUl'key, in the Middle East is not helping that Power 
to survive, but is helping India and her BOul to survive. 

Kr. S. Sa,tyamurtt: On a point of personal explanation, Sir. I did not 
say anything about the Middle East at all. My friend is putting in my 
mouth what I never said. 

Sir Oowaaji Jeh&Dlir: I have got his speech; and I have taken it from ~ 
his speech. I-made notes of his speech awl his words were: Why should. 
we help Britain to survive by helping her in the ~ l  East? 

Kr. S. Satyam1l11i: I did not say that. It is a terminological inexacti-
tudel 

Sir Qowllji Jehangll': That is what I took -~  and that is what has 
been emphasised in this House on more than one occasion, namely, that 

, 
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the Power that is holding up Nazism in the.Middle East is not helping only 
qreat Britain to'survive, but is also helping India's soul to survive. 
Surely, we, who desire that India's soul shall survive, that India's 
freedom shall survive, that India's culture shall ~  should be allowed • 
to say that we shall do all in our power to help those who are helping us 
in the Middle East. I do not know how often sentiments of abhorrence 
have been expressed against Nazism in this House. But it stops at that. 
Whatever they may have said six months ago, they do not go any further 
now. They admit that Nazism is the worst form of Government the world 
has seen for a long time, but they do not go any furtbm-.· 

Now, Sir, I will turn to the lamb that has strayed away ~  -lvl fold 
and sits on the Congress front Bench, I mean, Mr. Asaf Ali., M'y Honour-
able friend had many tales of woe about the delinquencies of the British' 
Government. 

Mr .• '. S • .&ney: May I ask if the Honourable Member had seen the 
lamb in any other fold before? 

Sir Oowasji .Jehanpr: It is left to my Honourable friend to tell us his • 
past history. If he will tell us his past history, we shall know that. I am 
not here to do that. It is for my Honourable friend to say that. I oniy 
said that he has strayed a.way from the big fold. I said that the lamb has 
strayed into aJ;lother fold·.; I have a Tight to say that. 

Ill ..•. Asaf Ali: I should like to know what exactly it -is that the 
Honourable Member is now suggesting? 

Sir Cowasji .JehaDgir: I am suggsting nothing more than what I have 
said. 

Ill .•. Asaf Ali: If he is suggesting nothingj then he had better go on 
with his speech, and not make a fool of himself. 

Sir Oowasji .JehAD.gir: I am glad to see that I have really made him non-
violent. This man, who talks of non-violence, is now really violent. 
Somehow or other, I ,have touched :1 tender point unknowingly. I do not. 
know what that tender paint is. I ~  quite innocent .. But I have touched 
some tender point, else he would not call his Honourable friend a fool. 

Sir Syed :aa.u Ali: I rise to a point of order, Sir. 'Is it a perfectly 
correct Parliamentary expression for one Member of this House to clill 
another Member a fool? _ To the best of my knowledge, that is not so. 

Ill. Deputy President (Mr. Akhil ~  Datta): The. word ~f l . 
so far as the Ohair knows, is not an unparliamentary expression . 

. * .•. S • .A ~  I rise to another point of order. Is.it open to ~  
Member to make an insinuation against a Member and ~ the ~  time 
not be in a position to say anything in defence of it? Is It parhamentary 
f()r him to do that? 

Sir Cowasjl .JehaDgtr: I only stated B faet .  .  .  .  . 
. , 
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~. DeputJ PreBi.dlllt (Mr. Akhil Chandra Datta): Order. order: 4-
point of order has been raised by Mr. aney. H the Chair understood him 
aright, his point is this. That an insinuation was made by Sir Cowasji 
Jehangir, and when ~ was asked to explain what it was, he said that he 

• did not know. . 

Sir, Oowasji .Tell,aDgir: I did not say that. I was asked by an Honour-
able M;ember and I only said that he has strayed from this fold into that. 

Mr. Deputy Prelident (Mr. Akhil Chandra Datta): It is a funny thing 
to ~ '  t~ t' when one Member gets excited, he says that another Mem-
ber got exeiteq. As regards the point of order raised by Mr. AIley, the 
, Chair does feel that there is something sinister in the insinuation made by 
Sir Cowasji Jehangir. That was clear on the very face of it. In all fair-
ness, either he ought to explain what that insinuation is, or say that he did 
not mean any insinuation. 

Sir Cowasji Jehangir: I have already said, there is no insinuation. I 
~ l  mentioned a matter of absolute fact that here is a lamb which 

, has strayed from the fold. That is an actual fact. There are 8 few 18mbs 
who have strayed away. Nothing else. 

Kr. Deputy PresIdent (Mr. Akhil Chandra Datta): The Honourable 
Member says he did not 'mean any insinuation. That settles the matter. 

Lielll.-Ooionel Sir Renry Gidney: (Nominated Non-Official): Sir, I 
l"ise to a point of order. I wish to tell you, Sir, that when, last Session, 
I once referred to Mr. B. Das as an "ass", I was ruled out of order, 
and I must now say that to call a man "fool" is certainly more unparlia-
mentary than "ass". 

:Mr. Deputy President (Mr. Akhil Chandra Datta): That is irrelevant 
now. Let Sir Cowasji Jehangir proceed with his speech 

Sir Oowasli Jehanp: I hope my Honourable frien4 has cooled down 
.a bit now. My Honourable friend said, why should there be co-operation 
from his Benches with Government on this measure. What are they going 
to get from the Government in return? Well, ~ presume he will go on 
.asking that questioll till Nazi bombs fall not perhaps in Delhi, but in 
some of the ports in India. He said that co-operation from his side of 
the House could still be obtained. I really hope and honestly feel that 
that co-operation should be-forthcoming and if he will show UB how it 
can be obtained, we may _ be wiser and find out what to do and how to 
act. Let me remind the House that Mr. A'Saf Ali's speech made in this 
Hpnourable House was violent in the methods that it advocateci. Why, 
he complained bitterly of the lack of wisdom on the part of the Govern-
ment in not increasing the fighting forices of . this country in timE'!, and 
he very t ~ t'  pointed out to Government his own questions and 
their answers ,which have proved to be so wrong. But ,he 'forgets that he 
is marching uhder· the banner of ~ l  and khaddar. I do not 
know. how ~  Honourable Members have been spin,ning during their 
1!tay In DelhI, hut I do know that they have been spinning yams In this 
House. 
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1Ir., S. WyUlwU: That is a stale joke. He can proceed further. 

Sir Oowaal1 lebu.,r: And talk on more pleasant things. 

Mr. S. sa&Jam1lZU: What does it matter? 

Irr. Deputy PtesideDt (Mr. Akhil Chandra Datta): No ~  are 
allowed . 

. Sir ~ ll ,Jeh&nglr: Now; Sir, with regard to non-violence, I cannot 
understand how anyone who believes in non-violence, as cfefined by that 
great man, Mr. Gandhi-a Dictator-could have made such . t~ as 
that made by my Honourable friend, Mr. Asaf Ali. 

JIr ••• Asat Ali: Have you read it? 

Sir, OowMji lehaDgir: No, I heard it while it was delivered in this' 
House. I could not help listening to it. 

Let me say where it W!l-S violent. It was a speech that could be made 
only by one who has a complete belief in violence against violence, aggres-
sion against aggression, by a man who is prepared to fight for his country 
when it was attacked, from a man who rightly condemned those who are 
responsible for not arming the country in a way which would give us some 
measure of confidence as to what will happen in the future. It was not 
a speech that could possibly have come from ap.ybody who believes in 
non-violence as defined by Mahatma Gandhi. But my Honourable friend, 
knowing as he does the danger, is prepared to allew wome.n and children 
of this country to be butchered bv Nazi bombs. He will sit with folded 
hands, he will go to jail, but he .Nul not assist to :light that great danger 
which is not far off, which has no respect for jails, mosques, temples and 
churches. but he will sit with folded arms and he will make that great 
sacrifice-he will go to jail. 

Mr. Deputy President, the most frank exposition of. the case for the 
Opposition came from my Honourable friend, Mr. Joshi. These are his 
words. I took them down: "If British [mperialism and Nazism fight ... 
CMl we not have the choice to wait and see whether they destroy each 
~ . I will certainly take'a chance". Mr. Joshi is hoping that in the 
weakness of the so-called Imperialism and in Nazism, Communism mny 
~  through. .  . 

" Mr. If ••. ,Joshi (Nominated Off ~ l  May. 

Sir ~ ll lehangir: But there are many others, I believe, who are 
oftbe same opinion that it is better to wait and see. ThE)Y will sit on 
the fence. But they may sit too 1011g, they may be on lihe fence when 
Nazi bombs are raining on the coaflts of India. 'rhey ma.y be sitting on 
the fence when the British win and if thev are still on the fence, does 
my Honourable friend Mr. Joshi believe that however great. a people t ~  
may be, they will have friendly feelings t.Jwards those who oppoeed them 
and harassed them in their greatest time of need. They may '3till be 
~  on the fence ~' the N tl.zis are knocking at ~  ·door. ~ ln4ia . 
.qe may not have heard of Nazi concentration camps. 

Mr. 'If ••. lOshi: ~ have read about them. 



746 LEGISLATIVE ASSEMBLY [18TH Nov. 1940 

Sir Oowasii ;Jeha.ngir: Then, Jet 'me tell him that if he has honour of 
being in one of thepl, he will pray to God to give him the comfort& of 
a jail in British India I -

Kr. N. K. ;Joshi: May I point out, Sir, that I neverlil.ad.e use of. the 
argument as being the bt!st argwnent. 1 said, if you believe _ in t ~ . 
if you believe in India's participation, then, a man ~  take the vIew 
that you can wait and see. I pointed out in my speech that the bee' 
wav, therefore, was' to make India free and lIecure India's support for 
the enthusiailtic conduct of the war. 

Sir O'owasji Jehangir: He said, I will take the chance. 

:Mr. N. K. ;Joshi: As a last measure. 

Sir Oowasji leh&Dgir: Thtm, let mp. ten him what I think of his ~ 
a chance. 

:Mr. N. K. Joshi:. I did not say anything in the sense which my 
Honourable friend means. 

Sir Cowasji.leha.ngir: I have quoted what he said. 

Mr. N. K. loshi: Sir, ..... 

Sir Oowasji lellangir: I am not yielding. I am perfectly in order when 
I quoted him, and I am now telling him the consequences of his taking 
a chance, I am telling him what that sentiment t .~ . 

Mr. N. K. Joshi: You are misrepresenting me. Do it. 

Sir Cowas!i lehaDgir: Now, Sir, there are many other points I would 
like to touch upon, but I have given an undertaking to some of my friends 
that I will not keep this House much longer. There i:; just one mate-
rialistic point that I wouid like to refer to. I cannot help thinking that 
the policy advocated by my Honourable friends has no chance of success 
for India. It is a materialistic point, there is no sentiment in it. U 
the British win and this position continues to the end, surely you are 
decreasing all your chances of freedom and our chances of freedom along 
with yours. Is it human nature for the people of Engl'and,-and it is 
the people of England who are the masters, not Government,-to .say, 
"Give all they _want, because they opposed us, because they harasSed 
us and . did all they could not to hell> us in our time of need"? If the 
Nazis win, what will be our fate? Most probably I along with them will 
be in concentration camps. 

Kr. S. Satyamurti: No, not you. 

. Sir Oowujt .Tebangir: S;r, my Honourable friend talked about l l ~ .. _ 
I would not have brought it up but for this interruption of his. He saicl· 
that these loyalists will be the first to go and reooiveHitler and his 
satellites at the Bunder. Loyalists we may be. ann I am not ashamed 

I 
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of admitting it. But let me tell him that the first people that will go 
down to the .Bunder will be professiollsl politicians like himself. We are 
not here as professional politicians; 'oVe are here to do our duty by our, 
oountry. It-will he the proff'..8sional politicians who !.ave nothing el"le to 
do who will be ,rushing to thE' Bunder to receive ijJtler and his t ll ~. 

But when it comes to go into concentration camps, I believe we shall 
all go together. '!'herefore, the materialistic point is that your choice 
is, .. Heads, they win, tails, we lose". In either. case, we bse nil chances 
of liberty and independence. That is a materialistic point. I put it for 
the consideration of snch HOllourable Members who desire constantiy to 
sit on the fence. •  • 

Sir, I will' support the Bill for three reasons. I' IIUPPO!.lt thee.Bill 
beeause India since the war was declared has been clamouring !or the 
strengthening of our armed forces. We cannot on the very first occasion 
'refuse the sinews of war. I support the Bill because I 
want a saMguard against the butchery of our women and children. 
I further support the Bill to prevent a bnltal, barbaric and uncivilised form 
of Government being established in this country pr through the influence 
of the Axis Powers or any of their friends. 

Sir 8yed Baza Ali: Sir, before coming to the main principle of;. the 
Bill which has been discussed threadbare and in all its ~ t  so far 
as political considerations arise. I will just say a word or two in passing 
about the provisions of this measure. The position today is that Indias 
trade with countries under German occupation has been interrupted, 
thereby causing a considerable loss of revenue to India. We also find 
that the general sense of insecurit;v has led to the whole question of 
~ '  needs in the matter of ~f ll  being revised. Again, we find 
frOm,. the figures given by the Honourabre tli'e· Finance Member that 

~ t  t ~ War conditions there ,has been a drop of 2t crares under Cus-
toms and Central Excise. I have taken only the main head!!. I can cite a 
few more heads, but t',do not think it is ;;'ecessary for my pu,rpoSe. But 
the point. is that our ~ l revenue has been affected prej'udicially on 
~ t of ,the conditions, ~ ll ' t on the war for the past 14 months. 
This is one· side' of the picture: let us see t.he other 'side, whether the 
Q-?vernmerit of Inaia ~ ll  ~  their l~  duty ~  'Vas 
laId upon them to make due aud effectIve preparatIons for the defence 
of this country. Instelido'f arguing that point I will just refer to a few 
things which have 'been mentioned by the Honourable the Finanl'e Member 
in his speech. If anv one wants to have an idea as to what is the state 
of India's preparedness to meet any foreign attack, he will b.e ,able to judge 
t ~ entire situation for himself if he were to know that the state of training 
t f ~ we' give to our air pilots in the matter of flying is this. The Govern-
ment, of India, in course of the debate that took place in t,he last Budget 
Session, promised to speed up enlistment of Indians in the air force. Sir, 
very grave events, as the House knows, have taken place during the ~ t 
six or seven months. I do not think I need go into all that, but in splte 
of the fact that Germany has since then overrun most of the countries of 
D t J ~  and western Europe, the Government of India eventoda!, accord-
ing to'the admission of the Finance Member, have not got a suffiClent num-
ber of service aircraft to provide training for the ~l number of young 
men whom we enlist as airmen. That is the first point. Secondly, the 
Honourable the Finance. Member assured us with some gusto, if I mav 
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say so, that the position 'Jf our ~  will be this that SOO l~t  and 
2 000 mechanics will form a reserve for the air forces of India if the 
GoYernmentof Indfa's efi(Jrts meet with succesS. Sir, the population of 
India is in the. neighbourhood of 400 million. What are the reserves that; 
the Government of India propose to build up for this purpose?- Accord-
ing to the Finance Member, 300 pilots and ~ mec?::mics. So that, '.if 
conditions in this country were not abnormal, If IndIa were an organ:c 
State, if Indians were masters of t.heir own destiny in their home-
land, the Bill, as introduced b"y the Finance Member, would, I believe, 
l"<Jceive, as far <as the general principle is concerned, the ready support of 
this, llouse 'Let us see what is taking place in the dominions which have 
got full'dominion status or self-government, which really enjoy what is 
known by certain sections of this H01).se as independence. In every 
dominion, strong, strenuous a,nd pp-rsevering efforts are being made to 
find money to mel:lt the increased war effort of that COWl try. I can say 
about South Africa. Apart from the large sum of money that has b ~ 

spen.t by that eountryin sendin.g. her troops tJ0 Kenya, and quite apart 
from t.he expenditure incurred in connection with her sending of several 
sqnadrons to North Africa, that country is not only imposing additional 
taxation, but has ajc-o raiBed a loan of 18 million sterling to meet the 
expenditure incurred for war purposes. Now. can we say that conditiow. 
in India' are the same as those ohtnining in South A.frica, or New Zealand, 
or Australia., or Canada? 

Sir, some people seem to complain that far too much emphasis is 
laid on the political issue, and far too little heed is being paid to the 
extremely difficult situation arising out of the w:sr exigency. I am not 
one of those who think that we mishanOle this Bill if we allow political 
considerations of the highest and the foremost importance to guide us 
in coming. to a decision on its merits. After all" as I just submitted, ~ 
is true that in every Sovereign State-I prefer to use that word to do ~  
with all possible chances of misunderstanding,-in every Sovereign State. 
if there i.s a war, then the question of· war and the question of the expendi-
ture req\lired to meet that war 'out,weight l tl ~l consideratiops. ThMi 
is what is .happening in England today: that is :what is happening ill all 
the Sovereign States within the British Commonwealth of Nations. In 
Innia, on the other hand, it is the political issue that over-shadows fi!lsn-
?ial ~ ~ t  and that for a reason which is quite intelligent and 
ll~ l lbl . We have not ~  our political emancipation. We III 

t l~ countrY have no voice at all, either in the control of foreign affairs, 
or III the control of the war and peace poliey of the Government of India_ 
If our desire, therefore, is to hA.ve that power which would enable us to 
/Clontrol the foreign policy of this country and to <;lecide questions of war 
and peace, nobody can t.ake us to task for our taking this view. There-
fore, let me repeat that. while I lutve my own views. and mv Political-

~  has its own views on the merits of this Bill and on the attitude 
wh!('h we should adopt towards. this. Bill, I am quite clear that !lobody 
?an. blRme. Rnv Honourable Member of this House, least of all our 'J;>arty; 
If, li1 consld:ring .theprovi!'!oions of .this ~~l. we .aitl1Chthatdegree, thai 
measure of l. t~  t.? t ~. mampohtlCal pnnciples which dominate 
e1very.other lssue, mclllCJ.mg the. war .issue itself.. Let, me wake it quite 
cesr that, 80 far ~ the attitude of the MuslIm community and the 
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Muslim ~  is concerned, it is not for me to make'an official pro-
t~  Honourable friend aod my Leader, Mr. Jinuah, will,· I 

believe before the debate comes to an end, make ,n authoritativ.e state· 
ment dn behalf of our Party But 80 far as I am able to judge ·thjngs. 
so far as I can gauge the political situation todly, let me make it quite 
elearthat ,the attitude of the Muslim PHol"liamentary Party and the 
Muslim community with reference to the war is' very different indeed from 
the attitude taken up by the Congress. I do not·waJ)t to raise controversial 
questions, but let our minds be quite. clear as to which way we are going 
to vote, and what it is that is' going to influence us in voting in that ,Parti-
cular mnnnel'; I will take one or ·two very important things .. 

: .~ J • • •• 

With f t ~ .. to the Muslim League's .tt~~  towards war, let me 
say one thing which is very important indeed:, at no atage of the situa-I 

tion, I mean, during the l~ t fourteen months, hava we non-co·operated 
with Government in the Government·s efforts to prosecute ~ war .. We 
have never non-eo-operated. Point No. 2.-We have never at any stage 
eit,her . offered or thought of offering ci viI disobedience with a view to 
crippling the Goyernment'seffort. These, after all, are very important 
points. The position is really this: here we are 8 very .large O~ t  

somewhere in the neighbourhood of eighty millions, if not more 88 the 
next Census will show, which is wrongly known as a minority. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) 
resumed the Chair.} 

No doubt, in numbers Wtl are inferior to the other community, I mean 
the Hindu population; but, after all, eighty millions of ~ l  can hardly 
be called or thought of as a minority. The situation in this,country is such 
that we have to deal with two parties : the two parties, accord;ng to a pro-
minent Congress Leader-the only two parties that exist in India-I have 
in my mind the utterance of Pandit Ja.waharlal Nehru in 1937-are the 
Government and the Congress. Our misfortune is that we have to deal 
on the one hand with the British Gpvernmimt, and, on the other, with 
Our Congress friends. . Let us see how ~  have been treated by botb these 
parties. So far as I know, Sir, no doubt we have our relations with both 
these parties, and at times we do try, as I believe these two ~ t  made 
S01)le little effort on their part, to co-ope1"l;lte with us, to act m Ii manner 
which will be in the interest of the countrv and ·which will not place either 
the Government or the' Congress in a ~t ~  in which ~ t  party -can take 
advantage 'of us.' Yet t.he fact remairis that neither the Congress, .nor the 
Government,---or shrill ! put it the other way ~ tl  the ~
ment nor the Con!<Tess have tried to obtain olir whole-hearted cc-OperatIon. 
If I may use a ~  which was very . constantly . used in the course of the 
debute today, either has been trying to exploit us. ~~ ~ t  on 
the one hand, want to take as much advantage of us as posBlb!e; ~ l 
the Congress want to go one better. \Ve, after a f .l l tlO~ of 
the whole situation, have maile up our minds that we ~ll l~ t walk mto 
the parlour either of thil!l side or of that. We will mamtam. our ~  
policy, a policy which will be beneficial to our owr. commumty whICh, 
as I have already pointed' . out. is not cared for either by the Government 
or the '. O ~ . 

Now. Sir,'l ~ t want tIo take :up t ~ ~  qn:estions, but if it 
will' be wiihin. tlJe. A"ElcoUect.ion of' thia· HOllse, .~  I will ilay. that the 
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annoUDcemen:t made by the Vioeroyou the 8th,August, 19«l, did not meet 
many of the: points ~  had, been otlh'iaily urged by the LeadElr of our 
PettY .on the Viceroy and, the Government. Now, i,hat IItatement, from 
our point of view, ~ halting, hesitating statement. I 'must also 
acknowledge that some of the deficiencies were made good hy the Secretary 
of State for India,Mr. Amery, when he supplemented the Viceroy's 
statement by his speech in the House of Commons on the 14th August 
this year. Now, it is really sad that one of the most inlportant points 
that ,was ~ to us by Mr. AmerY,"""::"the point ~ t  really of 
two things,-ilhe concession made to us, ,or shall I say, the removal of 
injusti!!e tha-t had been threatened to() us promised by ~f . Amery, "ias 
not at alfwelcome to our. Congress mtlnds. I am just trYing to show 
the extreme difficu;ty, the delicacy, of our position. We find ourselves 
between two wrong doers,-shall I say that we find ourselves between the 
devil and' the deep sea .  .  .  . 

Am HonoUrable Kember: Who is the devil, and who is the deep sea? 

.  . Syed Sir llaIa Ali: That I leave to my friend to decide. Mr. Amery 
saId that ·iIi. any future Constitution, that i$ to be framed for India, the 
Muslim community will be consulted; seoondlj, that the Muslim community 
will not be coerced, by any political party. Now, we regal'd this statement, 
containing these two points, as a very important one. It is really sad, Sir, 
that these two points gave the greatest amount of offence to our Congres'> 
frieilds·. I am a very careful reader of newspapers., I also read the speeches 
of Congress leaders, as also speeches of other leaders in this country ve>:y 
carefully, and I found that these two p()ints were not only. very strongly 
resented, but opposed tooth and nail by so many Congress leaders and 
every Congress newspaper without any exception. I really cannot !"tlmem-
ber any ,Congress newspaper that did Qot oppose this portion of Mr. Amery's 
statement very vehemently,-I need hardly say, very unjustly from our 
point of view. Now. Sir, iIll this state of things, what can we hope to do? 
We find the position very  very difficult indeed. 

Then, we have our European friends. Well, they make· speeche,> from 
time to time which leave no doubt as to what is passing in their mind. I 
bave listened very carefully to the speech of my friend, Mr. Griffiths. We 
know that Mr. Griffiths is a mall' of action. We know that he is not only 
an ex-member of the Indian Civil Service, but he had the distinction of 
maintaining law and order in the troublesome district of Midnapore. It 
is open to Mr. Griffiths to bring forward an'Y argument in support of this 
Bill as long as it does not give cause to other parties to suspect that wha.t 
tbe European Group really wants is the old precious thing, namely, the 
exploitation of India and Indians. J do not want to be unjust to anybody, 
but I would like.to quote Mr. Griffiths' own ","ords. He said in reply to 
an interjection: "I am proud to be an Imperialist." I do not think I 
should say much about that point except this, that, after all, when state· 
ments of this character are made openly in this House, if they cause very 
grave offence to Indians. it will make Indians suspect that today they arp 
humoured because they want their support, and not because the Euro-
peans and Govemmentli ca!"e much really for the Indian opinion, but be-
cause tht'y think that th,eir goodwill and their opinion will help them. in 
t.he prosectition of the Wtl.r. Sir, this Imperialism hAS 8 most sinister 

,. 
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meaning behind it. Its associations are really more thalli Ullsavoury. 
'l'herefore, the least that our EuropeEfn friends can do is to endeavour to 
persuade this House to agree with them without saIing anything which 
would make ~ ~ that after all the cat is outoft'he bag. I find there 
.are only two members of the Europeau Group pret'lent. just at present, but 
let me tell them that we do not like Imperialism. I do not want to dilate 
at any length on this point, but it is really painful to me to find that the 
European Group or any member of that Group should . consider it Dt!cessary 
to stoop to arguments of this character in order to promote the interest of 
this Bill. 
Now. we know that a very leriou8 effort is being made to ;orgsnize Bud 
4 ~t ~b  our ~ t  and put.them 011' a.firm foO-.njl": ""thy 
,  . P... IS thIS effort bemg made? Is thIS effort bemg . made In the, 
interests of the war, or in the interests of India? If this effort is made in 
the interests of war, with the ultimate object of enabling India to benefit 
by this effort, there is no objection; but if history is to repeat itself, if the 
Government are going to treat our industries in the same way as they did 
during the last war, namely, a temporary fillip wal'J given to industries 
hr the time being, that is, as long as the war lasted, and as soon .9.8 the 
wur was over, those industries were treated in a step-motherly fashion,. 
~t  t ~ ~t that most. of these industries were throttled. If your object: 
is really to organise these industries and to establish new industries" 
simply with a view ~  obtaining victory in the war, we call it exploitation. 
You are doing nothing in the interests of India, you are doing something" 
for your OWn purpose. On the other hand. if your object is that India 
should ultimately benefit, and, after the. war is 0.ver, due. attention ~ care 
should be paid to keep up these industries, then that won't be exploitation. 
What makes me suspicious on thm question is a speeeh' made by a meinber' 
of the Eastern -Group Conference before he arrived in Delhi. I belie'f'e 
the gentleman is a representative of the important Dominion of Australia. 
This gentleman, in one of his speeches before he arrived in Delhi, ~ t ' 

ont.-in fact, he emph'lIsised,-that it is hardly necessa,r;vfor the various: 
Commonwealill countries .to duplicate their efforts, 1;0; be engaged in the 
production of anything wbie1;t is alree4v produced under more favourable' 
conditions, und,er better conditions in other Dominions. Sir, things like· 
that really ~  us very uneasy. What is the object? Is it the object 
that BOetlort· should be made in India to embark on the manufacture of 
aircraft or. ship-builcUng, beeause those industries have already attracted' 
the a.ttentiori of A t ~  and Australia is already engaged in building-
aircraft ~ ships? So, that is the meaning of exploitation. I will ask. 
my, Honourable friends not to think of it, at least not to ma.ke a show of 
npholding ~ ~ and its virtues on the floor of this House. The 
Europea.n Groqp, f t .~l  qo not lmow Urdu, mucb. less do they 
know Urdu ~. If they did, I would have recited one couplet to them., 

Ail 'Bonoarable ."mber: Please translate. 

Sir S,ed ..... .Ali: I will translate. I will recite the couplet snd then> 
translate': 
",8A.,:- w _gftJ_o js"", ~ us waqt qaIh i.o malum. 

·Jo ,,, laG: 'gfW 'IIXIh main hun, jo main hun ttl 110 jae .. • 
"MyfHeDd, you oould' only know the ~  vameli of faithfulneBB ~  .. ~  

sian, if we were to cllimge placell, namely, If I were you, and· ~'O  .... ere me. 
G 
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[Sir Syed Raza Ali.] 

Sir, I will DDt .say mOl"e on this poiut, 

I ought to be toe last man to venture to say anything with reference 
to the attitude of the {Jongre89 Party, but I will just notice one thing in 
llassing. .My Honourable friend, Mr. Gaugil, asked today the Official 
Benches and the Europeans to get out of this country, to leave this country. 
He may be quite right in his· demand, but all I can say is, if he will not 
take anything coming from me amiss, and if he looks upon what 1 tell him 
as coming from one who is as keenly interested in the main issue as he 
himself, nameiy, the ireedom of Indi.,l·will ~ l  say that demands of this 
ch&f(l.cter .made in the peaceful non-violent atmosphere of this Assembly 
hardly come with a good grace. Perhaps, one Congress Member from 
Bombay in any case is acquainted with Persian. May I recite a couplet 
from Urfi in conn!3ction with this demand? . 

"8her:-
UrJi agu.r ba giryah. ""'1/_ Bh1Uli tDiBtJl, 
Bad Ml m& tatDmI 114 romanna giriBlan. 

The translation would be this: 

"Ob, Uni, if I could win the affections of mYlweetheart by weeping and crying, 
I could have gmI8 on weeping and crying for .. hUDdred YeBl"B." 

If iou want to obtain freedom, you have .to rely on Y04rselves.: There is 
110 use makingsu.ch deII!ands. - , . 

Sir. Oowuji lehaDg1r: What has the,t got to do with a sweetheart? 

Sir Syed BuaAl1: Government are the sweetheart of all of us, is it 
not? 

. Sir . b~  YamiD lDlaD: Sweetheart is freedom, that is what he 
means. 

Sir Sy. :B.a.Ia Ali: I will just say one thing. more', and then 'propose to 
wind up my speech. I said something about our treatment by our Congress 
mends. I have said enough so far as our treatment by Government goes. 
May I mention only two facts, sofar.as our Congress friends aI"econcerned, 
under this head? Enougb has been said on' the question of a Constituent 
Assembly. According to the C.ongress, that is the charm, that is the magic, 
the magician's wand which they' propose 19 use. Any ill, any difficulty, 
any hardship, any inequality, any disadvantage,-if you, have the Consti-
tuent Assembly, that disadvantage goes, 'that disability is removed. That 
is a patent thing which is ~. cure for all our ills. That is the panacea, 
which, if we Indians try to swallo'\\', there would be no inequality, no 
trouble, no complaint in India from Peshawar to Cape·' 'Comorin, from 
Karachi to Chittagong. I entirely fa.il to Bee how tbi, .wor· COlllltitQent. 
Assembly can solve, the main problem,. which is the t t ~ .  problem 
of the day, namely;' the communal question? r won't say more. 
I think, after all, if my Honourable friends take it in the spirit in whicli 
I use the word, to flay that the Constituent Assembly is a thing which 
would solve most of our problems is a joke the lib of which was never 
heard before. That is all I can say. The second thing is the offer to 
Mr. ~  through .tb,e Daily 'H.eTald to fonn the Cabinet anci to make 
him the Premier. This, again, is a joke on a psi with the previous joke 
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~ l  because, after all, the offer was never lllade to Mr. Jinnah. Again, 
1 will ask my Congress friends to consider this.' 1vIr. Jinnah was in 
politics long before anyone of the Congress Benches in this House, I 
mean purely Congress Benches, ever entered public li&, and he is not 
.a man' who can be hoodwinked bv offers of this chal¥lcter. The ConstItu-
tiori will be the old Act of 1919.' It would ~ll Jl in force. Mr .• Tinnah 
will be' the Premier, and who will form the Cabinet'l Some will be 
Congressmen, t~  will be 1vIussall11ans and there will be others belong-
.ing to other parties. 

Sir Muhammad Yamin Khan: How can he be Premier uitder the Act 
of 1919? '  • -. 
Sir Syed Raza .Ali: By convention. Let us accept it for the moment, 

.although there are insurmountable, obstacles. We will take the will for 
the deed. 1\1r. Jinnah becomes the Premier, and, after a month, we find 
that Mr. Jinnah is defeated by a vote of my Honourable friends in this 
HoU!se where they are in a majority, and what hllppens to Mr. Jinnah? 
He goes out. Mr. Jinnah will be at, the mercy of my Honourable friends. 
Trhey want to have a man who would be at their mercy, and he ;wi11 have 
to take their behests and he will have to carry out their commands. That 
is the obvious meaiting, if it has any meaniDg at, all. That will be 1.he 
result of that most generous telegram sent by the Premier of Madras, 
for which we, ~  chHdren and our children '8 children will eyer be grate-
ful. Weare grateful for that outburst of magnanimity shown by , that 
veteran Madras Premier. ,He was Premier in Madras for 2i years. May 
I know if he ever took into the Cabinet any Muslim Leaguer in Madras? 
I am waiting for a reply. 

Kt. Sami,VencatacheBam. Chetty (Madras: Indian Commerce): Mr. 
Yakub Hassan was a member. 

Sir Syed Raza AU: Surely my Honourable friend must know some-' 
thing of Muslim politics. '.rhat is all I can say. What happened ,to Mr. 
Yakub Hassan? He was expelled from the Muslim League. He is dead., 
So, I do not want to say anv unkind thing. Surely my llonouralile friend 
ought to know that. If my -friend wants to deal flippantly with my point, 
he is welcome to do RO, hut surely I I,resume when I adduce serious ~
mentR, it will be seriously listened to and dealt with in aYeric>us &pirlt. 
So, Sir, that is the position. ' 

Now, what are we to do and what should we do? That i.; the main 
question., I have already told vou that there is an essentir.l difference 
between, oui' 'attitude and the attitude of the Congress. We have non-
co-operated. In that ~ t  I will SBy that it ' was not open to 
MUl'lim Leaguers to. join. war -committees and collect subscriptions or 
persuade people to enligt in the hmd, air and naval forces of His Majl'lsty 
tin the 1st September this year. Now, the Muslim League met at 
Bombav to COl'\Sider that very important qnestion. and the Muslim League 
came to the conclusion tbat·' having, regard to what is being done hy t,he 
Muslim commlinity today, that Resolution is operating too harshly. 
Therefore. the Working Commith,e of the Muslim' Le8/j;Ue, a little ever 
~ months 1l!!0. modified that Resolution and lp,ft.it open to any MUioI/im 
Leag-ner that if he thought that by joining these WQr committees he 
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\1!'ould be doing any service, and 'if he thought that it would. be a good! 
thi,ng to do so, tlv;l League Raid it would be open to any Muslim Leaguer 
to Join the war committees. Now, in consequence of that. a large number 
of Muslims have joiJed wllr committees. I personally am uot ashulllecl 
of saying that I have joined the provincial war committee in my ~  

province. That is my attitude. That is the attitude of so many Mushm 
Leaauers. As a matter of fact, thll.t is one of the thing$-tha.t we had to 

~  very carefully, namely. what is the position of Mussalmans with 
reference to ,war. I think my Honourable friends m,ay SIlY that it is a 
hopeless PQsition, a wrong position. Wht is the positioo today? In 
t~ Muldim provinces, where Muslim ministries are functioning., they are 
helping the Government with men, money and material to carry on t.he 
prosecution of the war. That is the positiOl1.· In the province of 
Assam, I speak subject to correct·ion by my Congress friends. only a few 
months ago a motion was tabled by the Premier, who belongs to the 
Muslim League and who is the head of a Coalition Cabinet,. recommend-
ing that a sum of 50 lakhs of rupees be granted from provincial revenues 
for war purposes. My recollection is that the motiou 'VII& carried. 1 
speak subject to correction. What is happening in Sind? That, again, 
is' ·a Muslim pr.ovince. There, again, we have a Coalition Cabinet with 
a )Iul1ijm ~  and that Cabinet, again, is doing all it can to 
assist·· the· prOsecution of the war, So f~l  as the minority provinces are 
concerned. I believe the attitude of ~l  is quite cle8l'. They are 
helping the GO,'vemment "d.th money and men, and they are helping the 
<1overnn:tent in the ISupply o{ things which are eSlSential for the prosecution 
of the war. That is the attitude of Muslims I\IS a whole, but the trouble 
of my Party inthilS respect ilS this. After all, I am a free individual. 
If I want to give some money to the British Govemm:ent, ~  is nobody 
whQ has a right to stand in my way. H 1 want to permade young men. 
who have any regRrd for me, to enlilSt in the forcelS, there is nobody to 
t.ake me to task; but if we cast our vote as a Parlv in favour of this 
Bill. the rel;lUUi w.iJ.I be that we Ol~J  be cOIQPelling an ~  ~  o.ome 
within the purview of t.he :am to pay taxation, whether thev like it or 

~' That. is t?e difference. TherefOl!e. we ~ stated very carefully 
tJi,ese conSIderatIons. I do know what the attitude of our Party on this 
question will be, bu,t the authoritative announcement will be made, as 
I ~  by our Leader. All the same, let me tell this Homre and, through 
t.bis HQ,!se, the public outside, that if. at the voting stage, we decided 
to abstalD from voting and keep neutral. nobody need be surprised. We 
do not want really, for reasons I have alreadv stated, to be a party in 
this struggle between the Government and the Congress. If we thought 
that any of these parties-I am using the words in the sense in which 
th,\v were ulled by PRndit .Tawaharlal Nehru in. 1937,-WRS reasonable and 
il1!lt and in a mood to come to reasonahle terms with us and remove our 
jUFlt grievance, we wonld no doubt consider that question very f l ~ 
But we find that both parties RTe riding high· norRes. Wen the ~
ernment Bre not in a t>Osition really to walk outside the long' lea grown 
for them ~  their ~ '  .red ~  is the essential difficult; 01 all 
bureaucracIes. That IS the maIn dIfficultv of the British Government 
tooay. all it was, I believe, fifteen, twenty or twenty-five vears ago As 
for mv Hononrable friends of the ~ . they ~ t ~ have ~  co-
operamon,-bl1t on their OWl! terms.-which. I can say, there is no 
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cbance of their ever having unless thel take the entire position mto 
consideration and unless they are prepared to treat us us their full equals 
and partners. But that is our position, Sir. Therefore, i£ we took this 
position, namely, we said that we refused to be dragged into this ques-
tion, I hope we shall be understood. If the ~ t want to find 
money, well, let the Government try to ~  the co-operation of any 
large ~ in this House. But if the Government are not pre-
plllTed to do it, if they· think they are prepared to carryon 
in their own way and to have their own way, let them 
have their own way.' On the other hand, if my Congres,s 
friends think that, "we will carrv on "-well , Panait JawaharIal Nehru 
once paid that Congress is the only political party, because th& otlTw 
party is. the Governmentr-and if they think they· can dictate to us and 
they· canas8ume the duties of a dictatorship-already there is more than 
one dictator in the Congress,-I won't, however, go into that-if they 
thinK that they can assume the duties and functions and the privileges 
of dicta.tors, and dictate their own ternlS to us, let me assure tham t.hat 
they will find that they are dashing their heads against a stone wall. 
Sir, that is the position. The position is a very very difficult one. 
Nobody wants to frustrat.e the Government's efforts in prosecuting the 
'WaT. I have already told them what my community is doing to help 
the Government, hut looking into the position, as I said, if, when the 
division was called, we decided to keep in our seat<;, und if we decided 
to '-ote neither for thi,:; side, nor for that, nobody need be surprised or 
take us to taSK. 

~~ t. O lOD l Sir Jlenry Gidney (Nominated Non-Official): Mr. 
PreSident. ·a humorist, once tleclBred that he ooultl tell !l man:'s character 
b~ what be eats. I am sure, I shall hate to think that anyone of my 
frIends, :\Ir. Satyamurti, Mr. Asaf Ali, Guru S!l.nt Singh, or even tho 
ellfant terrible, Mr. Abdul Qaiyum from the Frontier, the naughty Pathlm 
babe, has the temperament of a "nut"; for, as we !ill Know, a nut is, at. 
times, not only a hard thing to crack, but sometimes most difficult to 
understand and to digest. I have listened to the speeches from the 
.opposite Benches, and the chief characteristic of these speeches is that 
there was no commonness of purpose and action in them; a.nd, as for my 
friend, Guru Sant Singh, he indulged in so many Bulls that I did not lmow 
which bull he meant---did he mean the two bulls-Mr. Bhulabh!1i Desai 
and Mr. Jinnah pulling together the cart which the Sik4s would drive? 
He knows best what he means and want-s. But it was remarkable what a 
-diversity of views were expressed in the speeches we heard. But when 
Qne comes to think of it, with my friends on the opposite side demanding 
freedom of speech, let me assure them that in the Provinces which t.hey 
-once administered, they would never have allowed such freedom of ~ . 
I look upon Bombay as evidence of that fact. They know t~ t If t ~  
did not enjoy an immunity in this House, and if they. bad mdulged. m 
those speeches. outside, they would probably have ~t free bali-I'd !lnd lodgmg 
-at His l\fajeRty's expense. I was very pleased ~t  the temperRt.e speech 
-of mv friend Mr. Satvamurti and, I am sure, hiS temperature never rose 
. b ~ two ~  deWees. f~  although it was bitingly sarCAstic and ~  
.egotistically hurtful iii places, yet it was. delivered in 'i. non-provocative 
manner, despite his usual indulgence m such hackna.ved phrases 'IS 
·'tommv rot." "bttnkum", ere., etc. But when one listened to the 
b ll ~  t t~ ~ speech delivered by my Honourable friend, the 

• 
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chubby-faced .Mr. Abdul Qaiyum, the enfant terrible from the Frontier 
Province, I t.hought a bomb had dropped. I was reminded of the naughty 
boy who had a hfibit of stealing jam, and his mother who caught him told 
him, when he was aeain tempted to steal always to say. "Get thee behind. 
me, Satan". The boy was again found stealing jam, and when his mother 
questioned him, he said, "Mummy. I did say, 'get thee behind me, Satan', 
but Satan pushed me into the jam'; and so this enfant terrible. encouraged 
by his friends and plL'lhed forward by the cheers of some of his colleagues. 
has become so inebriated by the exuberance of his own verbosity, pomposity 
and knowle!fge of international politics that I feel sure he has an Iron Cross. 
apd. a ~ t  hidden somewhere on his person ready for use 011 that day--
in his' opinion near at hand-when he hopes, as centre forward of a kidnap-
ping team to goosestep as the Hitler .of the Frontier. In fact, I should 
like to call him Goenng, but he is so very boring. But one ~  cannot 
take him seriously. How could one listen to such utter nonsense from 91 
babe without wanting to spank him? That is what he really deser.veS-. 
Anyhow, he is not such a terror outside the House, and that is saying a lot. 
But, Sir. what is before this House? A spe-cifieBill has been placed 

before us for our sanction for money for defence, and I have .. not heard 
one Member on the opposit-e side utter one word about the financial aspect. 
of the Bill, except utterances ·from a platform consisting of two planks 
only, ."is., "independence" and "freedom of speech". Why did the-
Congress Parl,y awaken from its sleep and attend this Session? It did not 
come here in the interests of the defence of ~ It came here in the' 
interests of "indepenednce" or what they call "freedom of speech" or 
"true national democracy" as opposed to "stark naked Imperialism"-to 
quote my Honourable friend, Mr. Abdnl Qaiyum. Sir, it is crystal clear 
that they have only one object in view and the object is this: if they win 
in the division, to force the Viceroy to certify this Bill; and after this had' 
been done, to proclaim, by the process ·of lip-Hitlerism. to the enemy 
countries, particularly to America, which happily now has a better under-
st.anding of Indian politics, in short !l message to the world t,hat "Govern-
ment did not consult them, Government ignored them and G<wernment. 
,,:as forcing them to pay money for a war which they refused to join aud 
that they were being bled white". 
Sir, I claim to be as good a nationalist as any man on the opposite 

Benches. I do not claim to be an irrational nationalist; I claim to be a 
practical nat.ionalist. I am one who desires India to be put on  a good 
constitutional basis and on a self-respecting and self-governing basis. I 
want India to be on equal terms with the other nations if not of this world. 
at least wit,h the other parts of the British Commonwealth of Nations. 
This ideal has a.ppeared to me for years as a noble and proper one. I know 
I represent a small party in this House but I disagree with the CongresS", 
members 011 many points. My friend, Mr. Gadgil, shouted today: "Clem-
the Europeal1s and also Anglo-Indians out of India; we don't want t. . ~ 

Let me t.ell Mr. Gadgil I shall not go out to please him or Congress, and that-
he will have to push me out; and if he ever tried to push me out. I would 
like him to have 8. five round contest with me in the Lobby, and I guarantee-
to give bini the knock-out blow in the first round. I disagree entirely on 
the question of independence. No country can afford to be independent. 
today, and every Member of this House knows that. Even the great 
German Na.tion knows, it cannot live an independent life, and this is the-
reason why it is ftirting with various nations today, the recent one being-

& 
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Russia. If we .!lre to get Dominion Status, I cannot understand how we 
can be u part of the British Commonwealth of Nations or a" comity of 
nations, and, at the same time, be independent. These are incompatible 
factors. The Congress wants freedom of speech. H(I)w can this freedom 
of speech be allowed when you know that Engl8ild has her back against 
almost the whole of Europe? Then, they want independence. If England 
did give India independence, it would not have the life of a day. Nor is 
this the time to ask for Dominion Status. As for the freedom of Qeech, 
I wonder if Congress were in power whether they would allow the same 
freedom of speech they have indulged in this House today? 
Sir, we have heard the usual catalogue of heinous ch!lrges brought 

against the Government. One of the Congress Members eveo tt ~  a 
threat of revolt with a hit at mass non-violence. I know the claims of the 
Congress has grown yearly. We· first of all had the Nehru report, then 
Dominion Status, then it became a Constituent Assembly and now it is 
ind{·pendence, a.nd till th8lt is granted freedom of speech is demanded. And 
why is it that. the Congress desires this freedom of speech·? It is to dis-
suade people from giving any help in any w.ay to England during the war. 
I wonder which Government would allow them to use such freedom of 
speech especially an England engaged in a life and death struggle. The 
Congress knew that the Viceroy would refuse this demand, but it made 
this demand as a means t.() an end, and, today, We are witnessing what 
that end is. I am sorry, Mr. AMf Ali is not here. Mr. James called him 
a Storm Trooper. I would have liked to call him the Congress Rimmler 
He criticised all the British administrators in India from Lord Clive till to 
date, dubbing them a set of thieves. He said that the present inefficient 
Government was unworthy of continuing in office. I believe, Mr. Asaf Ali, 
for whom I have a high regard, was once employed in the Government of 
India. And as I listened to his sensational oration, the dramatic perform-
anCe of his head and spectacles, I felt sure that the Government had 
deteriorated since he left it. He wants freedom of speech, but let me tell 
him that if he had made his speech in another country, say Ger.many or 
Italy, he would have found himself in a concent.ration camp or instanta.neous 
death would .have been his fate, six feet under the soil and probably 
remembered not as 'the Unknown Warrior' but 'the Free Speech Hero'. 
I would tell my friend the political babe from the Frontier who seems to be 
absolutely indiiferent. whether the British or the Nazi or the Ghazi or the 
Fascist Government rule India that I am prepared to bet my last dollar, 
if the Nazi Government were to rule in India, he would be the first to run 
across the Frontier into Afgha.nista.n in world's record time with !i Nazi 
behind him. Or failing this, he would try to spend the rest of his days 
in a shelter. It is all very well for him to come to t,his House and indulge 
in an international dissect.i.on as to what Turkey,' Egypt, Palestine and 
Syria, are doing or will do in their relationship with Eng!and. It may 
sound very brav.e. to the outside public, t ~ l  to t ~ ~ few who 
know English in the Frontier, to read that theU' representf4tlve said Turkey 
"would not touch England with the end of a barge pole". It is ver:y brave 
for him to say that. But he Bays that England has_. done nothmg. ~  
India. .Let me remind the House of a few benefits Incua ~  to Bntlsh 
9.dministrators--the Railway administration one of the best 1D the world. 
the Posts and Telegraphs which gives you your l tt ~ so. n;gul!",ly and ]9Rt 
but not. least take .. the Engineering Department, Its IrrIgation branch. 
Millions pf acres of land that were bg,rren ~ ~ t a few years. ago are 
toda-y converted into fertile fields from whICh Indians are benefitmg. Is 
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this not a ·record of which England e\!.n be proud? Will you deny the fact 
t.hat we who come from various parts of India are able to sit here and 
,talk in a. common liAgua franca, the English language? This is something 
for which you have to thank England. Put your ~  on your heart if YOIl 
have got one and answer this question: Is not the defence of India, the 
security of your hearths and homes your own Concern? Put aside, for a 
mOllU\filt, the errors of the Government. Put aside fora moment your 
desire for "independent,-e" and "freedom of speech" and concentrate 
solely and entirely on the gravity of the present posit.ion which faces the 
Empire of which India is an integral part, and ask yourselves honestly and 
squarely: Is ·this the time or the occasion to trot out the past evils and 
shortcomings of Government and ·for these reasons to non-eo-operate? Is it 
fair, is it sportsmanlike, to refuse to co-operate with England in her hour 
of dire need and in bet: single-handed endeavour to destroy the horrors of 
this brutal Nazism? Would it not be more to the credit of Congress to 
sink these differences, to come off their pinnacles of sentiment aud injured 
feelings and to dome down to bed rock practical facts ~  help the Gov-
t'.rnment. in its hour of trouble? Surely they do not want the future 
historian, especially if England should win the war, as it will,to say that, 
because they were d.enied freedom of .speech, they refused to help England 
to win this war·? For, remember it is only those who show the spirit of 
service and ss-erifice today, will be entitled to share the benefits of the 
morrow. when peace comes. Surely the protection of·their own land, India, 
and of their families and houses should not be bargained for from the cheap 
platform of a quid pro quo co-operation. You say, as Mr. Satyamurti said 
in his speech, that the offer of Engl!Uldto give us Dominion BtatuB after 
the war is all" Dunkum". In other 'Words, you call the British Parliament, 
who have promised you Dominion Status after the war is over, a pack of 
liars. And as "independence" after the ~  and "freedom of speech" 
today ~ not been given to· you now and at once, you refuse to co-operate; 
and incidentally, as we have heard during this debate, if this is refused 
JOIl threaten tbe Government with dire consequences. May I remind the 
Congress of the words of their great leader, the revered Mahatma Gandhi, 
who said: "Of what use is freedom of speech and action if England fails" 
And I ask that same question to Congress. What have you done? You 
have placed the entire responsibility of non-co-operation on the shoulders 
of that great man, aged 73, and you have asked him to bear this burden. 
It is only his cementing factor that holds you together and you know that 
as well as anybody else; you know that· acute divided opinions exist in your 
High Command on this very point and you also know that but for' the 
magnetic and dynamic personality and inhibitary influence of this great 
man, disruption awaits the Congress. Why shut your eyes to this blatant 
fact? If this bargaining attitude is to continue and if England wins in 
the end, will not England be right if she turns round and says to Congress: 
4since you never truste!! me, how can I trust you? and what guarantee 
have I that you will co-operate during and after the war'? Nothing can be 
built on a spirit of mutual distrust. Negotiations have gone on for years 
between Government, the Congress and the Muslim :League. But surely 
my HOD01.ll:able friends must realise the dangers that lie ahead of us and 
will they not now again reconsider, and will not the Congress, for the time 
being, replace their demand of freedom of speech and independence with 
active co-operation with England and help in the defences of India for 
which the Honourable the Finance Member !l.sks for money? None of us. 
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not even the bitterest opponent, can shut our eyes to the actual fact that 
war is the central figure in half the tJivilised world. Every day brings us 
nearer and nearer to the dangers of war. You know what it means to 
India if there are reverses for England in the Far l'ltlst or in the Middle 
East. It means t)1at India will be brought nearer the scene of action. 
It means no India. Who will deny that Burma is within bombing 
distance of Japan. Xbis means t.hat the enemy is at our very doors. This 
position is enhanced, this c1lnger is· made grester by the gyrations of 
Russia today. Yet the Congress,' consisting 8S it does of the best brains in 
India, still wish to bargain for their help and C<H>peration. Its one desire 
at present seems to be ~  drive England to a position, mo'e perilous than 
it is today and theJ;l to force or stampede England to agree" tq the eierms 
it demands. . May I remind the ~  in the words of that great Prime 
Minister of England, .Mr. Churchill, that, if England were conquered, the 
theatret; of war for the defence of the British Empire will. move from 
possession to possession, from sea to sea 9.nd who will ~ that India 
DlUY yet one day be the great and central theatre of war against the 
Western ,powers. If the Congress ·refuses to· share the responsibility of 
financing the country to prep9.re itBelf in its defences, I ask, when the 
day of reckoning comes and they stand before t,he tribunal in the near 
future, when peace is declared tmd they are asked to prove what right 
they have .for the chlims they' make today of independe.nce or even of 
Dominion Status, what ,answer will they give and what Will they deserve 
and get? I ask them seriously to consider this matter. 

I am prepared to agree with the Congress and with other spookers in 
this debate who have pointed out certain defects 9f our present day govern-
ment, the sins of omission and' commission which the Government of 
India have perpetrated, but no Government can be perfect. The Anglo-
Indian community have their oWQ complaints against this Government. 
IOU may not know it. My own community has, at times, been treated 
very badly. "'Ie can never forget the time' when Lord Valentia doubted 
the loyalty of the community and fearing a second ,Santiago wrote to the 
Board of Dil'ectors in England denying us any positions in the army, civil 
Qr naval forces of the Crown. When the call came  during the :!\iutir,y, 
we C9.me back to the ~l  to a man. What have we given? We have 
given', in the words of Mr. Churchill, our blood. our sweat, our tears and 
our toil. But what have we got in t ~  While we are gratefUl for 
enlistment into army departments we have been refused an Anglo-Indian 
unit or Battery of 9.rt,il.lery or even a mechanised unit. In short, we are 
still used by Government as its sacrifice on India's political expediency 
and we feel very bitter against this Imperialism. Let me forget these 
today. We have our complaints and griev9.nces, but this is not 'the time 
to talk about them. We have detennined to sink them for the time being. 
Today 'is the day when we should unitedly drown our grievances and 
answer the call of the Mother count,ry, to come forward and help ~  Gov-
ernment. It is very easy to be arm-chair critics, it is very easy to rake 
up the dead past and accuSe the Government. This will d? no good . t ~  
to India or to us. Does the Congress realise wh!tt IS happenmg lD. 
England today'1 Since the last war and the signing· of the Treaty ~f 
Versailles, does the Congress know how England has suffered? Does It 
know how her people are daily facing death? England has ~ ff ~ . from 
the ineffioiencies and the deception of its governments and It-s MlDlsters. 
One . aftel' the other its Ministers assured the British public that every-
where, th; British ~  and the navy and air force were on a parity with 
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the enemy countries and there was no cause for anXiety. Minister after 
Minister, Cabinet after C!1binet refused to listen to the prophetic words 
of warning of Mr. Winston Churchill who was anethema to all of them 
and England was left ill a sense of pseudo-security, but when the war 
broke out,the hollowness, the unpreparedness ~ exposed and the naked 
~ t  was laid bare. Don't you think the English people had every right 
mdeed more than you-to stand up in open revolt and call for redress 
from those Prime Ministers and Cabinets also who were responsible for 
her plight when war broke out last September. The English people realised 
they were badl; treated in the past and they were let down but they also 
realilf&d th,t 'if they raked up the past; they would not only weaken the 
present but they would blur the future. No, Sir, every English man. 
woman !lnd child made up their minds to defend their country. Tha 
Labour Opposition-the backbone of Engl&nd-such as you are occupying 
in this House today, the Labour Party which had greater grievances with 
the British Government than you have tooay with the Government of 
India agreed to sink their differences and formed a Coalition government. 
With what result? Daily and daily England's power increased, daily Bnd 
daily her air power and ·navy increasea, as also the Royal Air Force, every 
man of which Force I look upon as a national hero, with the result that. 
today, even you will h!1ve to admit that Germany has been defeated in 
its air attacks in England. That is what the English people have suffered 
and here they have won the greatest air b!1ttle in the world and upset 
Hitler's plans of conquering England and the world. They did not whine. 
they did not ask for independence, or freedom of speech. No. they 
buried their differences. 

I ask my Honourable friends of the Congress Party to show that they 
too do possess the same ideals and realities which the English possess an(l 
that they too are prepared to sink their differences and..nse to tho occasion. 
Surely this is not the time to cry over spilt milk. It is idle if you think 
that India is immune to attack or it will be spared by any of the enemy 
countries. For arguments sake, if India were given independence and 
separation meant the withdraw.!Il of the British garrison and the guardians 
of the sea, the Navy, then will anyone in this House deny that it would 
only be a question of whether the new invader would come from the West 
or the North or the ~ t. What chance would the Indian people have. 
and even the valourous Frontier Babe, the enfant terrible, Mr. Abdul 
Qaiyum, have, to withstand the onslaughts of modern mechanised warfare 
on land, air and by sea by using the bare and useless weapons of 'patriotism' 
and 'valour' or even of 'non-violence' such as seem to be the so]e weapons 
of the Cougress party today? 

I do beg of my Honourable friends opposite to put aside the question of 
their injured prestige for the moment. because the continuation of such aI' 
attitude is only stirring up difficulties, .and I make bold to say that, in 
some ways it has antagonised the Muslims, it is alienating the Princes and 
it is making the minorities suspiciouB, apart from the fact that it is injuring 
and threatening the security of the British Empire. Surely if your purpose 
is not t.o act but only to possess this unusual claim for freedom of speech,. 
of what use is it except to satisfy a feeling of pique and injured sentiment? 
What use is it to the Congress or to the Empire to keep alive an pmbitt.ered 
oontroversy of past years? In doing so you cannot strengthen your hands; 
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J'ou can only strengtheu the hands of the aggressive dictators and imperil 
victory for England. r 

I sympathise, as I said before, with the vie\ts held by some of the-
Members and the grievances they have ment¥>ned against Government-
I agree that controversy at the proper time is wholesome; and politicians 
should have definite principles and they should be entitled to hold those .. 
principles strongly, to express them freely and to fight for them tenaciously. 
By all means demand sufficient machinery to scrutinise the expenditure on. 
war so as to ensure no waste of money. That is the right of the House .. 
I also agree that we should minimise the letting in of f<'reign capital under-
the guise of war efforts, and wherever practicable, India" should. be given. 
the first opportunity of supplying it. But today we are all faeiag a ·common. 
danger, common to England and India--indeed the whole Empire when SIlt· 
ideals and grievances must be submerged and suspended. The need for' 
national unity is paramount and is called for urgently. When imminent 
peril hung. over Great Britain its various parts joined together to fight. It 
they had not done so England would have been lost today. Surely the 
Congress leaders, after such a long and continuous t t ~  must realise-
that the same duty is paramount with them and they must perform it noW" 
and not in terms of bargained co-operation. Why carryon a contrl)vers:;o 
which will continue t.he deadlock that exists today. 

If there is a will for a settlement, a settlement there would surely be' 
and the present crisis in the world's history demands it. Remember .. 
"Yesterday is dead, forget it. Today is here, use it. Tomorrow may 
never come". Two wrongs never made a right. The position of tne' 
Congress is very different from any of the political organisation except, 
perhaps, the Muslim League. The Congress has a hoary tradition behind' it. 
If properly admmistered it enshrines in its bosom the future of India. At 
times it has rendered great service 'lio India. I ask every Member sitting on 
the opposite Benches who has come here with the sole purpose of rejecting 
this BilI: is the India, which they and we envisage, to be democratic in 
the true sense of the term. or is it to be only a battle ground for contending 
and warring factions, paving the way for dictatorship, be they behveen 
government and the people Or be they between Muslims and Hindus? I ask 
every Muslim friend of mine and every Congressman to answer this in his 
personal conduct and by his vote on this Bill. May be my appeal will fall on 
deaf ears, I hope not. After all each one of us is anxious to lead India 
towards the goal of Dominion Status. There is no use crying. "We ,{(I 
not trust England and therefore we will not help her in the defences of 
India; let England first of all give us what 'we want and then we will co-
operate" .• ~  I, in reply. add: b ~  mistrust, aven a vest.ige of it. 
engenders mistrust, while trust has the OPPOSite effect. Cannot the Congress 
trust England the same as England is prepared to trust the ~ ~  
Cannot the Congress, as sons of this great sub·continent of ~ l  b~  
the sacrosanctity of the duty they owe t() the shores ~ f t ~  ~ their 
own country, to their homes and families. and, for the time bemg smk an 
political differences and whole-heartedly join the Government? I kno,:". 
Sir, what my Honourable friends on t.he opposite Benches,. and tney wIlT 
pardon me if I call them a "conquered race", have, at times, s.offered. 
No one knows better than I do how thev have snffered and how Just are 
some of their complaints. No one is ~  sorry for the imprisonment of 

~J l l Nehru than I am. I am truly sorry t.hat he should have 
heen gi:yen such 8 long term of imprisonment. But let us come dflWn t() 
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till tucks and face each other as lllun to man. I ask you on the Treasury 
Benches and you the Cqp.gress on the Opposition Benches to face each other 
·88 ~~ to men .. ~ t  Government-blame the Congress for wilful 
'OppositIOn and I JOIn you fn that charge for it is quite true, but are you 
.altogether blameless? Are you so perfect. in all you do-are you so infallible 
that no .one could or should find fault with you? I thought this was the 
prerogatIve of the Congress. If you think you are infallible let me tell you 
"that. your mirrors are astigmatic and your vision distorted. If )'OU Bay to 
t~  Congress "Yo\,! are our enemies in the present struggle", I.readily say 
wIth .you "Yes" ~ but are you the Government---not your own ellemies to 11 
·certaIn dXtentc? For nearly two centuries you have paid more attention to 
""our "vested interests" or what Congress and your detractors call "Impe-
rialism" or what I would prefer to call your "untouchability" than to the 
industrial deVelopment of India to make her self-supporting. You have 
. discouraged , with the convenient excuses of "uneconomical" and "unneces-
sary", any adnncement made in the major industries of India with the 
result that India, though it has its .raw materials.L is still compelled, in the 
interests of your Imperialism, to send them to England. later to be returned 
.as finished articles for use in India.. You have demanded an Imperialistic 
'hall-mark for degrees in the various sciences and Government employment. 
You compel our lads to go to Europe and spend thousands of rupees to 
"receive an education to enable them to come back to their own coltntry to 
practise it. You refuse to recognise the qU!l.lityof Indian degrees. In short, 
.you believe that the Almighty when He distributed grey cerebral cells, had 
.given it. in plenty to the West and very sparingly to the East. As a result 
you have indulged in invidious distinctions leading to the development of 
,superiority and inferiority complexes. Take the unfa.i.r distribution of civil 
posts to Indian and European 1. M. S. officers. But let me come nearer 
home-the present war. Foryeal"s we have been erying out for opportunities 
·to build our own military needs in India, and also our locomotives. But, 
.year after year we have" been refused t ~  as being either unnecessary ("Ir 
uneconomical. What is the resuW? We see it in India today at every 
turn in our lives anxious as we are to help our King and country in this war. 
We see an India unable to supply us with our military needs. We find 
India with a plentiful supply of both officers and men as good 9.S any in t.he 
world, ready to serve and patiently waiting to do their bit, .but we ,have no 
means of adequately equipping them to meet a modem18ed army-no 
artillerv. no aeropianes, no tanks, no steamers, no navy, and we have the 
.enemy· knocking at our very shores !lnd frontiers. For years we were not 
.considered fit to be officers, either in. the army, air or navy. But today, 
with England with her back against t.he wall, fighting an unequal fight 
,alone, unable to spare a single plane or cannon, you suddenly disoover that 
India can supply suitable officers and men and many classes whom :;ou 
-once dubbed as "non-martia!" you find today are suitable for t~  army. 
But from where are you going to equip them--these fine speCImens of 
manhood are hungry, are thirsty to help England, but cannot; !lnd I ~t 
'iIee how they will be able to do so for at lell:st t ~ 12 or 15 months, .f 
not lonerer. This is what you have done In the bigotry of your vested 

t t~  untollchability to the industrial ruin of. India, shorn: .as she 
finds ~lf of most major industries which are RtiU the perqUIsltes of 
England Bnd Europe. 
lIr. President (The Honourable Sir Abdul Rahim): It is five p'clock 
~ P." now. How long does t·he Honourable Member .w!lnt to ~t ll  
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Lieut.-Oolonel Sir lI.enry Gidney: I think about ten minutes, Sir. 

Mr. President (The Honourahle Sir Abdur hahirn): 'fhe Honourubk 
l\lember call resume his speech tomorrow. •  . 

• 
STATEMENT OF BUSINESS. 

The Bonourable Sir Muhammad Zafrullah )[han (Leader of the House): 
Sir. the last date on which you have hitherto directed the Assembly to-
meet for the ,transaction of official business is Thursday"in this week. If, 
as is hoped, the Honourable the Finance ,'{ember's motiQli for f~  of 
the EJ!:cess Profits Tax (Amendment) Bill to Seleet Committe: is reached on 
Wednesday ot Thursday, it is proposed to specify Monday next as the 'l.t~ 

by which the Committee will be instructed to report. I would, therefore. 
request you, Sir, to direct a meeting to be held for the transaction of official 
business on that day. I should explain in this connection that it is im-
portant th9.t the Bill should become law this Session inasmuch as it 
nffects assessments which must be made before the House next meeb:;. 
The effect, I may add, on assessments will, to a preponderating extent, b& 
in the interests of the assessees. If the Bill is to be passed during thise 
Session. further meetings will become necessary, but for the present I 
confine' myself to asking you to direct a meeting to be held on Monday' 
next. I would add that the only remaining business for the Session, not 
included in the current list, is the discussion of the report of the !)ublic 
Accounts Committee and possibly the consideration and passing of n Bill 
(not yet introduced) to make provision in connection with the coffl'p.-
industry. 

JIr. Presideu.t (The Honourahle Sir Abdur Rahim): I fix Monday the 
25th November for official business. 

The Assembly then adjourned WI Eleven of the Clock on Tnesdn.v. th& 
19th November, 1940. 
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